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LOK SABHA

Tuesday, November 17, 1950/Kartika
26, 1881 (Saka).

The Lok Sabha met at Eleven of the
Clock.

(MR. SpEARER n the Chair]
ORAL ANSWERS TO QUESTIONS

Damage to Crops by Floods and
Drought

4
£ Shr} Ram Shankar Lal:
Shri Shree Narayan Das:
Shri Sadhan Gupta:
Pandit D. N. Tiwary:
Shri M L Dwivedi:
Shri 8 M Banerjee"
Shri Tangamani:
Shri Panigrahi:
Shri C. K. Bhattacharya:
Dr. Ram Subhag Singh:
Shri Bibhuti Mishra:
*35. l 8hri Anirudh Sinha:
Shri Dhanagar'
sShri N R Mauniswamy:
Shrimati I'a Pa'choudhurl:
Shri Prakash Vir Shastri:
Shri Sarju Pandey:
8hri Ram Krichan Gupta:
Shri Ajit Singh Sarhadl:
Sardar Inbal Singh:
Shri A K. Gopalan:
Shrimati Parvathi Krishnan:
Shri Subiman Ghose:

Will the Minister of Food and Agri-~
eniture be pleased to lay a statement
on the Table showing

() the over-all position with regard
t0 the various crops 1n view of the
recent drought followed by excessive
rains and floods 1n the country end
:nw far it has affected the food situa-

on;

4 (b) whether any assessment has
Deen made 8s to the damage sufferegd
49 (Af) LSD~L

232
n crops and cattle-heads as a result
of drought and floods 1n the country;

(c) if so, the details thereof (State-
wise), and

(d) the details of Central assistance,
asked for and given in thigs regard
(State-wise)?

The Deputy Minister of Agriculture
(Shrl M. V. Krishnappa): (a) Infor-
mation regarding the ovcr-all position
of various crops as a result of the
recent drought or floods will become
available only in March-April, 1960,
on the issue of the All-India final
estimates for major Xharif crops

(b) and (c) Most of the State Gov-
ernmcnts and Union Territories have
not so far been able to make any
assessment of the damage suffered in
crops and cattle-heads as a result of
drought and floods during the current
year Necessary information in this
connection will be laid on the Table
of the House as soon as it becomes
available

(d) No Central assistance in connec-
tion with the recent damage by
drought or floods has been asked for.

Dr. Ram Subhag Singh: May I know
to what extent the Damodar Valley
Corporation proved useful in prevent-
ing these floods”

Shrl M. V, Krishnappa: That 1s not
for me to say It 1s for the Irngation
Ministry to say, but we had very
severe floods in West Bengal this year
and the price was affected by the
floods

Shrimati Reny Chakravarfty: May
1 know whether 1t 1s a fact that the
West Bengal Government has asked
the Centre for supply of seeds so that
the new Baro crop can be produced 1o
the State of West Bengal?

The Minister of Fooa and Agricul-

ture (Shri 8 K. Patil): So far as the
needs of West Bengal mn the matter of
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seeds are concerned, we had issued
instructions some weeks ago, from
wherever we could get them they
¢buld be supplied and I think a con-
Siderable portion has been supplied.

Wt wowro fgdlt & ug
W Wt § FF €9 SR § g7
® fafaq woqy oY ;v @y &
§?

ot wo wre wftw  IEgEaT
¥ qrft widt § AW g ¥ ana
wift g1 g foark ¥ vy o §
f& ga% ey aT A a &

Shrimaii 0Hia Palchoudburi: As
enttle has been badly affected, may I
know whether the Central Govern-
tnent will do something about saving
the cattle and sending cattle fodder to
West Bengal, because that has also, I
understand, been asked for?

Shrl 8. K. Patil: The House must
understand that primarily and mainly
it is the responsibility of the State
Governments The Central Govern-
ment comes in only when they ask
for 1t and when they are not, on their
own, able to get it Now, so far as
the particular question of cattle 18
concerned, any demand that might
have come from the West Bengal Gov-
ernment was attended to and would
be attended to

o dx awAE AN
IR A aN A IR G g wg o
At €219 ot a7 & @ graw 7 0
g Ay fast 84 oY fgraw sdw
N gy wft fgr & av araar
afy wgt *t sEw A @ af § o
€z waife & aws § O goar
= € § & W goeTc wgr ¥
Wit & i A ot w qEw sy
§, watfs figrraer at ¥l goee oY
frery & ?

ol |

@ Wo wte whw . Ty
fiprrem st o foreardt & o
* o wiT fry & fag rm,
ar ag g W faadft o
wgrgar A w3wr of ¥
¥ foad gw ghar quc TR &

]

Pandit D. N Tiwary: May I

whether any demand for seeds

come from Bihar State that they

not supplied in time and have
been supplied so far?

Shri 8. K. Patil: 7 have no infor-
mation about the Bihar State Govern-
ment as to whether any demand was
made But I could generally state the
position So far as seed 15 concerned,
we have not got excess of seed for
emergencies like that. For the first
time we realised that emergencies
might arise and seed has got to be
kept We had a little quantity, but
we collected for the needs of West
Bengal from other places Wherever
seed was available we have kept mn
view that for purposes like thig
because emergencies recur time and
again, and we can supply it But se
far as Bihar is concerned, I have ne
information just now

Shri C K Bhattacharya: Has the
attention of the hon Minister been
drawn to a statement made by Shri
T K Ghosh, Minister of Agriculture
and Production m the We:t Bengal
Cabinet as regards the damage to food-
crops by the recent floods? He has
made a statement about the total
damage to food crops, so far as West
Bengal 1s concerned, by the recent
floods Has the hon Minister studied
it and, if so, what is his reaction to
1t?

¥
bl

g 2544

gdg

Shri 8, K. Patil: The better course
for studying it is when the Minmister
writes to the Central Government. We
do not pick up news from the news-
papers and give our reaction That
is a bad way of doing things.

Shri Thirumala Rao: May 1 know
it the Government have received
report from the Andhra



about the probable loss of foodgrains
oh account of hesvy floods in the river
Godavari and also the heavy rains in
the West Godavari and Krishna dis-
tricts and, if so, whether the hon
Minister will be able to state the
extent of the loss?

Shri 8. K. Patil: I do not know
whether the Andhra Government has
written anything But the floods
decessarily do not mean that all crops
ere destroyed Sometimes floods are
good and as a result of them even
the crops come 1n. But so far as the
particular need of Andhra 1s concern-
ed, I do not think there 1s any grave
need in Andhra and that such a con-
tingency will arise.

The Prime Minister and Minister
of External Aftairs (Shri Jawaharial
Nehru): May 1 intervene, Sir I went
to Andhra the other day and I was
told that there has been undoubtedly
loss in certain areas, but it 1s more
than made up by the very good crops
elsewhere

Shri Tangamani: In view of the loss
sustained 1n West Bengal, may I know
whether the Government have made
fresh allocations for agricultural loans
and whether there was any such
demand from the West Bengal
Government?

Shri 8 K. Patil: Surely any demand
that is coming from West Bengal on
this particular score 1s being attended
t0 There 13 no difficulty on that
score

Mr. Speaker: Hon Members are
putting questions as if this 1s the first
Assembly to which directly these
matters ought to be addressed Hon
Members will get into touch with theiwr
counterparts in the State legislatures
and find out what has been done in
regard to these matters Every hon
Member assumes that some demand
has been made and the hon Minister
Dhere says that had any demand been
received he would have taken it up
Next question.

Jl-cl-.mrou—

Mr. Speaker: I am sorry. Hon
Mambders must get into touch with the

GOVyrpments of their own States.
'l‘hexe are State Governments also I
cRnnyt allow any more guestions

Blyt 8. M. Banerjee: Our fear is
that 1he prices may go up becauss of
""damxgetocropu.

M, Speaker: Order, order Next
QUeti0n

Buffer Stock of Foodgrains
+

Shri Panigrahi:

Pandit D. N. Tiwary:
Shri M L. Dwivedi:

Shri Keshava:

Shri Prakash Vir Shastel:
Shri Ram Krishan Gupia:
Sardar Igbal Singh:

Shri Ajit Singh Sarhadi:

Shri A. M. Tariq:

Shri Surendra Mahanty:

Shrimati Mafida Ahmed:

Shri Kodiyan:

o Dr. Ram Subhag Singh:
%. { shbri Dhanagar:

Shri D. C Sharma:

Shri Sarju Pandey:

Shri Hem Barus:

Shri Narayanankutty Menoem:

Shri Punnoose:

Shri A. K. Gopalan:

Shri Ramakrishna Reddy:

Shri N. R Muniswamy:

Shri Rameshwar Tantia:

Shri Anirudh Sinha-

Shri Aurcbindo Ghosal:
Pandit J. P. Jyotishi:

tsmmu Na Palchoudhuri:

Wil the Minister of Food and Agni-
be pleased to state*

(8) whether there 1s any proposal
to L1d a buffér stock of foodgrans
In the country,

(& 1f o, the details thereof,

(¢) whether there 15 a proposal to
TéQYegt the United States Government
%0 Sjsre 5 mullion tons of their surplus
’°°'£:nms in India as a sort of Bank
fron, wnych this country could draw
durl;o an emergency,

‘dl) whether any formal request m
regard has been made to the
Unityy States Government; and
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(e) i 20,
Government?

the reactions of that

The Deputy Minister of Food and
Agricuiture (Bhri A, M. Thomas):
(a) and (b) Yes It is proposed to
build up and maintain a larger reserve
stock of foodgrains than it has been
possible so far The method by which
this may be done, the size of the
reserve and other details are under
consideration

(c) Yes, one of the possible methods
would be for the United States Gov-
ernment to store in India on their own
account v part of their surplus food-
grains but 1t 15 for them to consider
the practicability of this method from
their_point of view

(d) No formal request has yet been
made to the United States Govern-
ment

{e) Does not arise

Shri Panigrahi: May 1 know whe-
ther this proposal to build up a buffer
stock was discussed m the Food Com-
mittee and whether the hon Minister
of Food, during his tours in the
western countries, met any of the
representatives of those Governments
and had any talk with them in respect
ef this proposal.

The Minister of Food and Agricul-
ture (Shri 8. K Patil): It has been
our policy to build a sizable reserve
in those countries That does not need
any discussion at all It 18 very neces-
sary Whether 1t should be done from
the internal resources and whether
those resources are just now available
is & point to be considered Until
then, surely, these reserves have got
{0 be built from the food that comes
from outside for sometime, and I am
quite sure that that could be done
There would not be any difficulty
about ft.

Shrl M L. Dwivedi
msmsmnrum}"""

Mr. Spesker: Shri Sarju Pandey

230

Wt Wy W . Iy oo
e g e wwler ¥ o warw &3
Wit gawr ft ' ferr A m oA
g g & fex Wit § gawr e
&1 N raar goere ¥ faearadin
¥? g= ¥ fer feeld § 1w
Wi gt fier sl Qe?

st ®o wro wfew & & 9Y wrawr
e gadr § IwS wg gwar g fw
gad &1 gf afr ¢ oft av $@
wgg If als ¥ wim R
wE A ¥ Iw¥F AFaf £

Shri M. L. Dwivedi: ] was under
:lae impression that those who have
bled the question would be given
ces first to put supplementaries.

Mr. Speaker: The hon Member
;mst see all the names Shri Sarju
andey’'s name is also there

R Shrl M. L. Dwivedi: Mine is first in
lae order

& st et g e wam vl
W arsw 2 ar /R fsdt qeeT A
& gz foar aw1q & weg A AR
IAT guere ¥4 ¥ fAq qrar femn
& ot #r wYeT far § 7

st ®o wio afew  wEATMET
WA 9 RYT AT FT qAE A R
W v gt g3 foat @ WR
grd sy AR Nfogagdfe
vz feai vmar 97 arfs gt §eaa
HTEA ¢ wreEY WA< 9F |

sft %o Wl GO wylwr %
AT & ?

it Qo wio wilew Tg & AN
L Ll £ 4

]
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Shel D. C. Sharma: What is the
present position of buffer food stocks
fn our country and what kind of
insurance does it provide aguinst
Josses due to floods and drought,
taking into consideration the present
econditions?

Shri A. M Thomas: It was under-
stood that the stocks in Central
reserves 1s not to be generally given
out to the public It 18 not 1n public
interest to divulge it With regard
to the other point, it 1s with the idea
of providing for any emergencies that
this larger reserve is intended to be
built up.

@ v by wv ol w{=x
qg aFNA T FO wON fe qg AN
AT ®F TNF wgq Ig fwlae
€8 § d wan a1 w7 A 1w
# amd wga ?

ft ®wo W0 W TW wHF
v aary g F g ar § AT gy Igw
efgfaz U 2 9g T § W@ |

Shri M. R. Muniswamy: May I know
wrhether the hon Minster had given
thought to the question of providing
modern warehouses whereby the food-
grains could be stored to avoid pest
infection and damage by rodents and
also increasing the existing capacity
of the warehouses’

Shri A, M. Thomas: Certainly, we
have got a very ambitious programme
The present target has been the con-
struchion of 2 million ton storage
ompacity, which we hope we will be
able to achieve within a few years
¥or the other idea to matenalise, we
will have additional construction too

Shri A. M. Thomas: Our present
1 of procurement that has been
followed by the Centre will still
continue With regard to procure-
very Hmited Our idea 1s to contiue
procurement in the surplus areas.

Shrimati Renu Chakravartty: We
read 1n the papers that the hon. Food
Munster has made certain proposals
in the last FAO Conference about
requesting the United States Govern-
ment to store § million tons of food-
grains 10 India We whant to know
what actually emerged out of it

shrl S. K. Patll: This request has
nothing to do with the FAO Confer-
ence We do require a stock of
5 mutlion tons That i1s 1n my view
a safe and reasonable margin Whe-
ther 1t should be built up out of
internal resources or outside resources
depends on us If 1t 1s possible to do
it with internal resources, we can do
so So far as USA are concerned,
they &ave us 3 million tons last year
angd surely, they will continue to give
it as long as we are in difficulty

Shrimati Renn Chakravartty: That
is under PL 480, this 1s entirely
diffesent

shri 8. K. Patil: I have said this
has nothing to do with the FAO Con-
ference It i1s an independent pro-
posai This stock of 5 milhon tons 1s
not only of wheat, but of rice also
So, st 18 not confined to one country
It eAn be from our resources plus
USA. plus a2 few more countries

shyri Surendranath Dwivedy: The
statement 1s attributed to the Minister
that he discussed this matter at the
FACQ Conference Is that report not
correct?

gpri S. K. Patil: What was discus-
sed at the FAO Conference was the
proposal for a World Food Bank and
not ®bout requrements of 5 mulhion
tons

spri B. K. Galkwad: Government
have mported foodgrains from the
foreign countries in the past and they
are going to import foodgrains from
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foreign countries in future. May I
know whether it is a fact that over
8 crore acres of cultivable land is
available in this country and, if so,
why it has not been given to the poor
Agriculturists for cultivation and grow
more food in the country ang solve
the problem.

Shri 8. K. Patil: My information i
not that. After careful study, we
have come to the conclusion that there
is what is known as oosar land or
wasteland, but it would not be as
much as 90 mullion acres, as the hon.
Member says. Every effort 1s being
made to bring those lands under the
plough

Shri Tyagl: After the stock 15 bult
up and completed and it 1s also sent
to the deficit Btates off and on, may I
know what will be the procedure for
replenishing the buffer stock? Will
Government also be prepared to buy
surplus grams from local peasants at
the same rate at which they are
importing from outside?

Shri 5. K Patll: The 1dea of a buffer
stock seems to be quite different in
the minds of some hon. Members
What we require for annual consump-
tion 13 not the buffer stock It means
whenever prices fall, Government will
go and buy and whenever prices rise,
release 1it. That 1s my conception of
buffer stock When this stock 1s bult
up, that same stock would not remain
year after year, because grain 18 &
perishable commodity, which has got
to be replenished. That will be moatly
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Shri Narayanankuity Menem: The
hon. Minister has been avoiding opp
question viz., whether this ides heg
been formally put to the U.S. Govern~
ment. Thut is the onginal questipn
I tabled,

Shri 8. K. Patil: We have replied
to that, He has not read the printed
answer. We have said that it has not
yet been formally put.

Irrigation Potential

{ Shri 3:1% Hanada:
Shri Ram Krishan Gupta:
Shri 8. C. Samanta:
Shri R. C. Majhi;
3. 1 Shri D. C Sharma:
Dr. Ram Subhag Singh:

Shri Sarju Pandey:

Shri Hem Barua:
 Shri E. Madhusudan Rao:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 205 on
the 7th August, 1958 and state.

(a) whether Government have since
examined the report of the officers
appointed to report whether irriga-
tion potential in the country is fully
utilised or not, and

(b) 1f so, the decision taken?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) The
Government of India have mince
examined the reports of the Spemal
Officers with regard to Bombay, West
Bengal, Uttar Pradesh, Madhya Pra-
desh, Bihar, Kerala, Madras, Oraza,
Mysore and Rajasthan
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Shri D. C. Sharma: May I know if
the irrigation potential of Punjab was
also studied and, if so, what were the
recommendations made in order that
the irrigation potential may be
increased and better utilised?

Shri Hathi: The reports about
Punjsb, Jammu and Kashmir and
Andhra, which have been received
secently, are under examination.

Shri 8. C. Bamanta: Which of the
States have submitted their reports?
Have thelr reactions also been duly
aonsidered?

&t Bsthi: The Stotes were not
%0 submit their reports. Two
were appointed, who went to

!
g
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g

Pr. Ramm Bubhag Bingh: 1t is now
over three years that we have
hearing that irrigation potentialitics
for 25 lakhs acres of land are going
waste in the country. What portion
of that potential is being utilized at
present? Has there been a reduction
in the 25 lakhs acres or is it more
now?

Shri Hathi: I can say that the per-
centage of the utilisation of water Is
now increasing satisfactorily.
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Shri Goray: Just now the hon.
Minister said that the utilisation of
irrigation potential is progressing
satisfactorily. Will he be more con-
crete and say what is the percentage?

Shri Hathi: I have got a statement
for each State for all the ten States
of which the reports have been
examined. I can either lay it on the
Table or read it, but I would prefer
to lay it as it is a hig one.

Mr. Speaker: It may be isid on the
Table

Shri Mathi: In some cases 1t is §1
per cent; in some others it is 88 per
eent

Shri Panigradi: Will it be made
available to Members?

Shri Hathi: The report is 8 volumi-
nous one. 1 will lay the summasy oR

the Table.
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Mr. Speaker: Very well. I will place
three or four copies In the libedry eo
that hon. Members can look into them.

Shri Sonavane: May 1 know whe-
ther the utilisation of irrigation poten-
tialities has been hampered in Bombay
Btate on account of the delay in having
fleld-channels for the medium pro-
Jects?

Shri Hathi: Yes, that is one of the
reasons.

Shrimati Renu Chakravarity: In
this survey have they mentioned the
percentage of the channels which
were originally supposed to have been
constructed and how much still
remains?

Shri Hathi: They have given the
percentage of the distributaries and
channe:s that have still to be con-
structed for each State and for each
project.

Mr. Speaker: It may be laid on the
Table of the House,

Shri Sinhasan Singh: May I know
whether the water rates differ from
State to State? If so, have the Gov-
ernment taken any steps to have a
uniform rate all over India so that
the water may be available to all
agriculturists on the same terms and
at the same rate?

Shri Hathi: The rates do differ. But
that is & matter for the State Govern-
ments to consider
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The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
{a) There are reports of sugar being
sold from ordinary shops at prices
higher than the prices at which sugar
18 sold from approved shops.

(b) It 1s for the State Governments
to arrange for proper distribution at
reasonable prices. So far as the
Central Government is concerned,
specific quotas are now being mads
available to the States from esch
monthly release. Except in one or
two places, allotments from the comn-
trolled regions of U.P, North Bibar
and Punjab are also being made ¢o
the nominees of the State Govern-~
ments.

(¢) A statement showing the des-
patches of sugar to each State during’
1958-59 (for eleven months November
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to September) is placed on the Table.
{See Appendix I, annexure No, 18).

{d) Sugar position can be eased in
the country by increased production
and Government has recently
snnounced certain incentives to cane-
growers and sugar factories for the
purpose.

Shri Tyagi: At the cost of wheat.

Pandit D. N, Tiwary: May I know
whether the higher rate at which sugar
is sold in villages is known to the Gov-
ernment and, if so, what that higher
rate is? Is it Rs. 1-4-0 or Rs. 1-8-0
or more?

Shri A. M. Thomas: It differs from
State to State. We have received
reports about the open market prices
being higher than the controlled prices,
or prices that have been fixed by the
Government or district authorities, as
the case mey be. That may be from
stocks which have been lying with the
private traders on which we exercise
no control.

Shri Tangamani: May I know
whether it has been brought to the
notice of Government that the prevail-
ing market price in Madras of one
viss of sugar is Rs. 1-10-0 and the
open market price is much higher?
And if that is due to scarcity, what
steps do the Government propose to
take for supplying enough sugar to
Madras State?

Shri A. M. Thomas: The require-
ments of Madras are being adequately
met. Their consumption requirements
would be round about 10,000 tons and
we have released 10,000 tons to Madras.

Shri Tangamani: My question has
not been answered. What is the pre-
vailing market price?

Shri A, M. Thomas: The controlled
rate in Madras will be about Rs.1.07
per seer; that is to say, the wholesale
price would be Rs 4188 nP. In

batore it is Rs. 4188 nP. In
places, it will be a little more.
Of course we have not got reliable

figures with regard to the open market
in the various centres.

Shri 8. M. Banerjee: What are the
prices fixed by Government in various
States? May I know whether it is a
fact that in almost all the States the
prices of sugar in the open market are
higher and, if so, whether the Central
Government would like to take sugar
distribution in their own hands
because the State Governmments have
miserably failed in this matter?

Shri A. M. Thomas: It is not possible
for the Central Government to under-
take the distribution of sugar through-
out the length and breadth of the
country. We have left the matter to
the State Governments concerned. We
have fixed quotas for each State for
distribution. With regard to prices,
we have fixed ex-factory prices in
North Bihar, Punjab as well as Uttar
Pradesh. The sale price is calculated
on the following basis: ex-factory price,
plus actual transport charges plus
duties or taxes payable plus a sum
not exceeding Re. 1 per maund for
profit and incidental charges. With
regard to distribution, that is being
made under the direct supervision and
control of the district authorities.

Wt wrew o w7 AT T
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The Minister of Food and Agrieul-
tare (Shri 8. K. Patil): I could
get the question.

not

Shri Khushwaqt Rai: Is there any

control over the retail dealers of
sugar in the States?

Shri A. M. Thomas: With regard
to control in the States, I have already
said that it is up to the various States
to have the necessary regulations in
the matter of control. In certain
States, there is control on the distri-
bution of sugar. Some other States
have not yet been able to finalise the
arrangements and so in those States
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even now it is sold through the private
trade channel? but the prices at which
they are to sell are controlled. With
regard to controlled region, I have
already stated the formula under which
the sugar has to be sold. In the other
States, such as the deficit States in the
South and Bombay, there is no con-
trol as such, but there is an informal
understanding with regard to the ex-
factory price and the price at which
sugar would be sold.

Shri Ranga: Are we still exporting
sugar and, if so, by what quantities?
Is it at a subsidized rate?

Shri A. M. Thomas: We are not
intending to export any sugar.

Shrli Braj Raj Singh: May I know
whether the Government's attention
has been drawn to the fact that the
cane growers in U.P, are not satisfied
with the prices announced by the Gov-
ernment per maund of cane? May I
also know whether the Government
has come to know that the cane
growers have decided to go on strike
and not to supply cane to the factories
if the price increase of Rs. 2 per
maund is not granted to them?

Shri 8. K. Patil;: The prices of cane
are to be related to the prices of other
things as well. Some hon. Member
has said just now that even what is
being done is done at the cost of wheat.
Considering the incentives that are
given now, the rise in price of cane
from Rs. 1-7-0 to Rs. 1-10-0 is adequate
in the opinion of the Government.
There is also the possibility that with
the other incentives that have been
given, at the end the cane-growers
will get more, because some duties
will be knocked off. Beyond that it is
jmpossible to go, becsuse otherwise
the whole price structure of agricul-
tars] commodities would rise.
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Shri Snbbiah Ambalam: The hon.
Minister has just now said that
adequate quantities of sugar have
been supplied to Madras. He has also
stated that the traders are selling
sugar at prices higher than the con-
trolled rate. May I know whether
the Government propose to impose any
penal measures against those traders
who contravene the Sugar Control
Order?

Shri A. M. Thomas: Their licences
can certainly be cancelled. 1 have
already said that with regard to the
sugar that is now being allotted to
the various States they are exercising
the necessary control and there would
have been some carry over from the
previous stock with the traders for
which they are naturally charging a
little more. We cannot possibly con-
trol distribution of that guantity.

Some hon. Members: May I ask &
question?

Mr, Bpeaker: We bave gone through
only three questions during the course
of half an hour.

8hri Nath Pal: Just one guestion,
8ir.

Shrl Braj Raj Singh: It is very
important. )

Mr. Speaker: What shall I dol
(Interruption). No, no; & i very
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wrong. I hon. Members are not
satisfied they should give notice of a
half-an-hour discussion and we can
have it.

Integral Oonch Factory at Perambur

“

[ Shri Subodh Hansda:

*39. Shri §. C. Samanta:
Shri R. C. Majhi:

Will the Minister of Railways be
Ppleased to state:

(a) whether it 1s a fact that the
Integral Coach Factory at Perambur is
manufacturing all-welded bogie
wagons for carrying Iron Ores;

(b) if so, how many such wagons
have been manufactured uptill now;
and

(c) what are the advantages of such
wagons in comparison with the con-
ventional wagons?

The Deputy Minister of Raillways
(8hri Shahmawas Khan): (a) Yes;
Integral Coach Factory are manufac-
turing prototypes of these wagons

(b) None:

{(¢) The mam advantage of such
wagons is reduction in tare-weight
resulting 1n higher carrying capacity.

Shri Sub;dh Hansda: How many

prototype wagons have been manufac-
tured by the Perambur factory?

Shri Skahnawax Khan: I have just
now said, none

Shri 8. C. Samanta: When will the
construction work begin?

Shri Shahnswas Kham: The con-
-ruction work has already started.
Orders were placed some time in May
this year.

Shri Raghunath Singh: What i the
o0st of these wagons? Is it more than
$hat of the ordinary wagons?

* 8Skel Shahmawss Khan: The exact

cost has to be worked out later om, .

but the approximate cost will be in
the neighbourhood of ‘Rs. 63,000. It is
considerably more than the cost of
the ordinary wagons, but the carrying
capacity of these wagons will be
nearly three times the carrying capa-
city of the ordinary wagons.

Shri Muhammed Elias: May I know
whether Messrs. Burn & Co., Messrs
Braithwaite and Messrs. Jessop & Co.
are manufacturing all-nvetted wagona?
Have they started manufacturing
welded wagons in their factories?

Shri Shahnawaz Khan: We have
drawn their attention to the desira-
bility of producing all-welded wagons.
I hope they will switch over to them
soon.

Shri Vidya Charan Shukia: The hon.
Minister has just now said that the
exact cost of these coaches will be
worked out later on. May I know
whether the Government undertakes
manufacture of such things without
even knowing the cost of it?

Shri Shahnawaz Khan: I have said
that the approximate cost will be
something lhike Rs. 65,000.

Shri Vidya Charan Shukia: But the
exact cost is not known to the Gov-
ernment.

Shri Mubammed Elias: Which one
will be cheaper, the rivetted one or the
welded one?

Shri Shahnawaz Khan: I cannot say
exactly as to which would be cheaper;
but possibly the nvetted wagon may
be slghtly cheaper But the advan-
tage of having a welded wagon is so
great that it might be worth while
paying a little more for welded
wagons. Their carrying capacity is
much more than that of the rivetted
wagons.

Shri Tangamani: How many wagons
are likely to be constructed before the
end of this year at the Integral Coach
Factory at Perambur?

Shri Shahnswas Khan: We are con-
structing only four prototype wagons.
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After we have completed their comn-
struction and various experiments have
been carried out we will decide as to
what is to be done later on.

Shri Thirumala Rao: Has the ques-
tion, viz., that the rise in cost is set
off by increase in carrying capacity,
been examined?

Mr, Speaker: That is what he has
said.

Shri Thirumala Rao: No, Sir, he has
not said that. This question bhas not
been examined.

Mr. Speaker: Very well, the hon.
Minister will answer it.

Shri Shahnawaz Khan: 1 have said
80.

Shrimati Renu Chakravarity: Does
the hon. Deputy Minister know that
there have been long negotiations
with Messrs. Burn & Co. regarding the
feasibility of changing over to welded
wagons for carrymg ores? In view
of the fact that as yet there is no
capacity for making all-welded bogies
is it the policy of Government now
firmly not to place orders for any
other bogies except all-welded bogies?

Shri Shahnawas Khan: No, Sir.

Purchase of Logs for Forest
Department, Andamans

Shrt 8.'C. Samasta:
""{snrl Subodh Hansda:

Will the Minister of Food and Agri-
salture be pleased to state:

(a) whether in or about the month
¥ March, 1959 tenders were invited
swice for supplying logs to the Forest
Department at Middle Andaman
Depots;

(b) if so, who were the tenderers;

(e) whether lowest tender was
sccepted; and

(d) who was the Chiet Conservator
of Forests at the time?

The Minister of Agriculiwre (Dr.
P. B, Deshmukh): (a) to {d). Neces-
sary information has been called for
from the Chief Commmissioner, Anda-
mang and Nicobar Islands and will be
placed on the Table of the House as
so0n as it is received.
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Shri 8. C. Samanta: Is it not a fact
that more than one month ago I hsd
given notice of this queshon? What
is the difficulty in procuring informa-
tion from Andamans® Ig there any-
thing secret because of which the hon
Minister 1s going to put it on the
Table of the House later on?

Dr. P, 8. Deshmukh: I can assure
the hon. Member that there is nothing
secret. We have mnot got complete
information. As soon as we get it, it °
will be placed on the Table of the
House

Shri Raghunath Singh: May I know
whether this tender relates to soft
wood or to hard wood? This at least
must be known to the Government,

Dr. P. §. Deshmukh: I would like to
wesit for the information.
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Mombers of Rallway Board

41, Shri Harish OChandra Mathur:
Will the Minister of Raillways be
pleased to state:

(a) how many posts of the Members
of Railway Board are lying vacant
and for what period they have remain-
ed vacant during the current year;

(b) what procedure and criterion 1s
adopted in filling up these posts; and

(c) whether it has been decided not
to fill some of these posts?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Nome of
the posts of Members 18 vacant at pre-
sent. Two posts were vatant, one for
the period from 30th June, 1959 to
20th October, 1959 and the other from
81st July, 1859 to 26th October, 1959

(b) These are selection posts and as
such they are filled by selection from
amongst senior officers of Raiways
with the approval of the Appointments
Committee of the Cabmet

(c¢) Does not arise in view of (a)
above.

Shri Harish Chandra Mathur: What
were the special circurostances, that is,
whether there were any sudden
casualties or there were facts which
were not known to the Government,
that these posts could not be filled in
time and a state of vacuum and uncer-
{ainty wag created?

Mr. Speaker: One fell vacant in
July and was filled up in October The
other fell vacant in June and that was
also filled up in October Where does
the casualty come in?

Shri Shahnawas Khan: There 15 no
great vacuum.

8bri Tyagi: May I take it that he is
carrying on without these posts?

S8hri Ranga: The Board carried on
without two members for three
{Mmonths. Why not abolish those two
Posta?

Bhri Harish Chandra Mathwr: Out
of four members two were absent for
three or four months.

Mr. Speaker: Are we hgving &
general discussion here?

Shri Harish Chandra Mathur: I want
to know whether there were any
special circumstances, vz, whether
there were sudden casualties or what
happened or it is that they could not
think about it in time. What are the
arcumstances? It creates such a sus-
pense It is a general question

Mr, Speaker: I thought the hon,
Minister said that it took time for
them to find out as to who is the suit-
able and proper man from a number
of them

Shri Tyagi: The hon. Minister stated
that the work 13 going on normally
without filling them up.

Mr. Speaker: If they fill all of them
then there 1s a quarrel. If they have
filled up the two posts quickly there
18 & quarrel If they keep them
vacant. there is a quarrel. We do not
know where we stand!

Shri Nath Pai: Are we to infer from
the fact that the posts were not filled
up for two months and still the
administration was carried on smoothly
that these posts are not really essen-
tial? This arises particularly in view
of the fact that these are very high-
salaried posts in the country.

Mr. Speaker: Hon. Members feel
that two months or three months is too
long a period for not filling up these
vacancies which are very important
posts What is the reason for it?

Shri Shahnawas Khin: There is no
special reason except administrative
reasons of finding a suitable person.
As the House is aware, the Chairman
of the Railway Board was not keeping
very good health and had undergone
a very serious operation. So, he had
to go. The other Member had to be
released to go to the Atomic Energy
Commission.
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Some Yem. Memberw: Unsatisfactory
Smwer,

Mr. Speaker: Next question.

Shri T. B. Vittal Rao: Could we ask
!irmm supplementary questions,
?

Me. Speaker: Nothing meore.
Ukal Projest

( Bhri ;F M. Banerjee:
*42. { Shrl Valvi:
| Shri Khimji:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 1334-A
an the 10th September, 1959 and state:

(a) the nature of decision arrived
#t by Government on the Report of
thé Experts regarding Ukai Project;
and

(b) whether a copy of the same will
e laid on the Table?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The Government of India accepted
the recommendations of the Com-
miittee of Experts, which in substance,
are as follows:

(1) Out of a total gquantity of 8:18
m.a.ft. available in a design year, 60
m.a.ft, be allocated for the basin above
Ukaj, and the remaming 3°18 m.aft.
be given for use at Ukai and for the
ares below.

(2) The most economical size of the
dam ig for a full reservoir level of 345;
and

(3) As worked out by the Com-
mittee, the estimates of cost stand at
Rs. 81'57 crorés for the development
of an average of 1,20,000 KW of power
annually and complete irrigation of
the aress envisaged to the extent of
sbout 3,901,650 acres.

Shri P. R, Patel: May I know whe-
ther the Ukai project was included in
fhe PFirst Five Year Plan and why
go sauch time has been taken to fina-
Ligw it?

s
Shel Hathi: Becsuse It wis deing
several

cussions. These discussions were held
and ultimately they have requested
the Planning Commission to give them
sanction to go ahead and the Govern-
ment of India have given the sanction.
They are now starting the project.

Shrl Khimji: May I know whether
there is truth in the report that the
Finance Minister of the Government
of India, on or about the 28th is laying
the foundation stone of this project?

The Minister of Finance (Shri
Morarjl Desai): It is true; on the 27th

Shri Assar: May 1 know whether
the Government is aware that com-
plaints have been received by the Gov-
ernment opposing the Ukai project
and what steps are being taken?

Shri Hathl: We have not received
them here. It may be with the
Bombay Government.

® Shri Yajnik: May I know whethet
the height of the dam as was originally
settled has been reduced as a result
of the recommendations of the expert
committee? Is it a fact that the
number of kilowatts that was to be
generated has also been reduced as &
result of the expert committee’s recom-
mendation and if g0, what is the redue-
tion in the height of the dam and thé
number of kilowatts to be generated,
and in the number of acres to be
irrigated?

Mr, Speaker: The hon, Minlster may
answer one of the questions.

Shri Hathi: The height of the dmm
has been reduced from 351 to 345 feek
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ket Yajnik: Kilowatis?

Skl Hiai: As the Speaker asked
dhe $0 answer one, I have answered
one. In the power, there will not be
much difference It will be 120,000 KW

Shri Yajnik: And the acreage? It
s important for ug to know the
reduction m the acreage that would
take place as a result of the recom-
mendations

Shrl Hathi: The number of acres
would not be much reduced. It 1s
going to give perennial irrigation to
the present area irrigated under the
Kakrapara project

Shrl B. K. Galkwad: How many
acres of fertile cultivable land will go
tnder water if this Ukaz dam 18 con-
structed?

Shri Hathi: I have not got these
figures with me

Shri K. U, Parmar: May [ konow
whether it 18 a fact that machmery
and equpment brought for the Ukai
project were immediately transferred
% the Koyna project” What are the
veasons for that? May I know
Mrhether it 18 a fact that the Bombay
Government, 1n order to do injustice
® Gujerat, have ghifted this equip-
ment?

Mr. Speaker. Order, order

Shri Hathl: I cannot vouchsafe for
the various presumptions made But,
after all, the machinery in a State are
meant for the various projects in the
State itself. It 1s for the State to
take them wherever they want. When
it is surplus, it may again be brought
back to the dam.

Shri Jadhav: What is the total
eitimated cost of the project® Lands
from which districts will be 1rrigated”?

Shti Hathi: Cost, I have stated, will
%o Rs. 61-57 crores.

Goray: The Minster sald that
does not know the exact acreage
o cultivable land that may be sub-

merged Does he khow how many
villages will have to be vacated?

Shri Hathi: I have not got that
information with me

Will the Minister of Food and Agri-
ecmlture be pleased to state.

(a) whether 1t is a fact that the
Fourth All India Conference of Ware-
housemen was held at Poona on the
14th and 15th September, 1859; and

(b) if so, what decisions were taken
by the said Conference?

The Deputy Minister of Pood and
Agriculture (8hri A, M. Thomas): (a)
Yes, there was a conference of ware-
housemen at Poona which was also at-
tended by representatives of the
Reserve Bank and the State Bank,
Managing Directors of several State
Warehousing Corporations, Registrars
ot Cooperative Socie‘ies of several
States and other senior officials

(b) Mostly the dificulties and pro-
blems arising m the day-to-day work-
ing of the warehousing scheme m the
different States were discussed at ‘he
conference Certain general matters,
such as, the way m which plans should
be prepared by the different State
Corporations and the Central Corpora-
tion for the Third Plan, the possibiiity
of seting up a joint self-insurance
scheme for all the Corporations and a
common construction agency were
also discussed In the Tight of these
dascussions the different Corpora‘ions
will now formulate their defimute
views

Shri Goray: May I know how many
warehouses are lkely to be bult
during the next two years?

Shri A. M. Thomas: For the ware-
houses now existing, the tota] capacity
would be 84,000 and odd tons The
tota! number of warehouses that aré
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functioning are, under the Central
Warehousing scheme, 9; in the States,
the total is 42

Shrli Goray: I asked how many
warehouses are likely to be built
during the next two years

Shri A. M. Thomas: With regard to
the construc i1on programme, a Ppro-
gramme for building a capacity of
5000 tons has now been approved.
Construction of 11800 tons additional
storage capacity is also under con-
sideration. We think we would be
able to plan for another 35,000 tons
in 7 other centres for 1959-60.

8hri Goray: What will be the pro-
portion of the number of warehouses
to the total number of willages? Will
there be a warehouse for about 10
villages or 15 villages?

The Minister of Food and Agricul-
ture (Shri 8. K. Patil): About ware-
housing corporations and warehouses
which are managed by the Govern-
ment, we are making a proposal that
for the Third Five Year Plan, we shall
mul 1ply and we shall come to some
kind of a stage where for every Com-
munity Development Block, we should
have a warehouse Therefore, the
whole Plan is under discussion Final
decisions have not yet been made For
our immediate purposes and also for
near distant purposes, warehousing
capacity has to increase many many
more times than what it is today

Shrimati Ila Palchoudhuri: May I
know whether any of our Indian ware-
housemen offered to build warehouses
for the buffer stocks to be kept as the
Minister has in mind?

Shri 8, K Patlll: 8o far as ware-
houses are concerned, we have deve-
loped a modern warehouse which 1s,
1 should say, one of the best any-
where. I am not taling of S:los, but
the ordinary warehouses. They have
been approved of even by exper's of
other countries in the event of stock
being inereaged, etc We have reduced
the price of construction also under
another scheme. All that is being
attended to.

Shri Thirumals Rao: What does the
word warehousemen connote? Does i
refer to the Directors controlling the
warehouses or people actually in
charge of the warehouses?

Shrl A, M. Thomas: People in charge
of warehouses. .

Shri Thiromala Rao: Governmen$
servants?

Shrli A. M. Thomas: Yes.

Shri Goray: Would the Minister tel}
me whether the entire capacity of the

present warehouses 18 being utilised
by the farmers?

Shri A. M. Thomas: Yes, Sir. We
have got information that the capacity
is mostly utilised, and the present
stock figures indicate that a quantity
of about 329000 maunds of differend
commodities has been stored.

Shri Goray: What will the percent-
age be to the total capacity?

Shri A. M. Thomas: Almost the total
capacity 18 now bemng used

Shrl Jadhav: May 1 now the num-
ber o! villages that will be covered
by warehousing in the Third Plan®

Mr Speaker: That 1s what he said

Shri 8. K. Patll: I said 1t should be
a commun: y block The hon Mem-
ber may have an idea The number
of willages differ, but the block has
got an entity of its own, and it does
cover a number of villages.
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Shri C. D. Pande: This dam was to
be completed withun the Second Plan
period, and I know it for certamn that
Mus process of construction has been
completely brought to a standstill
What 1s the reason” May I know
whether any progress has been made
In this regard?

The Minister of Irrigation and
Power {(Hafix Mohammad Ibrahim): It
15 not correct to say that it was to be
completed within the Second Plan
period It was settled that only the
preliminary works relating to this
scheme would be done dunng this
Plan, and the next Plan would be the
construction period of this Plan

8hri Tyagi: The hon. Minister has
Just now stated that the Centre have
to a certain amount to be

as grant or subsidy or whatever

# be to the UP. Government for a

240 (Ai) LSD.-3,

few projects. May I know 1if the
Jumna Hydel Scheme 1s also included
in those projects?

Hafiz Mohammad Ibrahim: No, Sir,
certainly not That 1s an entirely
separate subject, and it 13 much more
expensive That s a separate ques-
tion.
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Service Co-operatives

+
[ Shri P. C. Borooah:
Shri Jhulan Sinha:
Shri D. C Sharma:
Shri Bibhuti Mishra:
+45. { Shri Sarju Pandey:
Shri Hem Raj:
Shri Nek Ram Negi:
Shri S. A. Mehdi:
Shri Kallka Singh:
Will the Minister of Commaunity
Development and Co-operation be
pleased to refer to the reply gwven to
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Starred Question No, 101 on the 4th
August, 1959, and state:—

{a) whether the programme for the
establishment of service co-operatives
during the remamning part of the
year 1959-60 has since been finalized;
and

(b) if so, the details of the pro-
gramme, State-wise?

The Deputy Mumster of Community
Development and Co-operation (Shri
B. 8. Murthy): (a) Yes

(b) The details of the programme
State-wise are given in the statement
laxd on the Table of the Sabha
{See Appendix 1. annexure No 18]

Skri P. C. Borooah: May I know the
amount sanctioned for the scheme so
far as Assam 1s concerned’

Shri B. 8. Murthy: The Centre and
the State Governments will share m
financing and giving some subsudy to
the societies The total amount for
all States will be Rs 59 25 lakhs for
the year 1959-60 -

Shri P, C. Borooah: May I know
how many of the existing societies
have been reorganised by this time
and how many have been newly or-
ganised?

Shri B. 8. Murthy: It has been given
m the statement Twenty-three
thousand sixty-eight old societies will
be reorganised and 15,727 will be or-
ganised.

Shri P. C. Borooah: I wanted to
know how many have been reorganis-
ed by this time.

Mr. Speaker: Is it not given 1n the
statement there? In respect of what-
ever is given in the statement, the
bon, Minister will say; please refer to
the statement.

Shyi P. C. Boresah: It 15 not in the
statement.

Shri Hem Raj: In view of the fact
that the old co-operative law is a very
complicated one and the zamindars
are very much harassed in getting
their loans, may I know what steps
have been taken to mumplity that law
to make the service co-operatives
successful?

Shri B. 8. Murthy: The State Gov-
ernments have been requested to look
into the matter and bring necessary
amendments to the existing co-opera-
tive law

Shri Tangamani: May I know how
many out of the 500 new service co-
operatives which are going to be set
up 1n Madras have been orgamsed?
May 1 know the reason why there is
such a low number in the programme
for Madras®

Shri B. § Murthy: This scheme has
Just been finahised 1in August 1958 It
15 too early to say how many hawve
been organisedi or how many have
been revitalised

Shri M. R. Krishna: May 1 know
whether the Government have creat-
ed any effective machinery to assist
the «crvice co-operatives 11n the
various States?

Shri B. S. Murthy: Yes, Sir The
Government 15 trymg (o organise
supervising unions at the block levels
and also district and State unions

Dr. Ram Subhag Singh: May 1
know whether 1t will be possible at
this pace to spread a network of good
service co-operatives throughout the
country within the fixed period of
three years of which about eleven
months are already over?

Shri B. §. Murthy: I think 1t will
not be 1mpossible provided all the
Members of Parliament give their sup-
port

Dr. Ram Subhag Singh: In what
way have Government asked for the
co-operation of the Members for
spreading this work?

Shri Basappa: Moy ! know howl
many new co-operatives have heem
started in Mysore?
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Shri B, 8. Murthy: I just stated that
3 13 t00 early to find out that data

Soth Govind Das: The hon Minister
bas just said that instructions have
been 1ssued to the different States for
changing the co-operative law Does
the hon Minister know that in very
few States these laws have been
changed and that the difficulties of
these co-operatives are just the same
as they have been so far?

Shri B, 8. Murthy: I only have to
say to the hon Member that co-opera-
tion 18 a State subject, and we have
to persuade the State Governments to
do the needful in the matter

Shri Sonavane May I know
whether every village desirous of
having a service co-operative society
would be registered, and what would
be the maximum loan that would be
given m proportion to its capital?

Seth Govind Das. It takes years for
registration

Shri B. S. Murthy: It 1s the desire
of the Government to provide a co-
operative society to every village with
a papulation of about 1,000 people and
the Joan will be in accordance with
the share capital of the co-operative
aociety

Shrimati Renuka Ray: The hon
Minister said that t' Central Gov
ernment cannot take action and 1t 1s
for the State Governments, but I
would Lke to know whether the Cen-
tral Government 1s aware how many
State Governments have actually
changed or amended their laws i res
ponse to its suggestion?

Shri B. S. Muarthy: 1 did not say the
Central Governmen: had not taken
any action i the matter As a mat-
ter of fact, last July a conference of
the Ministers of Co-operation was
held 1n Mysore, and then thus question
‘was thrashed out and all the Minusters

the States have agreed that neces-

amendment to the existing co-

operative law should be introduced
and tmplemented.

Shrimati Renuka Ray: But how
many have so far changed the laws?
Have they taken any action?

Shri B. 8. Murthy: I thmk the hon.
Member knows that between July and
November some of the State Assemb-
lies have not met

Shri Raghubir Sahai. From the
statement 1t appears that 10,000 co-
operative societites have been  fixed
as the quota for UP I understand
these sacieties have been formed, but
1 would like to know from the hon
Minister whether the remarks made
by the National Herald of UP have
come to his no‘ice, in which the paper
has doubted the genuineness of the
socreties formed in UP Has he
examined the veracity of these re-
marks?

Shri B. S Murthy. The 10,000 ser-
vice co-operative societies of UP
are divided as follows 6,000 co-opera-
tives to be reorganised, and 4,000 to
be orgamnise@ 1 do not thmk a big
State ke UP will feel any difficulty
in orgamising the societles

Shri Raghunath Singh: May I know
how many co-operative societies have
been registered in UP, and whether
it 1s a fact that more than eightv ver
cent of the applications are pending
for the last four months for registra-
tion?

Shri B, S. Marthy: I shall look into
1t if mv hon. friend gives me the
information

Shri Narayanankuity Menon' In the
case of co-operative societies Wwhich
requre only reorganisation, what 18
the procedure adopted by the Central
Government to reorgemse them, and
how far has the work progressed’

Shri B. 8. Mourthy: As I smd the
scheme has just been finalised In
August, and the States are busy in
implementing the recommendations
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Reobbery in Running Train near
Bhatinda

Shri Ajit Singh Sarhadi:
Shri Ram Krishan Gupta:
Sardar Iqbal Singh:

4% Shri A. M. Tariq:
Shri Prakash Vir Shastri:
Shri Sarju Pandey:

Will the Minister of Railways be
pleased to state

(a) whether 1t 1s a fact that two
masked men armed with lethal
weapons got into a third class women’s
compartment at Phus Mandi1 Station
near Bhatinda on the 28th September,
1989 and snatched cash and ornaments
of all the women passengers at pistol
point and two of the women were
thrown out of the train;

(b) if so, value of the property
Jooted; and

(c) the steps taken to arrest the
robbers?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes
The incident took place on 25-8-1939
and not on 28-9-1859 Two women
passengers themselves jumped out of
the compartment and one was pushed
out by the miscreants while she at-
tempted to pull the alarm chain

(b) Rs 390 approximately

(c) Vigorous efforts are afoot by the
District Police and the Government
Railway Police, who are investigating
the case, to trace out the culprits

Gliding Training Centre, Hyderabad

s Shri D C Sharma:
) Shri Pangarkar:

Wil the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No 494 on the 17th August, 1959
and state

(a) whether any progress had since
been made 1n the setting up of a gild-
ing tramming centre at  Hyderabad
(Deccan),

(b) 1if so, the nature of the progress
made, and

(c) when 1t 1s likely to be started?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) to (c)
A, number of sites for the estabhsh-
ment of Ghderdrome have been in-
spected but no final choice has yet
been made A ghding centre will be
established at Hyderabad after the
gliderdrome has been constructed

Oak Sleepers for Rallways

o J Shri C K Bhattacharyys:
{ Shrl Achar:

Will the Minister of Railways be
pleased to state:

{2) whether & very large qmﬁ‘b‘
of oak sleepers for Railways supplied
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by a foreign firm have been found to
be unserviceable;

(b) whether these have been ex-
amined by the wood experts of the
Forest Research Institute, Dehra Dun,
who wvisited Bombay for the purpose,

(c) whether the exporters have
‘been paid 1n full,

(d) what 1s the amount of loss, and

(e) what steps have been taken to
recover 1t?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No
Some of the sleepers, however, have
developed cracks

(b) Yes, Sir
(c) Yes, Sir

(d) The matter 1s still under ex-
amination in consultation with the
Forest Research Institute, Dehra
Dun

(e) The defects have been brought
to the notice of the supphers, and
their reply 1s still awaited

Extension of Railway Line beyond

Madhopur

r Shri Inder J Malhotra.
Shri M L. Dwivedi.
Pandit D N. Tivan
Shri Ram Knshan Gupta

.‘ Shr1 Padam Dev.

{Shn D C Sharma

*50

Will the Ministcr of Railways be
plcased to refer to the reply given
to Starred Question No 657 on the
21st August, 1859 and state

(a) the alternative ahignments which
are under examination of the Ceniral
Government for extension of railway
Iinc beyond Madhopur :nto the State
of Jammu and Kashmir,

(b) whether al]l the proposed al-
ternative alignments have been dis-
with the Government of

u and Kashmir; and

(c) if so, by what time a final de-
cision regarding the alignment of the
raillway line 18 hkely to be arrived
at?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) to (c¢)
Extenston of Railway line beyond
Madhopur m the State of Jammu and
Kashmir will involve crossing of the
River Ravi The alignment of the
line beyond the Ravi depends upon
the site of the river-crossing which
1s still under investigation Before
finahsing the alignment, the State
Government’s views will also be ask-
ed for and considered A decision can
be taken only after the investigations
are completed.

Survey of Indian Ocean

¢51 Shri N. R Mumswamy: Wil
the Minister of Food and Agricultare
be pleased to state:

(a) whether 1t 1s a fact that several
countries will co-operate in an inter-
national project to survey the Indian
Ocean,

(b) 1m what way India will parti-
cipate 1n the survey, and

(c) what are the special features of
the Indian Ocean in which the sad
survey 1s to be conducted®

The Deputv Minister of Agriculture
(Shm M V Krishnappa): The Prime
Mainister will give a reply to the ques-
tion later

Cross-breeding Centre at Hyderabad

{ Shri Nag1 Reddy.
*52,{ Shri Ramam:
{ Shri D V Rao

Will the Minister of Food and Agri-
cultare be pleased to state

(a) whether the Indian Counc:l of
Agricultural Rescarch have started a
cross-breeding centre at Hyderabad,
as a research project;

(b) 1t so, the number of bulls m-
ported and the cost thereof, and
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(c) what is the programme of re-
ssarch planned?

The Minister of Agriculture (Dr P.
8. Deshmukh): (a) Yes

(b) None Breeding under the pro-
Ject 18 done by artificial insemination
with Jersey semen received from the
Central Artificial Insemination Station,
Bangelore where four imported bulls
are maintained These were given as
& gift by the TCM

(c) A statement 18 laid on the Table
of the Lok Sabha

STATEMENT

“The object of the project 1s to
evolve cows of high milking capacity,
suited to local conditions, by cross-
breeding with Jersey For this pur-
pose, one main centre has been located
at Hyderabad with four sub-centres
at Secunderabad, Uppal, Shamshabad
and Royadrug The main programme
of work 1s as follows —

(1) Survey of the caitle population
and collection of information
about their milk production,
breeding, feeding, and mana-
gemental practiccs

(11) Control of breeding to eh-
mnate all natural mating

(m) Use of Jersey semen for arti-
fictal mating and provision
of necessary facilities for this

(1v) Study of adaptability to local
conditions of the cross-bred
progeny at different levels of
Jersey blood so as to deter-
nune the most suitable level”

Derailment near Visapur

*58 Shri Kumbhar: Will the Minis-
ter of Rallways be pleased to refer to
the reply given to Starred Question
No 1346 on the 10th September, 1959
regarding the derailment of a passen-
ger ‘frain between Visapur and
Belwand: and state’

(a) the causes of the accident; and

(b) the loss sustained as a result
thereof?

NOVEMBER 17, 1989
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The Deputy Mimister of Baliways
(8hri Shahnawss Kban): (a) Under
nvestigation

(b) Damage to the Railway pro-
assessed st
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Hingoli-Khandwa Rail Link
.u{smr.awulm

{)WIll the Minister of Railways be
Plossed to refer to the reply given

to Starred Question No. 88 on the 1ith
February, 1959 and state:

(a) how many out of the thirty-
four major bridges on the Hingoli-
Khandwa Rail Link under construct-
ion have since been completed;

(b) whether all the girders required
for these bridges have since been re-
ceived;

(c) whether the railway Line bet-
ween Kanhargaon and Akola will be
opened for the passenger traffic short-
ly;

(d) when the whole lnk will be
completed and opened for the passen-
ger traffic; and

(e) the total amount spent on the
Lnk upto the 30th September, 19597

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a)
Eighteen

(b) Yes Sir, except for 5 spans.

(c¢) Yes, Sir This section 15 ex-
pected to be opened 1n the first week
of December, 1959.

(d) The whole Iink 1s expected to
be completed and opened to passenger
traffic by the end of December,
1860

(e) Rs 950 crores
Leakage of Delhi Master Plan

Shri Vajpayee:
“Pandit D. N, Tiwari:
Shri M L. Dwivedi:
Shri Prakash Vir Shastri:
Shri Nardeo Snatak:
Shri Ansar Harvani:
*56. { Shri A. M Tariq:

Shri Hem Barua:
Dr. Ram Subhag Singh:
Shri B. C. Mullick:

Will the Minister of Health be
pleased to state:

(a) whether the Chief Commussioner,
Delhi, has been asked to conduct an
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enquiry into the alleged leakage of
Delhi’s Master Plan prepared by the
Town Planning Organisation;

(b) if so, whether the enquiry has
accordingly been instituted;

(¢) the composition and terms of re-
ference of the enquiry body; and

(d) the progress made in the en-
quiry?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir

(b) The enquiry 1s being conducted.

(c) A copy of the Health Ministry's
letter dated the 29th October, 1959
addressed to the Chief Commuissioner,
Delhi in this regard 1s laid on the
Table of the Sabha. [See Appendix
L annexure No 17.]

(d) The report of the Chief Com-
missioner is awaited.

New ALl Scheme for Travelling to
London

r Shri S. A. Mehdi:
*51. { Shri Oza:
{Shri M. R. Krishna:

Will the Minister of Transport and
Communications be pleased to state:

{a) whether any new scheme of Air
India International with a bank to
offer loan to passengers for travelling
to London has becn introduced;

(b) if so, what are its features; and

(c) the number of Indian passen-
gers who have availed of this op-
portunity?

The Peputy Minister of Civil
Aviation (8hri Mohiuddin): (a) Yes,
Sir.

(b) and (c). I lay on the Table of
the Lok Sabha a statement giving the
requisite information. [See Appendix
I, annexure No, 18]

Sinking of the ‘Oderon’

*58. Shri Sublman Ghose: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether any enquiry has been
held on the sinking of the ship
‘Oberon’ in the Hooghly on the Tth
September, 1959;

(b) if so, the result of the enquiry;

(c)» what were the ranks of the
employees who died in the accident;

(d) has any compensation been
paid to the families of the deceased;

(e) if so, the amount paid in each
case;

(f) if the reply to part (d) be im
the negative, the reasons for non-
payment; and

(g) the loss suffered by Govern-
ment 1n this mishap?

The Minister of State in the Ministry
of Transport and Communications
(Shri Raj Bahadur): (a) to (g). A
statement 1s laid on the Table of the
Lok Sabha ([See Appendix I, an-
nexure No 19 )

National Highways

*59 Shri Damani: Will the Minister
of Transport and Communications be
pleased to state:

(a) the oxtent to which profits made
out of cement distribution by the State
Trading Corporation of India Ltd.,
during the last two ycars have been
utiised  for the improvement  of
National Highways; and

(b) what is the present position in
that respect?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). No
amount has yet been utilised for the
improvement of National Highways.
The question of utilising a sum of
Rs. 699 crores for cement concreting
certain sections of National High-
ways and Rs. 2 crores for the develogg
ment of certain new roads as National
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Highways is under active considera-
tion and specific proposals have been
made to the Planning Commission for
their concurrence,

‘Hydrographic Surveyors’

*80. Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is a proposal for
ntlising the services of the hydro-
graphic surveyors m Calcutta Harbour,
in other minor ports, inland water
survey, border river survey etc;

(b) if so, m what form they will be
utilised;

(c) the present strength of such sui-
veyors 1n Calcutta;

(d) whether there has been a de-
mand for increasing the number of
such surveyors: and

(e) 1f so, what action has the Gov-
<«inment taken in the matter?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No.

(b) Does not a..se

t¢) The sanctioned strength of the
Calcutta Port Commissioner’s River
Survey Service consists of one post of
River Surveyor, one temporary post of
River Surveyor on Special Duty, one
post of Deputy River Surveyor, 36
posts of Assistant River Suiveyor—(34
permanent and 2 temporary).

(d) and (e). The Calcutta Port
Comumissioners recently apphed for
the sanction of the Central Govern-
ment to the creation of three posts of
Assistant River Surveyor for attend-
ing to the increased survey works on
the River Hooghly. They have been
asked to indicate the actual increase
in survey work and the basis on which

creation of three more posts has
recommended.

Assam-Agartala Road

*61 Shri Dasaratha Deb:
* \ Shri Bangshi Thakur:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the condition of the
Assam-Agartala Road has deteriorat-
ed;

(b) if so the causes of this deteriora-
tion ; and

(c) the ymmediate steps suggested to
improve condition of the road?

The Minister of State in the Ministry
of Trangport and Communicationg
(Shri Raj Bahadur): (a) to (c). There
has been no deterioration in the con-
duition of the Assam-Agartala Road.
The road suffered ordinary damages
during the last monsoon Such dam-
ages are usual for hill roads specially
when newly constructed. The through
traffic on the road was maintained
throughout.

Complaints Department of P. & T.

*62. Shri J. B. 8. Bist: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether 1t 1s a fact that the
Complaints Department of Posts and
Telegraphs wa< wound up;

(b) if so the recasons therefor; and

() whether Government propose to
provide any alternative machmery to
look :nto specific public complaints?

The Minister of Transport and Com-
maunications (Dr. P. Subbarayan): (a)
to (c). The Complaints Section has
not been wound up but has been re-
organised on the recommendations of
the Special Reorganication Unit ap-
pointed by Government to evamine
into the working of Departments The
object of this reorganisation is to
provide a machinery to check and
accelerate disposals of public com-
plaints, to analyse them and to evolve
suggestions for removing defects .and
improving efficiency of the services.
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In view of this, the question of pro-
viding an alternative machinery does
not arise

Hirakod Power for Madhys Pradesh

*§3. Shri Vidya Charan Shukla: Will
the Mimster of Irrigation and Power
be pleased to state:

(a) whether 1t 15 a fact that the
Madhya Pradesh Government has
moved the Centre to persuade the
Orissa Government to release for 1t a
mmmum of 500 KW of power from
the Rirakud Dam Project; and

(b) 1if so, action taken by Govern-
ment thereon?

The Deputy Minister of Irrigation
and Power (Shrl Hathi): (a) Yes, Sir

(b) The proposal to supply 5,000 KW
of power from the Hirakud Dam Pro-
ject to Madhya Pradesh was discussed
at the meeting of the Hirakud Control
Board held on the 25th September,
1958 The Control Board was of the
view that the Hirakud Dam Project
should supply 5,000 KW of power by
the end of 1961 to Madhya Pradesh for
meeting the needs of Raigarh Further
action on the recommendation of the
Control Board will be taken by the
Government of Orissa

World Agricuiture Fair in New Delhi

rShrl Shree Narayan Das:
Shri Surendranath Dwivedy:
Shri Bhakt Darshan:
Shri Vajpayee:
Shri Arjun Singh
Bhadauria:
Shri Bibhut! Mishra:
Shri Inder J. Mathotra:
64, 44 Shri D. C. Sharma:
Shri A. K. Gopalan:
Shri Kuonhan:
Shri Supakar:
Shri Hem Barua:
Shri Muhsmmed Elias:
Shri Madhusudan Rae.
Shrimat! Dia Palchoudhuri:
 Sirl Ram Krishan Gupta:

Will the Minister of Food and Agri-
ouiune e plessed to refer to the reply

given to Starred Question No, 861 on
the 2lst August, 1959 and atate:

(a) what progress has since been
made with regard to organimng World
Agriculture Fair 1n New Delhi;

(b) whether it 18 a fact that some
of the countrmes which had earher
agreed to join have now withdrawn.
from the Far;

(e¢) if so, the names of such coun-
tries; and
.

(d) the reasons for their with-
drawal”?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) A note showing
the progress with regard to organis-
ing the World Agriculture Fair since
21-8-1859, furnished by the Secretary,
World Agriculture Fair is placed on
the Table of the Sabha [See Appendix
1, annexure No 20]

(b) Only one country has with-
drawn from the Fair

(c) The United Arabic Republic

(d) No reasons have bcen given

Gradation of Foodgrains

*65. Shn Ram Krishan Gupta: Will
the Mimister of Food and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 1783 on
the 29th August, 1959 and state.

(a) at what stage i1s the uniform
scheme of gradation of foodgrains;
and

(b) the nature of steps taken so
far m prepanng standards for small
structure for storage of gramns by
small stock:sts?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
The scheme is still under considera-
tion

(b) Designs for capacities varying
bhetween 100 to 2,000 tons are under
examénation with the Committee

Plan Projects.
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State Trading in Foodgrains

vg. | Shri Bam Krishan Gupta:
Shri D. C. Sharma:
Shri Supakar:

wWill the Minister of Food and Agri-
eulture be pleased to refer to the
reply @iven to Starred Question No
83 on the 4th August, 1958 and state.

(a) whether the Central Govern-
ment have received replies from the
various State Governments to the cir-
cular letter sent to them regarding
the implementation of the Scheme
for State Trading in foodgrains, and

(b) what progress has been made
80 far in various States 1n this regard?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
Replies from some State Goveinments
have been received

(b) As already stated in reply to
Starred Question No 83 on 4th Aug-
ust 1959, the State Governments have
licensed the wholesale traders in their
respective States Necessary measures
are also being taken to organize and
develop co-operative societies About
13'6 lakh tons of rice and paddy and
2:38 lakh tons of wheat have been
purchased by the Central and State
Governments during the year in
different States
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Attack on Woman Passenger near
Ghasiabad

Shri Padam Dev:
Shri Prakash Vir Shastri:
| Shn Nardeo Snatak:
*63. { Shrimati Mafida Ahmed:
Shri Sarju Pandey:
Shri Muhammed Elias:
| Shri P. C Boroozh:

Wiit the Minister of Railways be
pleased to state:

(a) whether 1t 1s 2 fact that a
twenty-five year old woman of Bom-
bay was shot at and seriously n-
jured 1:n & movIng tramn  between
Pilakhwa and Dusna near Ghazia-
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bad on the night of the 26th Septem-
ber, 1859;

(b) if so, the details of the incident;
(c) whether the assailant has been
arrested; and

(d) the nature of steps taken to
provide safety arrangements in trains?

The Deputy Minister of Railways
(Shri Shavawas Khan): (a) and (b).
Yes. On 26-9-59 Kumar: Rhoda Driver
aged 32 years employed at Nainital
was travelling alone in a second class
ladies compartment of a Delh: bound
passenger train on Moradabad-Delhi
section of Northern Railway. When
the train left Pilkhwa Railway station
at about 20-35 hours, she noticed a
man on the foot board who asked her
to open the door On her refusal to
open the door, the man produced a
country made pistol and threatened to
shoot her and carned out his threat
when she rushed to pull the alarm
chain. After firing, the accused jump-
ed off the train and was noticed by
five or six villagers who were at work
They thought that someone had fallen
off the train and went to help him
but finding that he had a pistol with
him, they took him to the local police
station.

Consequent upon the pulling of the
alarm cham by Kuman Rhoda Driver,
the train stopped. As she was badly
hurt she was rushed fo the civil hos-
pital, Ghaziabad on a  goods tram
under the escort of 2 R.P.F. men who
happened to he on the train She was
subsequently shifted to Irwin Hospital
New Delhi for treatment

(¢). Yes.

(d) (i) All important night pas-
senger trains are accompanied, as far
as possible, by police guards belong-
ing to the Govt. Railway Police;

(ii) Safety devices on doors & win-
dows of passenger trains have been
provided to prevent ingress of un-
desirable persons;

(lii) Ladies compartments are
marshalled as far as possible in the
middle of the frains;

{iv) Conductor Guards and TTEs
have instructions to pay special at-
tention to lady passengers particularly
when travelling alone and to see that
the safety devices in the compartments
are in working order;

(v) Ladies travelling alone in higher
classes are allowed to take an &t-
tendant with a 3rd class ticket with
them during night time;

(vi) Passengers have instructions to
see that the latches & catches of doors
and windows are secured to prevent
entry of unauthorised persons.

Power Units at Bhakra

g9 Shrt D. C. Sharma:
"\ Shri Ramji Verma:

Wili the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question Ne.
496 on the 17th August, 1959 and state:

(a) whether any progress has since
been made In regard to the installa-
tiop of 4 generating umits of 90,000
k w cach in the Bhakra Right Power
Plant; and

(b) if o, the detasls thereof?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) and (b).
The proposal of the Punjab Govern-
mept was examined by the Central
Water and Power Commission and
their comment have been forwarded
{o the Punjab State Electricity Board
It has s<ince becn proposed that the
size of the generating units to be
installed should be 120,000 k w. each
instead of 90,000 kw A revised pro-
ject estimate 1s awaited from the Pun-
jab State Electricity Board.

Sun Hemp

+70. Shri P. C. Borooah: Will the
Minsster of Food ang Agriculture be
pleased to state:

(a) whether Sun Hemp (crotolaria
juncea) is, in many ways, a better
substitute for jute; and

(b) if so, the steps propossd to
taken for popularising its cultivation
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The Minister of Agricultare (Dr.
P. 8. Deshmukh): (a) Sun Hemp 1s
a fibre allied to Jute, but it is not a
good substitude for Jute

(b) It 1s not proposed to popularize
its cultivation to replace Jute

Agricultural Journalism

*71. Shri Inder J. Mathotra: Will
the Minister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No 1330 on the
10th September, 1959 and state

(a) whether Government have any
proposal to introduce Agricultural
Journalism as one of the subjecis i1n
which M.Sc desree may also be offer-
ed at the Indian Agricultural Re-
search Institute, New Delhs,

(b) what are the basic educational
and other requirements which are
necessary for a candidate to get ad-
mission tn PhD Degree course, and

(c) the number of <tudents admitted
this year for PhDD course and their
State-wise break-up?

The Deputy Minister of Agricol-
tare (Shri M. V. Krishnappa). (a) No

(b) The candidate must have an
M Sc degree of a recognised Univer-
sty or Ascociateship of the Indian
Agricultural Research Institute in the
relevant field of science

(¢) A list showing the number of
students admutted this year for PhD
ecourse and their State-wise break-up
1s laid on the Table of the Lok Sabha

LIST

Stats-unse hst of the canddases selected for ad-
wnsnon o the Pk D courses in October, 1958

State No ad-
mitted

Andhra Pradesh 2
{@ihar 10
6
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State No. ad-

mitted

West Bengal
Midhys Pradesh
Rajasthan

Delhu

Mysore

P njab

K rafa

Madras

Assam

Kashm:r

Utrtar Pralesh
Himechal Pradesh
Yugoslavia (foreign)

'....-—u-..umumpa..n

ToTtal

A
o

Defective Construction of the ship
‘Andamans’

*72 Shn J. B. S Bist: Wil the
Ministcr of Transport and Communi-
cations be pleased to state

(a) whether the French Consultant
Company which built ship ‘Andamans’,
for the Hindustan Shipyard 1s not
mchned to pay any compensation for
the defective designing of the ship on
the ground that designing was done
by Indians,

(b) i so, whether Government
have acceptcd the contention of the
Company, and

(c) 1if not, what measures Govern-

ment are taking to secure compen-
sation from the company?

The Minister of State in the Minis-
try of Transport and Communicatiens
(8hn Raj Bahadur): (a) to (c) The
matter is shll under negotiation with
the French firm

Abolition of Second Class on Railways

*78 Shri Vidya Charan Shakla:
Will the Minister of Rallways be
pleased to refer to the reply gnen
to Starred Question No 1770 on the
9th April, 1959 and state the progress
since made 1n respect of abolition of
the Second Class accommodation on
Railways”

The Deputy Minister of Railways
(Shri Shatmawas Khan): No tangble
progress has since been made n this
direction
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International Civil Alrport at Delhi

*14. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
‘No 915 on the 17th August, 1959 and

« state the nature of final decision taken
in establishing an International Civil
Airport at Delhj»

The Deputy Minister of Civil Avia-
~tion (Shri Mohiuddin): It has not
‘been possible to take a final decision
so far gn the question of establishing
a separate International Civil Airport
for Delh: In the meantime, Palam
will continue 1in joint use by the
T.AF and the Civil Aviation Depart-
ment and 1t 13 also being developed
*for operations by Boewng Jet aircraft
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Delhi-Kulu Air Service

{ Shri D, C. Sharma:
"6 Shri Hem Raj:
Shri Daljit Singh:
Shri Dhanagar:

Will the Minsster of Transport and
Communications be pleased to refer
to the reply given to Starred Question
No 1192 on the 7th September, 1959
and state

{a) whether any progress has been
made 1n the matter of runming an Air
Service from Delhi to Kulu v
Chandigarh, and

(b) 1f so, the nature thereof”

The Deputy Minister of Civil Avia-
tion (Shrl Mohiuddin): (a) and (b).
A Delhi-Chandigarh-Kulu air ervice
was 1nauguarated on the 3rd October,
1959 on a twice weekly frequency and
operated until 2nd November, 1959.
The service will be resumed m April
next The Indian Aurlines Corporation
intend to operate the service only
during the summar season se. April-
October

Free Trade Zone at Kandla Port
54, Shyl Ram Krishan Gapta: Wil

the Minister of Transport and Oem-
munications be pleased to refar to the
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roply given to Unstarred Question
No, 933 on the 17th August, 1959 and
state at what stage 15 the proposal
for setting up a free trade zone at
Kandla Port®

The Minister of State in the Minis-
4ry of Transport and Commaunications
(Shri Raj Bahadur): The proposal 18
still under consideration

Extension and Covering of Platform
at Bhiwani Station

85, Shri Ram Krishan Gupta: Will
the Minister of Railways be pleased
to refer to the reply given to Un-
starred Question No 1768 on the 10th
September, 1958 and siate

(a) whether work of extension and
covering of platform at the Bhiwani
Station on Rewari-Bhatinda Line of
the Northern Railway has since been
completed, and

(b) if not, the nature of progress
made so far?

The Deputy Minister of Railways
(Shri Shahnawar Khan). (a) and
(b) No Due to difficult ways and
means position, the work of covering
over the platform had to be postponed
It will be taken up when the position
of funds improves There 1S no pro-
posal to extend the platform at
present

Ajmeri Gate Slum Clearance Scheme

56 Shri Ram Krishan Gupta. Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No 662 on the 12th August,
1959 and state.

(8) whether the new plan for the
A)mer1 Gate slum clearance has since
“been finahsed, and

{b) it so, the details thereof*

The Minister of Health (Shri
): (a) Not yet

(b) Does not arise,

Canal Water Dues Irom Pakistan
Shri Ramj: Verma:

51, Shri Ajit Singh Sarhadi:
Shri D C Sharma:

Will tne Minuster of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No 61 on the 4th August, 1959 regard-
ing canal water dues against Pakigtan
anq state whether any progress has
since been made m the matter of
reahzation of the ‘disputed’ as well as
balance of ‘undisputed’ charges from
Pakistan®

The Deputy Minister of Irrvigatiom
and Power (Shri Hathi): No further
Payment on account of canal water
supplies has been recetved fromn the
Government of Pakistan The ques-
tion relating to the “disputed”, as
well  as  the balance outstanding
towards ‘“‘undisputed” charges is still
under correspondence between the
two Governments

Sugar in Blood

§8 Shri C K, Bhattacharya: Will
the Minister of Health be pleased to
state

(a) whether the Central Food
Research Laboratory at Mysore has
found out that the use of casein
ang beans and black gram as diet
reduces the percentage of sugar m
blood, and

(b) 1f so, whether a statement con-
taining details of research will be
laiq on the Table”

The Minister of Health (Shri
Karmarkar): (a) The Central Food
Research Laboratory, Mysore, have
made an observation that in certan
cases of diabetic patients whose
msulin requirement was of the order
of 20 units, the use of casemn, beans
and black gram as diet reduces the per-
centage of sugar mn blood Further
work 1s 1n progress to confirm these
findings

(b) The results were published in
the “Lancet” dated the 17th August,
1957 (pages 317-320) A copy of the
srticle that appeared n the “Lancet”
has been placed in the lbrary of
Parliament
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Warchousing Corporatlon in Bombay

89. Shri Pangarkar: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(&) whether Warehousing Corpora-
tion has been set up in Bombay State;

{b) if so, the location thereof; and

(c) what is the contribution of the
Central Warehousing Corporation
thereto?

The Deputy Minister of Food and
Agriculture (Shri A M, Thomas): (a)
Yes, Sir,

(b) Its headquarters are located at
16, Boat Club Road, Poona.

(¢) The Central Warehousing
Corporation has contributed Rs. 15
lakhs representing 50 per cent of the
total paid up share capital of the State
Warehousing Corporation,

Seed Multiplication Farms in Bombay
State

€0. Shri Pangarkar: Will the Mius-
ter of Food and Agriculture be pleas-
ed to state the amount allotted to the
Bombay State as subsidy during 1959-
80 for the establishment of seed
multiplication farms?

The Deputy Minister of Agriculture
(8hri M, V. Krishnappa): A revised
allocation of Rs. 3420 lakhs has been
made as subsidy during 1959-60 for
seed multiplication farms to the
Bombay State,

Vndorl and Hawkers on the Purna.
Hingoli Section

61. Shri Pangarkar: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is g fact that some
unauthorised vendors and hawkers
are permitted on the Purna-Hingoli
Bection of the Central Railway; and

(b) if so, the action taken or pro-
posed to be taken in the matter?
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The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No un-
-authorised vendors and hawkers have
been permitted as such on the Purna
Hingolj Section. But some of them,
however, operate without permission
and in contravention of the rules,

(b) Measures generally taken to
deal with unlicensed vendors and
hawkers are given in the statement.
laid on the Table. [See Appendix I,
annexure No. 21].

Earnings on the Central Railway

62. Shri Pangarkar: Will the Minis-
ter of Railways be pleased to state the
earnings on the Central Railway from
the 1st July to the 30th September,
1859 as compared to the correspond-
ing period during the year 1958?

The Deputy Minister of Raillways.
(Shri Shahnawas Khan):

(In Lakhs of Rupees)

From July 1948 to
September, 195¢

Frem July 1959 to
Scptember 19€9

rR.42 10 8!"[

———— e e~ ——— —_——

Seed Multiplication Fanms in Blhzr

63. Sbhri Anirudh Sinha; Wil the
Minister of Food and Agriculture be
pleased to state the total amount of
money given to the Government of
Bihar for setting up seed multiplica-
tion farms in the State during the
Second Plan period so far®

The Deputy Minister of Agriculture

(Shri M. V. Krishnappa): Required
information 1s given below

Year Amount given (Cen-~

tra] assistance)
(Rs. 1n lakhs)

1956-57 . 9:38
1957-58 £6-~3
1958-59 . 78-00®
T959-60 135-¥ot

ToTAL 3¢9 ot

*This nx-!;oum represents the allot ment of Central assistance to the
Bihar Governament, During 1958-59 sanctions were accorded to the.sute
Governments on the basis of Head of Development and not Scheme-wise,

ts the amount allocated as Central assistance to the State Gov-be!

4Represen
ernment for ssed Isrms.
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Rallway Out-agenciea in Bihar

¢4. Shri Anirudh Sinha: Will the
Minister of Rallways be pleased to
state.

(a) the number of Railway out-
agencies opened 1n Bihar sy fai, and

(b) the number and location of new
out-agencies to be opened during 1959-
60 in Bthar?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Eight

(b) The following out-agencies are
expected to be opened during 1959 60

Semrahi
Terbenigan)
Sonbarsa
Laukaha
Khautauna
Laukah: Bazar
Madhepur
Narahia
Bahadurgan;
Garjain
Pratabgan)
Birpur
Aurangabad Town
Sherghati
Gumla

© 0 3@ Wb W N

bk Pmd b bk bbbt
DN oW N = O

Agricultural Publications

65 Shri Inder J. Malhotra. Will the
Minister of Food and Agriculture be
pleased to state

(a) the names of monthly and other
publications brought out by the Direc-
torate of Extension and Indian Coun-
a1l of Agricultural Research,

(b) the expenditure incurred on
these and revenue earned, and

@c) their total circulation over the
last five years, year-wise”

249 (Ai) LSD—3.

The Minister of Agriculture (Dr
P. 8 Deshmukh): (a) to (c) Three
statements giving the required infor-
mation are laid on the Table [See
Appendix I, annexure No 22}

Ao fod & WA AmME oW §
are-we

£% &t www e meR
afcagn axr dare aofr 78 T & Far
war fw

(%) Tz fad & ag fifen
T A ATHT @t wvT ¥
forq famdft o v G g g,
o

(q) a7 MvAT AAA? W e
wqtfas fwar argam ?

wﬁmmmmﬁ(no e
guTER)  (7) A7 (/) €3¢ w
1 ofes af o7 W 7 o qTRaT
&% o ® A & o off | ey
foer e & AqrT Fq o 0
qr a1 ¢ f5 7 afes af 9,600
7 ot & 1| 3@ gfe B I ¥ g
WY Al W oA g oaar
qrafram SIH-AT WE-HETH €7 ATYY
& & MA T fag smavaw Fréars
w7 IEE

Pathankot-Jammu Road

687. Shri Inder J. Malhotra: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) the amount allocated and spent
on repans of the Pathankot-Jammu
road during the year 1959-60 so far,

(b) the progress of repair works
now in hand on the sa:d road, and

(¢) when the main damages caused
by the recent ramns will be repaired?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur); (a) A sum of
Rs. 3,46,000 has been allocated for re-
pairs and a sum of Rs. 2,22,000 (upto
September, 1959) has been spent

(b) The repair work 1s progressing
satisfactorily and 1s likely to be com-
pleted by the 31st March 1960,

{c) There were no abnormal
damages on the road due to 1ecent
rams

Co-operative Societies in Punjab

68 Shri D. C. Sharma: Will the
Minister of Community Development
and Co-operation be pleased to state

(a) whether Punjab Government
had fully drawn the grant sanctioned
by the National Co-operative Deve-
lopment and Warehousing Board dur-
ing 19857-58 for assisting the co-
operative societies in the States, and

(b) whether the programme for
1958-59 which got the technical ap-
proval of the Board has been com-
pleted”

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) Yes, but subse-
quently out of a total grant of
Rs, 5,82,060 the State Government re-
funded an amount of Rs 27,618 to the
Board

(b) Yes Out of a total assistance
of Rs 7.51461 sanctioned by the
Board a sum of Rs 64,768 only was
refunded to the Board

Wi ¥ o g

& st swwmmfie el : W
Tom Y 9g T O o
(%) ®r W & g K941
W=E oot o1 w1 w7 A R AT

(w) afx @1, & o |0 &
it § T I 7§ wadw o7 feadt
oRF geft wr wTw wT T d 7
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Procurement Price for Rice and
Paddy

70 Shri Panigrahi: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the pirocurement price
for rice and paddy per maund has
been fixed for the various States in
India for the next harvest season; and

(b) 1f so. what 1s the price fixed for
the different States”

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b), Yes, Sir, the same prices
which were 1n force during the Kharif
year 1958-59 have been allowed to re-
mdin operative during the Kharif year
1959-60 also A statement 1s placed
on the Table of the Lok Sabha show-
1ng these prices [See Appendix 1,
annexure No 24]

Over-bridge near Cuttack Rallway
Statlon

71. Shri Panigrahi; Will the Minis-
ter of Railways bc pleased to refer
to the reply given to Unstaried Ques-
tion No 1505 on the 25th August, 1959,
and state,

(a) whether 1t is a fact that the
Orissa Government has since for-
warded 1ts proposal to the Railway
Mnistry for constructing an over-
bridge to the south of the Cuttack
Railway Station for connecting the
Cuttack city with No 5 National
Highway

(b) it so, when was this proposal
received from the State Government;
and

(¢) whether the Railway Miniwry
has accepted this proposal?
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The Deputy Minister of Railways
(Shri S. V Ramaswamy): (a) No, Sir
The Government of Orissa have not
yet forwarded then proposal for a
suitable road over-bridge to connect
the city with the National Highway
No 8.

(b) and (c)
of the above

Do not alisp In view

Procurement of Rice and Paddy

{"Shri Panigrahi:
2. {Shrl B C Mullick:
| Shr1 Pangarkar:

Wil the Minister of Food and Agn-
culture b¢ pleased to state

(a) the amount of money wheh has
been spent by the Centic for the pui
chase of rice and paddy from Orissa
n the procurement period upto 1st of
Nove¢mber 1959, and

{b) the qguantitics of rie and paddy
purchased State wise by or on behalf
of the Centre from the 31st July 1858
upto the 1st November, 1959

The Deputy Minister of Food and
Agriculture (Shri A M Thomas). (a)
The value of the rice and paddv pur-
chased 1n Ornissa on behalf of the
Central Government and dehiveied to
them during the procurement season
up to Ist November, 1959 i< appioxi-
mately Rs 754 lakhs

(b) The quantities of rice and paddy
purchased 1n the various States by or
on behalf of the Centrc and dclivered
to them during the period  were as
follows —

(In T1 ousand Tens)

State Rice Paddy
Andhra Pradesh 6 2
Madhya Pradesh 36 4
Orissa 24 2 17 2
£
Purjsb 89

Sutiej-Beas Link Project

{ Shn1 Ram Krishan Gupta:
Shri Hem Raj:

Dr Ram Subhag Singh
| Shri Ajit Singh Sarhadi-
Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question
No 1228 on the 21st August, 1959 and
state

(a) whether the proposals for the
construction of Sutlej-Beas link pro-
ject and the Right Power station at
Bhakia have since been considered,
and

{(b) if so the report thereof?

3.

The Deputy Mnister of Irmgation
and Power (Shr: Hathi). (a) and (b)
The Punj)ab Government are carrymg
out further investigations on an in-
tcgrated system of works on the Beas
including the Beas Sutle; link, to en-
sure optimum utihisation of the waters
of that river Their report 1 stll
awaited

As regards the Right Power Station
at Bhakra the proposal of the Punjab
Government was examined by the
Central Water and Power Commission
and their comments have been for-
warded to the Punjab State Electri-
«ty Board It has since been propos-
«d that the s<1ze of the generating
units to be nstalled should be 1,20 000
KW cach instead of 90000 KW A
revised Project estimate 1s awaited
from the Punjab State Electniaty
Board

Training of Sarpanches of Panchayats

(Shrl Ram Krishan Gupta:
74. { Shri Sarju Pandey
| Shri D. C. Sharma*

will the Minister of Commumty
Devejopment and Co-operation be
pleased to refer to the reply given to
Starred Question No 343 on the 12th
August 1959 and state

(a) whether the scheme for the
traimng of Sarpanches and up-sarpan-
ches has been finahised and

(b) 1f so, the details thereof”
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The Minister of Oommaunity Deve-
lopment and Co-operation (Shri 8§, K.
Dey): (a) Yes Sir

(b) A statement showing the broad
outhnes of the scheme is laid on the
Table of the Lok Sabha [See Ap-
pendix I, annexure No 25]

State Health, Education Bureaus

s, Shri Ram Krishan Gupta:
: Shri M. R. Krishna:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No 338 on the 7th
August, 1959 and state

(a) whether the proposals from the
remaining States for the establish-
ment of Health Education Bureaus
have been received.

(b) if so, the names of these States,

(c) whether the details of UNICEF
assistance have been finalised 1n con-
sultation with UNICEF and State
Governments; and

(d) 1f so, what are they?

The Minister of Health (Shri Kar-
markar): (a) and (b) The Govern-
ments of Assam, Punjab and Madhva
Pradesh have since intimated that
they wish to establish Health Educa-
tion Bureaux m their States during
1960-61

(¢) The UNICEF have tentatively
approved assistance for three State
Health Education Bureaux at the rate
of $6,000 per State during the current
financial year

(d) The details of UNICEF assist-
ance are as follows —
1. Jeep Station Wagon

2 Audiovisual and Health Educa-
tion material

(1) Books

{ii) Duplicating equipment
(ii1) Cinematograph equipment.
(1v) Tape Recorder,

(v) Silk Screen Set

(vi) All purposes machine for
cutting models etc.

(vii) 16mm Educationa! Films.

(vin) Art Material,

Irrigation and Power Petential of
Indian Rivers

Shri Ram Krishas Gupta:
" Shrl D. C. Sharma:
* 7 Shri C K. Bhattacharya:
| Dr. Ram Subhag Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No 354
on the 7th August, 1959 and state:

(a) the further progress made so far
in the work of oveiall study of the
irrigation and power potential of the
remaining tiver zones and sub-zones;
and

(b) when 1t will be completed?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
A statement containing the requisite
sniormation 1» placed on the Table.
[See Appendix I, annexure No 26)

Ford Foundation Team on Food
Production

Shri Ram Krishan Gupta:
Shri Panigrahi:

| Shri Bibhuti Mishra:

| Shri Damani:

1. ) Shri Oza:

ﬁ Shri Sarju Pandey:
Dr. Ram Subhag Singh:
Shri Goray:

{_ Shri Kalika Singh:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question
No 84 on the 4th August, 1839 and
state.

(a) whether Government have since
considered the recommendations couy
tained 1n the report of the Ford
Foundation Team on food production;
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(b) it s0, the result of considera-
tions; and
(c) the nature of steps taken or

proposed to be taken to implement
them?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes.

(b) and (c). A statement showing
the action taken to implement the im-
portant recommendations of the Ford
Foundation Team on Food Production,
is 1a:d on the Table of the Lok Sabha.
{See Appendix I, annexure No 27)

Manufacture of Engines, Coaches and
Wagons

78. Shri Ram Krishan Gupta; Will
the Mmister of Rallways be pleased
to state

(a) how far the targets for the
manufacture of engines, coaches and
wagons for the Second Five Year Plan
period :n the public and private wec-
tors have been achieved so far. sep-
arately; and

(b) whether any shoitfall in the
target of manufacture s anticipated?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) A state-
ment 1s placed on the Table ({See
Appendix I, annexure No 28],

(b) It 1s premature {o say with
certainty but it is expected that by
and large the targets will be achieved,

Hospital for the All India Institute of
Medical Sciences

79. Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
refer to the reply given to Unstarred
Question No. 1232 on the 21st August,
1989 and state the nature of progress
made so far in the construction of a
permanent 250-bed hospital sanctioned
for the All India Institute of Medical
Sciences, New Delhi?

The Minister of Health (Shrl
Kéimarkar): Plans and estimates of
the hospital are under scrutiny.

304

Power Research Institute at
Bangtlore

» Shri Ram Krishan Guapia:
* \ Shri Padam Dev:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No 1358 on the 10th September, 1959
and state;

(a) whether Government have since
taken, any decision regarding the
scheme for setting up a Power Re-
searth Institute at Bangalore; and

(b) if so, the details thereof?

The Deputy Minister of Irrigation
ang Power (Shri Bathi): (z) and {b),

No final decision has yet been arrived
at

Parking Places for Buses in Delhi

81 Shri Ram Krishan Gupta: Will
the Minister  of Transport and
Comimunications be pleased to refer
to the reply given to Unstarred Ques-
tion No 1254 on the 21st August, 1959
and state’

{a) whether Government have since
conudered the proposals regarding
the location of inter-State bus term:-

nus and site for 1dle parking of heavy
vehicles, and

(b) 1If so, the result thereof”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The site for an mter-State bus
terminus and stand has been selected
and the Municipal Corporation, Delhi,
has requested the Land and Develop-
ment Office of the Ministry of Works,

Housing and Supply to transfer this
land to them.

Purchase of Ships from Japan

82 Shri Ram Krishan Gupta:
. Shri D. C. Sharma:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Question
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No. 1349 on the 10th September, 1858
and state the progress made so far In
utiising the balance of 3-11 billion
yens for purchase of ships from
Japan?

The Minister of State in the Minis-
try of Transport and Cmomunications
(Shri Raj} Bahadur): The Great
Eastern Shipping Company was allot-
ted yen loan for building two coastal
cargo ships but as they falled to
utilise it, permission was granted to
Scindias to place a repeat order of
the vessel already being built by
Mitsubishi1 Shipyard for them. Mean-
while, the Western Shipping Corpora-
tion 15 also exploring the possibility
of” building an additional’ coastal’
tanker 1if suitable economic employ-
ment could be secured,

Rt W
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RM.S Reorganisation Committee
85 Shri § C Samanta:
Shri Subodh Hansda:

Will the Minister of Transport and
Communications be pleased to state

(a) the steps proposed to be taken
after the scrutiny of the report of
the RMS Reorganisation Commuttee,

(b) whether any complaints have
been received on the subject,

(c) 1f so, from which quarters; and

(d) whether those complaints have
been examined”

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
The report 1s still under examination

{b) and (c) Some representations
have been received against certaimn
recommendations of the Commuttee
but generally the basic principles have
not evoked much criticism

(d) Yes, °

ARN-FIAHATC  |¥6  TC
QuAt
[t v g
c§. J st qaw sww:
st fo wo wwi:

w7 wresg 7Y $2 WA, JEwnd
K wrcifieer e degT 30y & TR &
gw § gy v 6 gar w49 fe

(w) =€ faedl & arredn gar
nEE ¥ ggx T aw & \/Fw 93T
fawsft o Qaft w37 0 foear & g9
drx way wafe g€ & ; Wi

(¥) =d w19 & &7 aF qO

o W w7
wreey Wt (st eowoee) -
(%) ggweTm ¥ gwas Tw ¥

& @2% g3 faaredft f Qo v
w1 & feeft 7 famr somor eeg
for & & w0 ) oew ¥ e
HAIT o & AT H 4 W AT { GE
femr amdw

qW T ¥ JLHAAT qF & AOT
7 wew o3 faoely &% ot w97 W

wit #% fodr wwe gifawr & wft
E &Y far § s Swd &g fagr mn
2 & 3 = s F wvafawmr & amR
YT qE FTE |

(=) oo & f& sqov o o
AT & W7 FTETT A AR T8
 FE W, 880 F AF &% 7
;TG

G.P O Building at Kanpur

81 Shri S M Banerjee:
°\ Shri Panigrahi:

Will the Minister of Transport and
Communications be pleased to state

(a) whether new building of Gene-
ral Post Office at Kanpur has since
been constructed;

(b) 1if not, the reasons for this
delay, and

(¢) steps taken by Government to
expedite construction”

The Minister of Transport and
Commaunications (Dr, P Subbarayan):
(a) to (c) The proposal of construc-
tion of a combined bwidmg to house
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Head Post office and Central Tele-
graph Office ag previously planned
hag been modified after further consi-
deration. It is now proposed to con-
struct a building to accommodate
Head Post Office and other small
officeg including some administrative
offices. Accommodation for a small
Departmental Telegraph Office is also
to be provided in this building, Cen-
tral Telegraph Office will remain
where it is and later a suitable
building may be put up at the same
site. The revised project is being
processed for sanction The work
will be taken on hand after the
revised proposal 1s sanctioned by
competent authority and necessary
preliminaries are finalized by the
CPWD., It ;s hoped to complete
other formalities as expeditiously as
possible so that the work can com-
mence with the least possible delay

Rallway Bridge over the Ken River

88 Shri Vajpayee: Will the Minis-
ter of Rallways be pleased to state.

(a) whether girders on the Central
Railway bridge spanning Ken river
some 100 miles from Jhansi, requre
immediate replacement in order to
render the bridge capable of bearing
heavy traffic; and

(b) if so, the steps taken in this
regard?

The Deputy Minister of Railways
(8Bhri 8, V. Ramaswamy): (a) Yes,
8ir.

(b) The work of replacement of old
girders with new ones 1s in progress.
Out of 12 spans of 100 feet, 11 spans
have been already replaced, and the
remaining span will be replaced
shortly. The regirdering of the one
250 feet span will be taken in hand
when the new girders, which have
been ordered on trade, are received.
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T.B Clinic at Imphal

98, Shrl L Achaw Singh Will the
Minister ¢f Health be pleased to refer
to the reply given to Unstarred
Question No 402 on the 7th August,
1959 and state

(a) whether there 15 any provision
for building a full-fledged TB Chnic
at Imphal during 1959-60, and

(b) 1f 20, when the construction of
the building will be completed?

The Minister of Health (Shri
Karmarkar): (a) and (b) There 1s
no provision for building a full-fledged
T B Chinic at Imphal during 1959-60

Railway Stores

99 Shri Vidya Charan Shukis: Will
the Minister of Railways be pleased
to state

(a) the progress made on the pro-
posal relating to Raillway Ministry
undertaking quantity budgeting of
the railways’ requirements of stores
ang

(b) whether the booklet on the
rough estimate of future requirements
of imported railway stores, proposed
to be issued to Indian industnalists,
has been finalised®

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Quanti-
ty budgeting of Railways' require-
ments already exists on the Railways

(b) It has been published and
copies are placed on the Table of the
House

New Post Offices in Kerala

100 Shri Wanor: Will the Minister
of Transport and Communications be
pleased to state

(a) how many petitions were
received by the P & T, Department
from Kerala State during 1958-59 for
opening new post offices,

(b) how many of them were grant-
ed and new post offices opened and

(c) the places where post offices will
be established during the current
financial year?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan). (a)
269

(b) 137

(c) A statement 1s laid on the Table
of the Lok Sabha [See Appendix I,
annexure No 31}

Co-operative Development

101, Shri Warlor- Will the Minister
of Community Development and Co-
operation be pleased to refer to the
reply given to Unstarred Question
No 624 on the 12th August 1959 and
state

(a) whether Government have re-
ceived the supplementary plans for
implementing the enhanced targets of
Co-operative development for the re-
mawmning part of 1859 60 from the
State of Kerala,

(b) whether 1t had been discussed
with the State Government, and

(c) 1If so, the final decisions there
on?

The Deputy Minister of Community
Development and Co-operation (Shri
B S Murthy): (a) and (b) Yes

(¢) A statement indicating the sup-
plementary plans as proposed by the
State anq as finalised after discussions
1s placed on the Table [See Appen-
dix I, annexure No 32]
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Taxi Meter Testing Machine

Shri Sarju Pandey:
162. { Dr. Ram Subhag Singh:

Will the Minister of Tranaport and
Communications be pleased to state:

(a) whether it is a fact that a brake
and taxi meter testing machine has
been lying idle in the office of Trans-
port Department, Delhi on Rajpur
Road for the last five years;

(b) if so, the name of the country
from which that machine was import-
ed;

(¢) when 1t was unported, and

{d) the total amount of money spent
thereon?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The taxa
meter testing machine has been instal-
led m one of the rooms of the Office
of the State Transport Authority,
Delhi, and 1s used for testing used
tax: meters which are fitted to new
taxis. The brake testing machine has
not so far been installed for use as it
has not been possible to acquire land
for the purpose of inspection of trans-
port vehicles

(b) and (¢) The tax: meter testing
machine and the brake testing machine
were purchased in 1954 and 1855 res-
pectively from firms at Bombay. It
is understood that the brake testing
machine had been imported by the
firm from abroad but the name of the
country from which 1t was imported
is not known

(d) The total price of both the ma-
chines is Rs. 15,863
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Postal Circle for Mysore State

{ Shri Kunhan:
104 Shri T. B. Vittal Rao:
* ) Shri Bhakt Darghan:
( Shri Mohammeqd Imam:

Will the Minister of Transport and
communications be pleased to refer to
tpe reply given to Starred Question
NO 503 on the 17th August, 1959 and
state:

(a) whether the details with regard
o the formation of a separate Postal
circle for Mysore State has since been
worked out; and

(b) 1f w0, the divisions of the present
jfyderabad Circle which will be merg-
o4 with the proposed Mysore Circle?

The Minister of Transport and Com-
ppunications (Dr. P. Subbarayan): (a)
qhe details arc being finalised

(b) Gulbarga Postal Division, a part
of Nanded (formerly called Bidar)
postal Division and a part of Hydera.-
psd Telegraph Engineering Sub-Divi-
oD

Food Production

105 Shri Khimji: Will the Minister
of Food and Agriculture be pleased
t0 state*

(a) whether it 1s a fact that a De-
gtation of the Federation of All
1pdia Foodgrains Dealers’ Association
met him on or about the 15th S_eptem-
pers 1959 Bombay and submitted &
Memorandum containung some sug-
g,stxons with regard to the increase
the production and distribution of
,ondg'raxm: and

(b) if so, what were the suggestions
apd how many of them have besa
accepted by Government?
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The Deputy Minlster of Food and
Agriculture (8hri A. M, Thomas): (a)
and (b) Yes, Sir. The Association
made the following suggestions:—

(1) production and not distribu-
tion was the crux of the food
problem and that concerted
efforts should be made to in-
crease food production;

(11) buffer stocks should be bulit
up,

Cut) the zones should be re-arrang-
ed,

(1v) minimum prices for food-
grains should be fixed for the
cultivator, and

{v) procurement priccs should be
higher than the present Gov-
ernment purchase prices

The suggestions regarding increase
in production and the building up of
bufter stocks are in consonance with
the policy already being followed by
the Government The question of
rearrangement of zones 18 under
consideration at present In the con-
text of the present high prices, the
fixation of minimum pr.ces for culti-
vators by the Government 1n all the
States does not appear to be imme-
diatelv necessary The Government
however, are carefully watching the
position to ensure that the interests
of cultivators are adequately safe-
guarded The present Government
purchase prices have been fixed keep-
g 1n view the interests of both the
cultivators and the consumers

Dislocation of Traffic on Palanpur
Gandhidham Section

106, Shri Khimji: Will the Minister
of Rallways be pleased to state

(a) whether 1t 1s a fact that the
traffic 1s frequently dislocated during
monsoon season every year on ac-
count of breaches on the Palanpur-
Gandhidham Section of the Western
Railway;

(b) how many times such breaches
Jgecurred during the last monsoon :e
during the period from st July to
30th September, 1939 and as a result

thereof for how many days the traffic
was suspended; and

(c) the causes of such frequent
breaches on this Section resulting in
dislocation of traffic?

The Deputy Minister of Railways
(Shri 8 V Ramaswamy): (a) No,
Sir The traffic was, however, dis-
located during the monsoons of 1853,
55, 56, 58 & 59 due to breaches on
this section Since 1t was opened to
traffic. in October, 1952

(b) Breaches occurred six times as
a re~ult of which rail traffic was
suspended for 20 days, 1n all

(c) The main cause of the breaches
was the heavy tamnfall wheh was
abnormal during the 1956 and 1959
monsoons Moreover, the soil in this
area 1s very fine gramned and non-
cohesive The banks. therefore, are
liable to easy erosion anq washaways
The question of taking permanent
remedial measures 1s under active
consideration of the railway m con-
sultation with the Ratlways’ Research
Centre at Lucknow

Agricultural Research Station at Solan

107, Shri Nek Ram Negi: Will the
Minister of Food and Agriculture be
pleased to state.

(a) whether it 1s a fact that the
Himachal Pradesh Administration has
established a new Agricultural
Research Station at Solan

(b) 1f so, what was the price per
acre paid for the land acquired for
the purpose,

(¢) whether the Admnstration
have made any provision for the
buildings during the current financial
year, and

(d) when the construction of
buildings for the laboratories will be
completed”

The Deputy Minister of Agriculture
(Shri M V Krishnappa): (a) Yes,
Sir

(b) Rs 4,000 per acre for culuvated
land and Rs 1,500 per acre for
Ghasni land,
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(c) A provision of Rs 1,000 exists
m the current financial year budget
and a further provision of Rs 50,000
bas been proposed for the next finan-
cial year 1960-81.

(d) In about 2-3 years

Flower Tubs for Stations on Eastern
Raillway

108, Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state

(a) the amount of money spent for
purchasing flower tubs for decorating
the stations on the Eastern Railway
during 1859,

(b) thc names of the stations and
money spent Division-wise,

(c) whether 1t 1s a fact that fo
Burdwan Station, Howrah Division, a
thousand flower tubs have been pur-
chased or ordered to be purchased,
and

(d) whether 1t 15 also a fact that
mn Howrah Station, the floorings are
being dismantled foi placing flower
tubs or for planting flower plants?

The Deputy Minister of Railways
(Bhri Shahnawaz Khan): (a) An
amount of Rs, 25 only was spent for
purchasing flower tubs for decoraiing
stations on the Eastern Railway
during 1859

(b) The names of the stations and
the money spent for providing the
flower tubs, Division-wise, are given
below:

Name of Name of the statoprs  Joal

the Divi- 4mount
sion spent
1n rupzes)
Howrsh (1) Howrah ?
(2) Lillooah
(3) Burdwan |
(4) Ramporehaat $2,555 oo
(5) Aumgan)
(6) Sahibgun)
(7) Jamalpur
Sealdsh (1) Sesldah 2§ 00
Asensol

Dhanbad

1) Assasol YT 2500
Sz; S
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(c) No, Sir.
(d) No, Sir.

Purna Project in Bombay State

109, Shri Pangarkar: Will the
Minister of Irrigation and Power be
pleased to state the present stage of
tpe Purna Project of Bombay State?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The Purna
project has not so far been approved
by the Planning Commussion How-
ever, the State Government have
commenced work on the Project and
tpe  following progiess has been
r¢ Ported by them till the end of June,
1959 —

.Yeldur: Dam —Work on coffe; dam
and approach road 1s completed
work on earth dam and on excavation
for foundation of spillway and
glawty dam is in piogress

S deshwar Damn —Work on coffer
dam 15 completed Work on earth
dani and on excavation for foundation
of spillwav portion 1s in progress.

Canal Work —Excavation of left
(anal in miles 2 to 13 1s 1n progress

Kakrapara Project

110 Shri Pangarkar. Will the Minis-
ter of Irrigation and Power be pleased
1o refer to the reply given to Starred
Question No 282 on the 16th February,
1958 and state the present stage of the
pakrapara Project (Bombay State)”

The Deputy Minister of Irrigation
and Power (Shri Hathi): The total
expenditure reported to have been
ipcurred on the Kakrapara Project up
o the end of August 1859 is Rs. 11 27
cfores, which represents about 80 per
cent of the total revised estimated cost
of the project The weir was com-
pleted 1n 1953, Progress of ea
work and masonry works on the
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Canal system upto the end of August
1999 is as follows:—

(A) Rarth-work: Progress
(1) Right bark main canal ard
Branches 92 &8,
(11) Left Bank main canal and
Brarches 81-79,
(B) Masonry Structures *
(1) Main caral and bianct es 71 0%,
1) Distributarier arg i s 45

Maximum area irrigated so far 1s
about 31,700 acres.

Rallway Bridge near Raigarh

111, Shri 8. A. Mehdi: Will the
Minister of Rallways be pleased to
state:

(a) whether the rail bridge near
Raigarh sank down on the 6th Septem-
ber, 1959 and many trains had to
return,

(b) why no notice was taken about
the collapse of the bridge earlier, and

(¢} whether the bridge has <ince
been repaired?

The Deputy Minister of Railways
(Shri 8 V. Ramaswamy): (a) No, Si~

(b) and (¢) Do not arise

Derallment of Wagons near Bilaspur

112, Shri 8. A. Mehdl: Will the
Minister of Railways be pleased to
state:

(a) whether five wagons of a goods
train were derailed between Daghora
and Jamga stations near Bilaspur in
September, 1939;

(b) if so, the details of the accident,
and

(c) the extent of damage to railway
track, property and goods, if any”
The Deputy Minister of Rallways
(S8hri B. V. Ramaswamy): (a) to (c)
On 8-9-1959 at about 17°35 hours while
Up Bhilai Special Goods train was
running between Daghora and Jamga
“tatiohs on the Jharsuguda-Bilaspur
section of South Kastern Railway, 8

vehicles of the train derailed There
were no casualties on account of the
accident

The approximate cost of damages to
the permanent way and rolling stock
amounted to Rs 14,250 and 3,000 res-
pectively There was no damage to
public property.

The accident has been attributed to
the sinkage of track on account of
heavy rain

Sheds on Railway Stations

113. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

{a) whether, 1t 1s a fact that no
covered sheds exist on the railway
stations of the Kangra Valley Section
of the Northern Railway, and

(b) 1f so, the action Government
propose to take in the matter”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Although
there are no coverings provided over
the platforms on the stations of the
Kangra Valley Section, waiting halls
and verandahs which directly open to
the platforms, already exist at im-
portant stations where the passengers
can wait for the trains

(b) Does not arise

Supply of Sugar to Madras

114, Shri Subbiah Ambalam: Will
the Minister of Food and Agriculture
be pleased to state*

(a) whether Madras Go\ernment
have requested the Centre for the sup-
ply of North Indian Sugar for the
month of November, 1959, and

(b) 1f so, the quantity asked for and
supplied?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
No, Sir, but the Central Government
have allotted a quota of 3.000 tons of
sugar to Madras State from North
indian Sugar Factories for November,
1959 as the production of South Indian
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§:¢u’ Factories was not adequate to
meet the entire requirements

(b) Does not arise
Sharing of Waters of the Godavari

115, Shri Subbiah Ambalam: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether 1t 1s a fact that the
Andhra Pradesh State Government
have agreed to share the surplus
waters of the Godavar: with Madias,
and

(b) 1if so, what steps the Centre have
taken to prepare a comprehensive
scheme m consultatioi with Andhia
Pradesh ana Madras Governments?

The Deputly Minister of Irrigation
and Power (Shri Hathl). (a) and (b)
No decision has yet been taken re-
garding the sharing of the surplus
waters of the Godavar: between the
‘States of Andhra Pradesh and Madras
The entire question of re-allocation of
waters of Krishna and Godavar: 1s at
present under the consideration of the
‘Government of India

Change In the Name of Nabadwipdham
Station

116 Shrimati Ha Palchoudhuri: Wil
the Mims'er of Raliways be pleased
to state

(a) whether 1t 15 a fact that the
name of Nabadwipdham Railway Sta-
tion on the Eastern Railway in the
Sealdah Division has been changed to
Nabadwip, and

(b) 1f 8o, the reasons fo1 the change?’

The Deputy Minister of Railways
{Shri Shahnawas Khan): (a) and (b)
Yes The change in the name of the
Railway Station ‘Nabadwipdham’ to
“Nabadwip’ was indicated by the Gov-
ernment of West Bengal and as the
Railway admunistrations are guided by
the views of the State Government 1n
this matter, the suggestion of the State
Government was accepted.

Tralving of Nurses and Lady Health
Visitors in Delki Hoaplitals

117. Shri Chuni Lal: Will the Minis-
ter of Health be pleased to state:

(a) the facilities available for the
tramning of nurses and lady health
visitors 1n the Hospitals m Delli and
New Delhs, and

(b) the qualifications required for
young women to be admitted to these
courses”

The Mmister of Health (Shri Kar-
markar): (a) Facilities for the train-
ing of nurses are available at (1) the
College of Nur«ng, New Delhi, (2)
the Lady Hardinge Medical College
Hospital, New Delhi, (3) the Irwin
Hospital, New Delhi, (4) the Sir Ganga
Ram Hospital, New Delh;, (5) the
Holy Family Hospital, Okhla, New
Delh: and (6) the Vicloria Zenana
Hospital, Dell Facilities for the
training of Lady Health Visitors are
available at the Lady Reading Health
School, Delhi

{b) A candidate for admission to the
College of Nursing, New Delh: for the
BSc (Hons) degree course should
have passed the Intermediate or
Higher Secondary Examination of a
recognised University and should have
attained the age of 18 years The
candidates for admission to the course
leading to a Master's Degree in Nurs-
ing should be B Sc (Hons ) in Nursing
or BSc Nurung with 60 per cent
marks 1n the aggregate and should
have at least three years' experience
in a teaching hospital or Public Health
Service

The candidates for admission to the
General Nursing Course should have
passed the Matriculation or its equiva-
lent examination and should have at-
tained the age of 17 years

The courses for the Lady Health
Visitors at the Lady Reading Health
School are of two types: (1) Regular
Health Visitors Course of 1} years
duration; and (2) the Integrated
Health Visitors Course of 2§ years
duration . .-

Candidates holding a diploma in
Senior Midwifery only are admitted to
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the first course. Candidates who
have hed three years training in
Geners] Nursing are, however, given
three months exemption at the begin-
ning of the course.

Candidates who have attained the
age of 18 years and have passed the
Matriculation Examination of & reco-
goised University are eligible for
admission to the second course.

Mabanadl Valley Development Scheme

118. Shri Sanganna: Will the Minis-
ter of Irrigation and Power be pleased
to refer to Starred Question No. 1418
asked on the 20th March, 1959 in res-
pect of Hirakud Dam Project and
state:

(a) whether the scheme {for the
Mahanadi Valley Development has
since been received; and

(b) if so, the action taken thereon?

The Deputy Ministey of Irrigation
and Power (Shri Hathi): (a) The reply
is in the negative.

(b) Does not arise.

Telegraph Service in Calcutta

119. Shri 8. A. Mehdi: WwWill the
Minister of Transport and Communica-
tions be pleased to state:

(a) whether the services in Central
Telegraphs Office, Calcutta were dis-
jocated on the 5th September, 1959
during the dis'urbances; and
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Road Accidents in Himachal Pradesh

122, Shri Daljit Singh: Will the
Minister of Transport and Commu-
nleations be pleased to state:

(a) the total number of road acci-
dents in Himachal Pradesh during
1959 so far;

(b) the number of persons killed or
injured;

(e) whether the families of the
victims have been paid compensation;
and

(d) the measures adopted to pre-
vent road accidents in Himachal Pra-
desh?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (d). A
statement giving the information re-
quired is placed on the Table (See
Appendix I, annexure No. 33.]

Delhi Colonies

128. Shri Rameshwar Tantia: Will
the Minister of Health be pleased to
state:

(a) the names of colonies in Delhi
which though approved by the Delhi
Development Authority have not get
been developed by the colonizers; and

{b) if so, the obatacles in the deve-
lopment of these colonies?

The Minister of Health (Shri Kar-
mavkar): (a) and (b). Necessary in-
formation is being collected and will
be 1aid on the table of the Lok Sabha
#s soun ag possible.

Contract for Welling Joints of Rall
way Linss

124, Shrl Ramoshwar Tantla: Wi
o stater T Cf el be Fletsed
8 H

(a) whether it is a fact that a Kan-
pur firm has been given a contract to
weld joints in the railway lines;

(b) i? so, the terms of this contract;
and

(c) the zones where this job is
being undertaken?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) Yes, Sir.

(b) Separate contracts have been
entered into by Railways. Generally,
the Ra:lways supply the plant, equip-
ment and labour and the contractor
supplies the welding material and
technical supervision. The rate is
about Rs, 18 for en M. G, joint and
about Rs. 24 for a B. G. joint,

(c) The job has been under‘aken on
all the zones of the Indian Railways.

Leprosy

125. Shri Vasudevan Nalr: Will the
Minister of Health be pleased to state:

{(a) the financial assistance given in
the year 1958-59 for the prevention
and cure of Leprosy; and

(b) whether Government have
given any grant or financial aid
during 1958-50 for the Leprosorium at
Nooranad in Kerala?

The Minister of Health (Shri Kar-
markar): (a) A sum of Rs. 20,73,810
was allocated to State Governments
during 1958-89 for the leprosy control
scheme. A grant of Rs. 415,689 was
paid to the Central Leprosy
and Research Institute, Tirumani and
grants amounting to Rs. 6,435,700 were
paid to Voluntary Organisations.

(b) No Central assistance was paid
to the Leprosorium at Nooramad in
Kerala during 1988-59.
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Tinned Fish and Pork

128 Shri Vasudevan Nair:
*\ Shrl V. P. Nayar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total quantity of tinned pork
and pork products and canned and
frozen fish produced in India during
the year 1858-59; and

(b) the steps, if any, taken to or-
ganise the increased production of
these items of food?

The Deputy Minister of Agricul-
tare (Shri M. V. Krishnappa): (a)
Accurate information is not available.

(b) (i) A.Development Council
for Food Processing Industries has
been set up by the Government of
India to look into the problems of the
Food Processing Industries including
Meat Products and Tinned Fish.. The
Council, inter alia, will recommend
steps to be taken to organise the
increased production of these indus-
tries. .

(ii) Three Regional Pig Breeding
Stations-cum Bacon factories are to
be set up during the 2nd Five Year
Plan, Two such factories are likely
to be set up during the current
financial year.

Rallway High Schools

127. S8hrli Damar: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that about
a dozen Railway High Schools on
all Railways have been upgraded to
the pattern of a multi-purpose or
Higher Secondary standard as part of
Railway Board's policy and qualified
teachers and Headmasters have been
fixed in the upgraded Central Pay
Commission Scales of pay from the
date they beganto teachIX Claws of
Higher Secondary Course spread over
“t}m years; and

{b) whether it is a fact that all the
oxiating  qualified  post-graduate

teachers in Railway Higher Secondary
Schools are proposed to be upgraded
in Central Pay Commission Scales?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Eight
Railway High Schools on different
Railwayg have been converteq into
Multi-purpose schools or upgraded to
Higher Secortiary Schools, or are in
the process of such conversion.

The pay scales of teachers in Rail-
way Multi-purpose Schools are under
consideration and are expected to be
finalised shortly. The scales of pay
of teachers in Railway Higher Secon-
dary Schools are shown in the state-
ment placed on the Table. ([See Ap-
pendix I, annexure No. 34]. From
such dates as the new syllabijrevised
courses are introduced these scales of
pay are admissible. Considering how-
ever that the change-over to the new
syllabijrevised cources will be spread
over a period of three years in respect
of each school, the posts as required to
be upgraded including that of the
Headmaster are to be allotted the

new scales of pay at appropriate
stages.

(b) Within each group of promo-
tion for teaching staff, as fixed by
the Railway Administrations, the
claims of existing qualified post-gra-
duate teachers for upgradation are to
be considered.

Tourists in Kashmir

128, Shrimati 1Iia Palchoudhuri:
Will the Minister of Transport and
Communications be pleased to state:

(a) the number of foreign and home
tourists who visited Kashmir during
1959 upto the end of October;

(b) how these figures compare w_itb
the number for the corresponding
period during 1858; and

(c) the amount of foreign exchange
earned through tourism during the
same periods?
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The Minister of State in the Minis-
,$ry of Traunsport and Communications
{8Shrl Ra} Bahadur): (a) Number of
Indian and Foreign tourists who visit-
ed Kashmir upto 20th October, 1959
are given below:

Year Indians  Foreigners

1959 (upto 20th Oct.) 55840 9,606

(b) The figures for the corresponding
period during 1958 are as follows:—

Indians  Foreig ‘ers
1958 (upto 20 h Oct.) 48,4%9 5,931

(¢) Figures for foreign exchange
earned by the country as a whole
through tourism are assessed by the
Reserve Bank of India at the close of
each Calendar year but the earnings
for part of thé year or through tourism
in Kashmir alone are not assessed and
therefore are not available.

Release of Sugar

129. Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(2) the total quantity of sugar re-
leased so far for sale during 1959-60’;
and ' ’

(b) the total quantity of sugar to be
released during the remaining period
of 1859-60?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas): (a)
1,75,000 tons has been released in
November, 1959 from which month
the 1950-60 sugar year commenced,

(b) Releases during the remaining
period of 1959-60 sugar year will de-
pend on the production during the
current crushing season.

13 hrs.

RE: MOTION FOR ADJOURNMENT

WITEDRAWAL OF INDIAN BORDER POLICE
wroM Bara Homr

Shri Vajpayee (Balrampur): My
adjournment motion on the reported
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withdrawal of the Indian border
police from Bara Hoti has not been
admitted on the ground that the mat-
ter can be raised in the discussion on
the 25 h instant. I am prepared to
wait, but I am afraid that the Chinese
may not like to wait till the 25th.
This House is entitled to know why
the border police is being withdrawn
from Bara Hoti and why Government
have not made sufficient arrangements
for our troops to stay there during
the winter season.

Mr. Speaker: All that will be Qis-
cussed.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): There has been for some time
past an agreement wi h the Chinese
Government in regard to Bara Hoti,
that is, that Bara Hoti being a disput-
ed area, no party should send any
armed troops there. No armed traops
have been sent there accord:ngly.
Civil personnel have gone; this year,
our civil personnel went there. They
went there on the 27th of May this
year, and they withdrew six weeks
ago; there is no qQuestion of withdraw-
ing them now. They withdrew on the
13th September, conditions becoming
very difficult. The Chinese sent as
their representative, I suppose, of
civil personnel, a Thbetan official, but
no Chinese came this summer there
at al’ so that we are functioning in
terms of that agreement which said
that no attempt will be made by either
party to change the status of this
Bara Hoti area unilaterally.

There ave, of course, quite consider-
able difficulties about either the
Chinese or the Indians remaining thera
during this period. It was the high
Himalayas from this side, and {n
view of that, we may, and we shall
naturally consider afresh whether we
should erect any permanent structures
there which are capable of withstand-
ing climatic conditions, For the
present, we have abided by the treaty
or arrangement arrived at with the

.
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iincse, and in so far as we know,
are abiding bv it too.

Singh (Sasaram):
session of the
Parliament, the ime DMinister had
so far as I can recollect—
our patrol personncel were siting in
Bara Hoti. At mat iime, he did not
have any idea that the Chincse mili-
tary was also stationed there. But

today’s 2rs  indicate that  the
Chmeﬁ are also there. I do not know
whether when the statement was mads
at that time, it was also envisaged
tha: the Chinese were there. T want
to know under what circumstances
they came,

Dr. Ram Subha

T

o
O

1 ‘hink during the last
o
i

Sari Jawaharial Nehra: T have not
understood the hen Momber’s g
i What do he mean by

When?

Dr. Bam

last sersion

: What wa

w

Dr. Ram Suthag Singh: At ihat
time, the Prime Minister had said that
our Police were sitting there in Bava
Hoti.

Shri Ascka Mszhia (Muzaffarpur):
May 1 invite the Prime Minister’s at-
tention te his 12 ter 1o the Prime Min-
ister of China dated the 22nd March?
There, he has said:

“I learn that a material change
in the situation as since been
effectecd by  the despatch  of
Chincze civii and military detach-
ments, equipped wi'h arms, to
camp in the areza, after our own
civil party had withdrawn at the
beginning of last winter. If the
reports that we have rereived
about ar rmed Chinese party
camping ~n? erccting permanent
struc ures it Hoti during winter
are correct, .. would seem that
unilateral action, not in accord-
ance with ¢ 27om, was being
taken in aswertion of your claim
to the disputed area.”
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Shri Jawaharlal Nehru: Which page
docs the hon, Muomber refer to?

Shrt Asska Mehia: Page 57 of the
White Paper.

We would like to know what has
hapvened to this. This was the posit-
icih which our Prime Minister had
raised with the Prime Minister of
China.

Dr. Bam Subhag Singh: Here, the
reply was given that no Chinese were
there.

Shri Jawaharial Nehru: I  believe
the hon. Member is referring to White
Paper No. 1.

Shri Asoka Mehta: I am referring to
page 57 of White Paper No. 1.

Shri Jawaharial Nehru: This relates,
I take it—7T am sorry I cannot read the
whole thing in a minute—to the pre-
vigus year, that is, the 1958 summer.
"71“31 is ‘rue. In 1958, there were long
1lks between representatives of the
Chinese Government and the Govern-
ment of India in Delhi about this
Bara Hoti area. They lasted for many
weeks. Th° result of the ialks was
that they did not lead to any seftle
ment; they were postponed, but th‘_s
was agrced that there should be no
unilateral change made there through
armed possession and no armed forces
should be sent by either party, but
only c¢ivil personnel.

ia

As a matter of fact, the hon. Mem-
ber will find somewhere in White
Paper No. II, a protest by China on
the 7th September last, that is, 1959,
protesting against our personnel being
at Bara Hoti. We pointed out that
they were civil personnel, in reply. I
do not think there is any contradiction
in what I have said.

Shri Ascka Mehta: Our difficulty
1s this that the Chinese forces ad-
vance at some places, and then in the
name of status quo, they want to con-
tinue there. This has been happening
at a number of places, as we  know
across our frontier. What is the
nosition at Bara Hoti? Did they en-
irench themselves there last  year,
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and if they have entrenched, have
they moved out of that?

8hri Jawaharial Nehru: Bara Hoti
is a place which has been in some kind
of a dispute for a long time past, even
before the Chinese came into the pict-
ure, It is a very small area, which is
used for pasturage purposes during a
few months in the year; otherwise it
is almost unapproachable. In this
place, the Chinese used to send a kind
of a police party or a small party, and
the UP Government also sent their
police party, For two or three years
running, both these parties sat there
simultaneously facing each other in
that little bit of an area, and it was
then that it was decided that Armed
Forces should not be sent there and
that this should be settled by nego-
tiation and not by unilateral action.

When we made that protest, it was
that some of their police party had
come earlier and sat there.

Shri Tyagli (Dehra Dun): After the
protest, did they withdraw?

Shri Jawabarlal Nehru: In 1958,
they withdrew and they did not
send any party in 1958, that is, this
year.

Shyi Goray (Poona): What is the
present position?

Shrl Jawaharlal Nehru: The present
position is that there is nobody, no
armed personnel, Chinese or Indian,
anywhere near that place.

Shri Vajpayee: Why has Bara Hoti
been treated in an isolated manner?
When the Chinese have not vacated
their aggression on other territories,
why should we refrain from sending
our men to the place which belongs
to us from time immemorial?

Bhrl Tyagi: Should we lénve it to
them until the whole thing is decid-
od? (Interruptions).

Shri Vajpayee: What is the guar-
antee that they will not do in this
place what they did in Ladakh?
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Shri Jawaharial Nehru: I am sorry
I am not personally acquainted, as the
hon. Member appears to be with ‘time
immemorial’, But I deal with histori-
cal periods. As regards this parti-
cular place, it is a minor dispute with
the old Government of Tibet. About
this little area, it has been going on.
We think our case is a good one and,
therefore, we hold by it. But it has
been a disputed area and long before
the other incursions of the Chinese
took place, this matter was being ar-
gued.

Shri Ranga (Tenali): The Prime
Minister referred to ‘long before’. Since
when? After the People’s Govern-
ment came or before that?

Shri Jawaharlal Nehru: Before that,
it was carried on with the Tibetan
Government. 1 mean there were no
conflicts, but there were complaints
by us to them and by them to us.
They used to send their tax-collector
who used to collect grazing fees and
other fees. This has happened in
several parts of the border for the
last half a century-—certainly before
the change in Government in China,
even in the brief period in 1947-48-
49. Then we had to deal with these
problems in two or three places in the
border, small problems relatively.
There they were.

So it was a continuation of that. As
T said, this was an igolated thing and
we treated this—and there were two
other places—as mat‘ters in dispute
which had to be settled by negotiation.
It had nothing to do with the major
events that happened since then. In
continuation of that, last year @&
Chinese representative came to India
to discuss this matter. He did dis-
cuss it for a long time. It is true
that the discussion did not lead to a
successful conclusion. It was postpon-
ed further. There the matter stood.
But it was decided, and agreed to,
that neither party should send armed
personnel to that little area, and that _
has been adhered to. In fact, as @*
said, we thought that the year before
they had sent some srmed personnel.



33 Re: Motion KARTIKA 26, 1831 (SAKA) for Adjournment 340

We protested aguinst it. Later they
toock them away. This year they
have not sent anybody. We sent civil
personnel there which in the ordinary
course has come away when conditions
became too bad for it.

Shri Braj Raj Singh  (Firozabad):
We were given to understand that
8il the border, extending to 2500 miles,
was being put under the control of
the muhitary. Now we learn  that
Bara Hot: is being excepted. May 1
know whether any other important
place 1s also being excepted? As a
matter of fact, the Army was bemng
put in charge only for the reason that
there were some special circumstances
~because there were Chinese incurs-
ions Prior to that, there was no Army
control of the whole of the border
Why has this unilateral action been
taken 1n respect of Bara Hoti?

Shri Surendranath Dwivedy (Ken-
drapara): Why has the Defence Min-
ister left his seat and why 1s he stand-
ing near the wall?

Shri Jawaharlal Nebru: One ques-
tion at & time,

The military are in charge of the
entire border, but the actual people
there are still the police under the
military They function under the
military. For ms‘ance, in the Assam
border or the NEFA border, it 13 the
Assam Rifiles who are i charge, but
they are under the direction of the
military. In the Uttar Pradesh,
Himachal Pradesh and Punjab bor-
ders, there are the police under the
direction of the mili‘ary. That is, the
military direct them, change them;
they can send their own people or
gkeep the police, as they choose The
jjrection and command is that of the
military, but the police are there
in all these places. In some places,
in Ladakh, the military actually are
‘here at the check-posts.

, . Shrl Asoka Mobia rose—

Mr, Speaker: Can we not have a
tiscussion on this later?

Shri Asokas Mehta: The trouble is
that the facts are not being placed
before us in a clear fashion

Mr. Speaker: Are we gomng to have
a discussion on this now? We have
already spent about 15—20 minutes on
this,

Shri Nath Pai (Rajapur): The matter
is very important.

Mr, Speaker: I have no objection.
All that I said when I withheld con-
sent to the adjournment motion was
that we would lmve a discussion of
this matter. We have set apart the
25th November for this purpose. The
hon Member was referring to a
White Paper which the hon. Prime
Minister placed before this House
The hon Prime Minister has given
the answer If the hon. Member now
wants further elucidation, why should
he not wait till the 25th?

Shri Nath Pai: Many events are
taking place which we are not con-
trolling

Shri Asoka Mehta: It is only regard-
ing a httle spot about which we want
fuller information.

Mr. Speaker: That 13 exactly what
the Prime Mimster said. It 1s after
all one hittle spot. We are not gong
to discuss this matter just now.

Shel Asoka Mehta: We are not dis-
cussing 1t; we are trymng to ascertain
facts.

The Prime Mimster asked me to
look up the Note of 7th September,
which was given to the Counsellor of
India by the Ministry of  Foreign
Affairs of China, and the reply that
was given by us on the 13th Septem-
ber. In their Note of 7th September,
the Government of China say:

«Jt must be pointed out that the
above-mentioned actions of the
Indian official personnel are
obviously dehberate attempts to
change the status quo of the
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Wuje area and constitute an in-
fringement of China’s sovereignty
and territorial integrity.....”.

Over and over again, this has been
their insistence, that we are infringing
their territorial integrity. Now, we
have said: ‘That is not so. You are
wrong'. But they have nowhere
accepted it. They have said that the
status quo is to be maintained. Status
quo would mean that this has been
our territory, according to us, what-
ever be the claimg they may have.
Have they accepted that position? To
every protest that we send, there is
no reply. Every time we have protest-
ed, the Chinese Government have
ignored our protest. Whenever they
have protested, we have tried to make
amends; we have tried to rectify our
position. We want to know where
precisely the Govermment of China
stand on this position,

Shri Jawaharial Nehru: I do not
know what is the confusion in regard
.to thig particular matter. It is quite
clear. It does not matter what they
have said in a particular document.

Shri Asoka Mehta: It matters very
much.

Shri Jawaharial Nehru: 1 beg the
hon. Member’s pardon. The facts are
there. Just as they claim, we have
continued to stick to our claim and we
shall hold to that throughout. It is
an identical position in this particular
matter—] am not talking about others
—and there is no difference. We think
our claim ig & very good one and we
intend to hold by it. Nevertheless, we
have decided long ago-—many years
ago—as I said repeatedly, that this is
being treated as a matter in dispute—
1 am referring to the Bara Hoti area
~which should be settled by consulta-
tion. We decided about two years ago
that neither party should send armed
forces there. We have held by it, and
apart from one or two doubtful
incidents in the past two years, they
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have held by it. There the matter
stands,

Bhrl Tyagl: 1 wish to make a sug-
gestion. In respect of the border area
disputes, questions of a nature which
seek to elicit information about the
location and deployment of the
armed forces may, be convention, be
not asked of the Minister. If they are
asked at all, I think it is in the interest
of the security of the border that the
Prime Minister should not reply to
such questiong in & manner......

Several Hon. Members: No, no,

Shri Tyagi: The deployment o; the
armed forces is a matter which should
be kept secret.

Shri Nath Pai: What secrecy?

Shri Jawaharlal Nehru: What the
hon. Member, Shri Tyagi, said is, in
spite of the protest of Opposition
Members, the obvious rule followed in
every country.

Shri Braj Raj Singh: Nobody is ask-
ing for it.

Shri Vajpayee: Nobody has asked
for secrets to be disclosed.

Shri Jawaharlal Nehru: I am not
saying that the hon. Member asked.
1 am saying that what Shri Tyagi said
is the obvious rule followed every-
where, especially in a moment of crisis.

Shri Vajpayee: We never asked for
any information that will not be in
the public interest to give. There Is
no need for making a suggestion like
that.

Shri Jawaharlal Nehru: The hon.
Member need. not think that he is
being attacked in any way. Nobody
is attacking the hon. Member. Shri
Tyagi made a suggestion that we might
be treading delicate ground if repeat-
edly questions are asked about thess
matters. So far as these matters are
concerned, we have put the army
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authorities completely in charge and
we abide by their advice, as our
specialist-advisers, in this matter.

ot v v (gAN) : wAd
wew, 18 0 I 9@ g7 A gIrn
L
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1221 hrs,
PAPERS LAID ON THE TABLE
Flood Control Programme

The Minister of Irrigation and Power
(Hafiz Mohammad Ibrahim): Sir, I beg
to lay on the Table a topy of state-
ment on the Flood Control Programme
and the flood situation m the country
{Placed n Library. See No. LT}|1658}
591

Shrimati Renu Chakravartty (Basir-
hat): May we ask whether we are
going to have a debate on this parti~
cular statement?” We do not know
whether the statement also 1ncludes
the enquiry commuttee’s report regard-
mg the DVC

Mr. Speaker: Does 1t include the
report regarding the DVC?

Hafiz Mohammad Ibrahim: That is
a separate question I think 1t 1s
already fixed for some discussion here

Mr. Speaker: The hon Minister 1s
not by himself anxious to have debate

Shrimati Renu Chakravartty: There
wag also a report in 1956 when there
were floods. That has not been made
available to us There have been cer-
tain surveys, etc m that area [ want
to know whether we could at least
have that report so that any debate
on the flood situation would be of
much greater avail

The Deputy Minis‘er of Irrigation
and Power (Shri Hathi): Perhaps the
hon Member 1s referring to a com-
mittee which was being appointed by
the West Bengal Government There
was an integrated plan for the fload-
affected area That report will take
time But 1f the hon Member wants
the report of the Kungar Commuttee
I think that report 1s not yet ready.

Shrimati Renu Chakravartty: There
are two reports: one on 1956 floods and
the relation the DVC had 1n con-
trolling the floods That 15 already
there, it relates to the 1956 floods.
There 15 another one which the hon
Minister mentioned We want that at
least the 1956 report should be made
available to us

~

Shri Hathi: Whatever we have will
be made available but the other report
18 yet to come

Mr. Speaker: A copy of whatever
had already been made available may
be placed in the hbrary If possible,
two or three copies may be placed
there

but if other hon Members want it, " "W . 0\ MENTs T0 INDIAN TELEGRAPH

they know how to move the Chair

Shrl Tangamani (Madura): Sir,
yesterday when adjournment motions
were given notice of, you were pleased
to state that & statement was going to
be made today. We have definitely
stated that the defective construction
of the D V.C contributed to the floods
That is why we are anxious to know
whether there is any reference to that
In that case we will pursue that
matier.

Ruues

The Minister of Transpor: and Com-
munieations (Dr. P. Subbarayan): Sir,
I beg to re-lay on the Table, under
sub-section (5) of Section 7 of the
Indian Telegraph Act. 1885, a copy of
Notification No GSR 868, dated the
22nd August, 1959, making certain
turther amendments to the Indian
Telegraph Rules, 1951 {Placed
Library, See No LT-1596]59.]
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NOTIFICATIONS ISSUED UNDER ESBENTIAL
CommMonrTies AcT

The Minister of Agriculture (Dr.
P. 8. Deshmukh): Sir, I beg to lay on
the Table under sub-section (8) of
Section 4 of the Essential Commodities
Act, 1958, a copy of each of Notifica~
tions Nos. G.S.R. 1085 and G.S.R. 1086,
dated the 26th September, 1959.
[Placed in Library. See No, LT-1660}
59.]

AMENDMENTS TO INDIAN TELEGRAPH
RuLres

Mr. Speaker: Dr. Subbarayan may
lay the other notification also.

Dr. P. Subbarayan: I am not laying
it as I am withdrawing it.

Mr. Speaker: Then is it not to be
laid on the Table of the House?

Dr. P. Subbarayan: We are redraft-
ing the rules and they will be laid on
the Table of the House when they are
redrafted properly.

Shri Braj Raj Singh (Firozabad):
Then this item should not have been
included in the agenda.

Mr. Speaker: Am I to understand
that the notification has to be cor-
rected?

Dr. P. Snbbarayan: The notification
has got to be corrected and it will be
1aid on the Table as corrected later on.

Shri Braj Raj Singh: How was it
then that it was included in the
agenda?

Mr. Speaker: Any notification has
to be piaced on the Table of the House
#0 long as it stands. If a correction
is mede, the corrected copy or the
amendment will be placed on the
Table of the House. Both have to be
iaid on the Table of the House.

Dr., P. Subbarayan: In accordance
with your instructions, I beg to lay on
fhe Table of the House, under sub-
section (5) of Section 7 of the Indian
Telegraph Act, 1883, a copy of Noti-
fication No. G.8.R. 991, dated the 28th
August, 1050, making certain further

-

amendments to the Indian Telegraph
Rules, 1951. [Placed in Library. See
No, LT-1659]59.]

ANNUAL Rrrorr or tHE Kuiu Varrey
TRANSPORT COMPANY LIMYTED

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Sir, I beg to lay
on the Table, under sub-section (1) of
Section 639 of the Companies Act,
1956, a copy of the Annual Report of
the Kulu Valley Transport Company
Limited along with the Audit Report
for the year 19856-57. [Placed in
Library. See No. LT-1661[59.]

Ramnway ProTEcTION ForcE RuLes

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): 8ir, I beg to
re-lay on the Table, under sub-section
(3) of Section 21 of the Railway Pro-
tection Force Act, 1957, a copy of the
Railway Protection Force Rules, 1859
published in Notification No. G.S.R.
1051, dated the 10th September, 1859
[Placed 1n Library. See No., LT-1825}
59.]

12.268 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PROCLAMATION OF A STATE of Emir-
GENCY "IN CALCUTTA PORT

Shrl Vajpayee (Balrampur): Sir,
under Rule 197, I beg to call the
attention of the Minister of Labour
and Employment to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“Proclamation of a state of emer-
gency in Calcutta Port.”

The Deputy Minister of Labour (Shri
Abia All): Hitherto, food ships bound
for Calcutta Port used to be lightened .,
at Madras or Vicagapatnam as very
deep navigation is not possible im
Hooghly river. As an experimantat
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Matter of Urgent

Public Importance
measure, the unloading of cargo which
was being done at Madras and Vizaga-
patnam is bemg done at Haldia
Anchorage which is situated about 56
nautical miles from Calcutta The
present arrangements are limited to
current fair weather season ending
February, 1960

Haldia not being within the Iimits
of the Calcutta Port, the provisions of
the Dock Labour Scheme cannot be
made applicable to the loading and
unloading of the ships there How-
ever, according to the terms of an
agreement signed by the various
interests concerned, on the 20th
October, 1859, the present stevedoring
arrangement at Haldia will »not be
renewed after the present fair weather
season; arrangements for next far
weather season, beginming from
November 1860, will be made after
consultation with the labour interests
with a view to employing the workers
connected with the Calcutta Dock
Labour Board and in case any loading
15 done at Haldua during the present
season 1t will also be entrusted to the
same workers.

Some workers misunderstood the
above arrangements, and, therefore,
ob)ected to it which led to violence.
To deal with the situation, the Chair-
man ot the Calcutta Dock Labour
Board with the previous approval of
the Central Government, declared an
emergency in the Port of Calcutta.
Subsequently, representatives of the
Calcutta Dockers Union met me and
on getting clarification of the terms of
the agreement, agreed to withdraw
their objection g Consequently, normal
working has been resumed and the
emergency declaration will also be
withdrawn if its further continuance
i3 not considered necessary.

Shri Braj Raj Singh: When will this
order be withdrawn?

Shrl Abid AN: Whenever its con-
!numwe is considered unnecessary.

12.29 hra,
ARMS BILLS-contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shr B. N.
Datar on the 1st September, 1959,
namely:—

“That the Bill to consolidate and
amend the law relating to arms
and ammmunition, as reported by
the Joint Commuttee, be taken into
consmideration ”

Shr: Datar was 1n possession of the
#louse Orniginally five hours had
been allotted and only 35 minutes
remain, we have spent the rest of the
time He has to reply to the debate
on general discussion How long
would the hon Members require for
the clause-by-clause consideration?

Shri Braj Raj Singh (Firozabad):
There are so many amendments that
We require the whole day

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): At
most, another two hours would be
sufficient I mean not more than two
hours including these 35 munutes that
are Jeft.

Shri Naushir Bharucha (East Khan-
desh). There are 134 amendments

Mr. Speaker: I shall effect a com-
Promuse We are at 1230 now
and the hon Mimster will conclude at
1 O’clock Till three O'clock this wall
80 on and we will conclude all these
stages by that time and take up the
other Bill

Shri Datar: Mr Speaker, Sir, we
had a fairly detailed debate yesterday,
cuvering over four hours, regaerding
the principles as also the provisions of
the Arms Bill which was considered
fully by the Joint Commuttee

Mr. Speaker: Order, order He may
first make a forma! motion for exten-
sion of time
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Shri Datar: Sir 1 beg to move:

“That the time allotted by the
House on the 1i1th August, 1959,
(vide Fortieth Report of the Busi-
ness Advisory Committee) for con-
sideration and passing of the Arms
Bull, 1858 as reported by the Jomt
Committee be extended from 3§
hours to 7 hours.”

Mr. Speaker: Tk{e Question is:—

‘“That the time allotted by the
House on the 11th August, 1959,
(vide Fortieth Report of the Busi-
ness Advisory Committee) for con-
sideration and passing of the Arms
Bill, 1958 as reported by the Joint
Committee be extended from 3§
fowxy o 7 dours.”

The motion was adopted.

Shri Datar: Sir, I was making a re-

ference to the Report of the Joint
Committee. The Joint Committee
made a number of improvements in
the provisions ‘'of the B:ll as originally
placed before this House. I am happy
to note that hon. Members from both
the sides, even though they were cri-
tical regarding, what they call, the in-
sufficiency of liberalisation, were
satisfied with the present Bill as it has
emerged from the Joint Committee as
a number of very important and salu-
tary improvements have been made
by the Joint Committee. Therefore,
so far as this question of improve-
ments is concerned, that has been
welcomed almost by all the hon.
Members who participated in this
debate,

Now, I would like, in this particular
connection, to mention the name of my
hon, friend, Pandit Thakur Das Bhar-
gava, who made certain very valuable

suggestions though in other respects
he was critical about the provisions of
the Arms Bill,

Then, two ur three points  which
were repeatedly made out by hon.
Members oppusite have been effective-
ly answered by my hon. friends Shri
Achar end Shii Raghubir Sahai and,
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in particular, by Shrl Padaem Dev.
These were the main points made by
a number of hon. Members and,
therefore, in respect of them my ans-
wer will be as briet as possible,

Before I proceed, Sir, I should like
to deal with the general observations
made by & number of hon, Members.
It was suggested that Gandhiji was
highly cnitical of the provisions of the
Arms Act, which he called the “Black
Act” or the “Blackest Act”. That was
perfectly true, because the Act that
was then in use and the rules that had
been framed by the British Govern-
ment were of such a nature that it
could not but be called as the “Black-
est Act”. There were a number of
provisions there which were galling
to the self-respect of India and,
secondly, in respect of the implemen-
tation of this Act certamn  highly
rigorous and  discriminatory steps
were taken by the British Govern-
Therefore, that epithet as was
used by Gandhiji was perfectly cor-
rect.

After the advent of independence we
have to take into account the present
position. Just as, on the one hand, we
have the achievement of independ-
ence to our greatest credit, there is
also, on the other hand, very unfor-.
tunately, the emergence of certain
anti-social elements on India's soil.
That also has t6 be taken into ac-
tount. That is the reason why 1
bomted out yesterday that the Gov-
ernment have to take into account, on
the one hand, the legitimate desire of
the citizens of India ¢o have licences
as freely as possible and, on the other
hand, the overriding considerations of
the security of India and of the peace
and safety of the Indian natiod.

T would invite the attention of this
,hon. House to what has been pointed
out by 2 number of very important
witnesses who were examined by the
Joint Committee, We have certain
Special conditions in India whi~h are
far from satisfactory, and that is the
teason why it has become necessar$
to take certain steps, not for the pur-
Pose of removing the liberalisation
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but for the purpose of protecting the
nation against dangerous activities
carried on by a number of anti-social
elements, That fact hag to be fully
noted, and I was happy that at least
two hon Members made a reference
to this parti~ular difficulty of the Gov-
ernment of India and the State Gov-
ernments They stated that at all costs
one has to be particular in taking into
account the overriding considerations
regarding the safety and peace of the
country while dealing as hberally as
possible with the provisions of the
present Arms Bill

Then, we have also to take into ac-

count one more factor which has been
unfortunately missed by a number of
hon Members A number of hon
JAMembhere etated nthant anv wshf-
cation, that what we have done 1s al-
most to copy the original Arms  Act
and the Arms Rules That 1s far from
correct May I point out m this con-
nection what we have done We have
retamned only those matters which are
of a purely procedural nature and
which are not likely to be misinter.
preted by the licensing authonity I
may also mention here the fact that
the present provisions of the Bill are
based to a large extent on the UK
Firearms Bill and here and there we
have taken certain salutary provi-
sions from the other Acts Thus 1t will
be found that 1t would not be correzt
to say that we have merely maintain.
ed almost all the provisions of the
original Arms Act Take for example,
the very important provision the very
hiberal provision that we have made
Though this would be called the Arms
Act and though under certain excep-
tional circumstances it would become
necessary to regulate the arms in
general, I may point out that normal-
ly this Bill will apply only to firearms
80 far as the taking of hcences is con-
cerned.

It has been called the Arms Bill
because there are likely to be cir-
cumstances when it may be necessary
to regulate the possession of arms,
Such a likelihood, I may pomt out,
may not be necessarily within the
bounds of actuality. There are often
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times, as it has been pointed out by
some witnesses, certain highly mtn.-
guing situations, disturbing trends
here and there in the States. If, for
example, we do not have a provision
for an extreme occasion, then the
situatign 18 hikely to go out of control
That 13 the reason why the defimition
of the word “arms” has been retained
and a special power has been taken
under exceptional circumstances The
House will kindly understand that
normally such arms will not be regu-
lated, but only when there s an
emergency, as 1t 18 called, only when
there 13 the need for the exercise of
special power, will these other arms
be regulated

There also the Jont Commuttee has
made an wnpocant degarcure (¢ fas
stated that these particular arms
respect of which such a regulation
has to be made ought to be specifical-
ly pointed out in the notification that
the Government would be 1ssung m
this respect Therefore, 1t would not
be proper to say that the Arms Bill or
the Arms Act that would be passed
would apply to all arms,

Therefore, without repeating the
whole matter I would like to pomnt
out here that there are three catego-~
ries which have to be fully taken into
account One category 1is, those arms
or other things which are likely to be
used for domestic or agricultural pur-
poses They are bevond the purview
of the present Act I would, in this
connection, mvite the attention of hon
Members to the particular provision
that we find 1n the definition given in
clause 2(¢) There 1t 15 said

“‘arms’ means articles of any des-
cription designed or adapted as
weapons for offence or defence, and
includes fire-arms, sharp-cdged and
other deadly weapons, and parts of
and machinery for manufacturing
arms, but does not imnclude articles
designed solely for domestic or
agricultural uses »

This point has been made clear by us
in view of a number of rulings on this
point so far as the original Act was
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concerned. Therefore, this is in keep.
ing with the assurence that we had
given, that arms used solely for
domestic or agricultural uses and
weapons incapable v©f being used
otherwise than as toys will be kept
beyond the purview of the provisions
of the Arms Act,

With regard to awr-rifies and other
things, reference was made to certamn
types of weapons which are used as
toys. If, for example, this definition
had been taken into account, then
naturally there would not have been
that criticzism which we had yesterday
about it. The first category is very
clear. The arms or weapons which
are used for agricultural or domestic
purposes are not within the purview
of the Arms Bill at all. The second
category is that the arms ordinarily
will not be within the purview of this
Act except under clause 4 where it
has been stated very clearly thus:

‘It the Government of India is of
opinion that having regard t¢o the
circumstances prevailing in any
area it is necessary or expedient in
the public interest,,...”

the words may kindly be noted—

“....that the acquisition posses-
sion or carrying of arms other than
fire-arms should also be regulated,
it may,...." ete.

Then you will ind that a notification
has to be issued and the arms of such
classes have to be specified. This 1s
the second category.

8o far as the third category is con-
cerned, I agree that fire-arms ought
to be controlled and there ought to be
& licence. Some hon, friends sug-
gested that we have not been going so
far as the UK Act, May I point out
that in the UK Act there are stronger
vestrictions. There they have stated
that 1t is a case of certification, it is a
case of granting a certificate, If hon.
‘Members go through the provisions
of the Arms Act they will ind that
il that we have done is, we have not
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‘maintained the word “certificate”,

but we have put in the expression
“licence”. In other respects, may I
point cut that we have followed the
provisions of the UK Act. There are a
number of circumstances and occa-
sions where we have gone a bit fur-
ther also,

May 1 point out another very im-
portant point of distinction between
the Indian law and the UK law? In
the UK law, it should be under-
stood very clearly that certificate
has to be granted by the chief police
officer. Here in India, under the
Arms Bill, the licence has to be
granted by the district magistrate
and in selected cases by the officer
below him. Thus, here, it is the
magistracy that is the grenting or
the licensing authority and not the
police officer at all. That is one of
the most important points of  dis-
tinction between the English law and
the Indian law.

We have also made other provi-
sions in regard to the refusal to
grant a licence. When a man is not
fit for holding a lizence we have got
a similar expression in the English
law in this respect. Therefore, I
would point out that we have d¢ried
our best to follow the English law,
but even there, we have maintained
the position that as far as possible
we should try to make a liberal use
of the powers that have been grant-
ed to the various States.

In this respect, it would be kindly
noted that in the UK law, the pur-
chase, possession, bearing, manufac-
ture and the sale of fire.arms are
regulated by the Fire-arms Act, and
a certificate has to be granted by the
chief police officer. Similar provi-
sions bf a precautionary nature have
been included in their Act. The
police officer shall grant & certificate
if he is satisfied that the applicant
has a good reasom for acquiring or
having in his possession the firea"
arms. We have used almost jdenti~
cal sxprossions, and said that @
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persons can be permitted t0 keep
the arms without danger to public
safety and peace In UK, the cer-
tificate shall not be granted to an
applicant if the chief police officer
believes that it is prohibited under
the Act or he Is of intemperate
hebits The House will kindly note
that we have not used these expres-
sions at all, showing the various cir-
cumstances under which a disability
or a disqualification 1s likely to fol-
low The UK Act has used the
words “intemperate habits” Here
we have not used that expression
But in e particular case, where the
intemperance 18 of a very serious
nature, then action can be taken
under the general end residuary pro-
visions that have been laid down and
are allowed to us A licence will not
be granted to a person who 1s of un-
sound mund or 1s otherwise not fit to
be entrusted with fire-arms I
would, therefore, tell hon Members
who criticise us, that we have bor-
rowed very largely from the UK Act
It would not be proper to suggest
that we have mamtamed the old Act
by garbing the prowvisions, as some
hon friend suggested, with a different
saree That suggestion 18 entirely n-
correct The Bill has been improved
in material prati~ulars and it 1s on a
par with the UK Act except that in
view of the realities of the situation
in India we have, under exceptional
circumstances, made 1t possible for
Government to take action m respect
of specified erms

I need not pomt out the numerous
departures that we have made from
the origmmal Arms Act I would sub-
mit that what we have done 1is fairly
satisfactory My hon friend Pandit
Thakur Das Bhirgave, rightly sug-
gested that this aspect was not made
one of the fundamental rights in the
Constitution This question, I believe,
was dis~ussed during the debates of
the Constituent Assembly The Cons-
tituent Assembly had put in one ex-
xteuion in article 19(1)(b) where it

stated thet it s @ fundamental

dight of citizens to assemble peace-
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fully and without arms So, the
question of the misuse of arms and
the probably abuse of arms was
before the Constituent Assembly and
they did not specify among the fun-
damental rights the rnght to hold
arms On the other hand, they
said

Pandit Thakur Das Bhargava
(Hissar) Assembling without arms
15 all right But section 96 of the
Indian Penal Code 1s there, relating
to property, and assembly connotes
more than one person

Shri Datar: I pointed out to my
hon friend that the question of the
so-called fundamental right to hold
arms must have been discussed in the
Constituent Assembly and therefore,
they have put 1n an expression right-
ly I agree with the hon friend that
the words are there and have to be
there

Then 1 shall pass on to the other
points My hon friend Pandit Tha-
kur Das Bhargava suggested that we
should take some steps as early as
possible for making 1t possible for
the people to get arms at modest
rates if not at cheap rates That 1s a
question which has to be examined
and the Government of India are tak-
Ing some steps in that direction The
defence authorities have been trymng
their best 1n regard to the production
of fire-arms and ammunition for civi-
Lian needs They are looking into this
Question and are trying to produce to
the extent that is possible, and they
are also considering the question as to
whether some of the arms which are
ordinarily necessary for civihan use
can or cannot be made available at
cheaper rates They have already
established the production of 12 bore
guns, etc and they are trying to see
if the cost bf manufa~ture can be re-
duced It 1s expected that sufficient
ammumtion will be produced at a
lower cost by about Apnil, 1960 That
question 18 already before the de-
fence authorities and they would try
to take this mto account consistently
with their own over nding require-
ments so far as the defence of the
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country is concerned, Therefore, what
Pandit Thakur Das Bhargava has
painted out has been recelving the
attention of the Government So far
as prices are concerned, we have to
take 1nto account the whole price
structure The question cannot be
considered in the light of arms and
ammunition only It has to be taken
into account against the background
of the rise in the price structure as a
whole Let us hope that the arms
and ammumtions required for avi-
han use will be available as early as
possible and at fairly reduced rates

I would pass on to some ther
points made by some hon Members
It was suggested that the right of
appeal should be given to a judicial
authority 1 can understand that sug-
gestion when the matter has to be
decided in a judicial manner But
there are certain fundamental princi-
pies of natural justice whi~h have to
be followed Here, for example, we
have got the overriding requirements
of law and order and so, the appellate
authority has to be one who knows
the administrative machinery through
which the licence i1s granted Two
hon Members rightly pointed out that
this 18 not a matter of adjudication
of private right Now, we have got a
number of offences Naturally, m
those cases, under the Crimmnal Pro-
cedure Code he will be entitled to
appeal before judicial authorities But
here the question i1s about grant or
refusal of licence The propriety ©f
the order passed by the District
Magistrate has to be considered m the
context of the law and order situation
and public interest These have been
specifically mentioned So, it 18 but
right to have these powers conferred
on an administrative authority

A point was rawsed by some hon
Members that it ought to be possible
&t lower levels to grant licences for
srms and ammunition, es otherwise,
it is very difficult for the people to
approach the Distriet Magistrate or
the kigher appeliate authority, viz,
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the Commissioner, May I puint out
that 1n respect of those arms whith
are required especially by the vil-
lagers, in certain cases provision has
been made for the grant of such l-
cences at lower levels, even  at the
level of tehs:ldars in some cases, It
would not be proper to go on delegat-
ing the power m all cases to lower
authorities, because it carries certain
very important consequences. So, the
District Magistrate 18 the person who
ought ordinarily to be the licensing
authanty.

Generally whenever the licensing
authority refuses a licence, ¢the
reasons for the refusal are normally
given But there mught be circums-
tances where in public interest, it
would not be proper for the licenaing
authonity to give reasons All the
same, the appellate authority wil
naturally find out whether the Dis-
trict Magistrate has exercised his dis~
cretion properly Only 1n  select
cases will reasons not be made public
When an aggrieved party takes the
matter to appeal, 1t will be the duty
of the appellate authonty to go into
all the circumstances and find out
whether the discretion by way of re-
fusal has been properly or improperly
exercised

Oftentimes hon Members have com-
plained that some time-imit should
be laid down for the disposal of ap-
phecations I agree there ought to be
a specdv disposal of all applhications,
but 1t would not be proper and it is
likely to be futile to lay down a
period of one month 1 all cases,
because 1t 18 our desire that it is not
ne~essary to take one month to dis-
pose of every case, 1t ought to be dis-
posed of earhier That 18 the reason
why 1t 1s not proper to mention a
particular period. I am quite confi-
dent that m view of the principle
underlying the new Act, the licensing
authorities will be extremely careful.
If there are delays, they have to ex-
plain the reasons.

Certain other complaints were madé
about illegal gratification, It is setiy-
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thing which has to be cured by the
public and the authonties. Wherever
it is found that the authorities are
guilty of such malpractices, Govern-
ment take sirong steps agawnst them.
But in such cases if the applicants
desire to follow the usual and rather
slippery course of passing on money,
that 1s 8 matter which has to be taken
into account by the society as a whole,
because there can be no 1llegal gratifi-
eation or corruption unless there are
two parties Unfortunately, we have
got a facile desire to get whatever we
ke as early and expeditiously as
possible That tendency ought to be
cured and I request those hon Mem-
bers who made general observations
that in all these cases corruption s
there as a matter of course to see to
it that either no 1llegal gratification
13 offered at all by the apphcant or
whenever 1t 13 offered, to come for-
ward and report such incidents
either to the State Governments or to
us 1if necessary We have got special
machinery for that In all the States
also, there 1s a ssmilar machinery So,
it would not be proper to induce in
the munds of the public the feeling
that corruption 1s absolutely necessary
if one were to get a licence as early
as possible We should also consi-
der that the public are responsible for
the spread of corruption If they re-
fuse to be tempted by this, naturally
1t would be dificult for the officers to
Indulge m this That is why I desire
that we should not take that facility
in the manner in which such corrup-
tion is alleged to be spreading every-
where It i1s our duty to put a stop
% such corruption and I would invite
the co-operation of hon Members and
also the public to come to the aid of
Government und stop corruption at
all levels, whatever might be the
amount

Some hon Members pleaded for
general exemption fer air-rifles, pis-
tols, etc There are some which are
Purely toys and there are others
which cannot be called toys and which

likely to lead #o dangerous re-
It is enly in the case of the
istter that Government take steps to
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include them for the purpose of
hcensing If they are mere toya,
there would be no attempt to do that,

Then, my hon friend from Coorg,
Shri Achar, has suggested that some-
thing should be done, so far as certain
classes of Coorgis are concerned We
are¢ aware that the Coorgis are a
great martial race and it 1s aiso his-
torically true that for a century they
were exempted from the provisions of
the Arms Act Now all that we have
done 1s to extend the exemption to all
other classes in all other States All
the same, when the question of theiwr
exemption 1s taken into account as a
category Government will surely con-
sider the position with such sympathy
as 1t deserves

I3 hre.

1 believe 1 have replied to almost
all the points and I would only sub-
mit lastlv that we have trned our best
to see that the provisions of this Act
are as liberal as possible I need not
reply to my hon friend, Shr1 Raghubir
Sahai’s contention that the members
of the panchayt should be, as he calls,
certifying authonties Another hon
Member, Shn Padam Dev, nghtly
pointed out that this may lead to
abuse of the exercise of power

Shri Raghubir Sahal
They may be consulted

(Budaun)

Shri Datar: But consultation also
becomes a very serious matter We
all desire that we should develop the
panchayats, should democratise the
panchayats, as early as possible, but
till such time as we do that, the
panchavats should not be used even
for the purpose of making recom-
mendations Shr1 Padam Dev rightls
pointed out m this respect the
dangers and said that the panchayats
should not be invested even with the
power of making a recommendation
because, as he ponted out, 1t 1§ likely
that such powers may or mav not be
used properly I have nothing to say
sgainst the panchayats, because Wwe
are anxious to develop the democracy
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of the panchayats as much as possible
All the same, for the time being, let
it be left to the licensing authorities
to find out whether the man is really
fit to hold a licence for which he has
made an application.

Then some hon Members suggested
that a mere afiidavit should be enough
But an affidavit, as we know, is an
admission 1n one’s own favour and it
will take a long time to find out whe-
ther the contentions or the allegations
in the affidavit are really true Under
those circumstances, it should be left
to the discretion of the licensing au-
thonities to use their discretion pro-
perly and to call for such information
and through ek chanoels as  thev
consider proper Then, even in the
case of a wrong exercise of the power
vested by the Arms Act in the licens-
ing authonty, we have got an appel-
late authority As you know, the
appellate authority has been special-
1y provided for the purpose of avold-
ing all hardships and all acts of in-
Justice or miquuty, 1f at all they occur
anywhere else I beheve I have dealt
with all the points, and I am quite
confident that the House will agree
to the provisions of this Bill

Shri Mohan Swarup (Pilibhit) What
18 your opinion about short-time licen-
ces?

Shri Datar: I find there are a num-
ber of amendments on this subject
We have tried to go to the extreme
hmit 1in this respect and so I would
request the hon Member not to press
the Government to go farther than
what we have done, taking all the
circumstances into account

Shri Mohan Swarup: What 1s your
definition of “sufficient property”?
Will you please elumdate that point?

Shri Datar: 1 have already pointed
out that even a beggar 1s likely to
have some property, worth a pe or a
naya Paisa. You cannot find a man
who has no property at all The ques-
tion was considered in the Joint Com-
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mutiee ag to whether the word “suffi-
cient®  ghould be there. “Sufficient
Proberty”, as you will find, is a legsl
€XPression In the absence of that, a
man may have some property, but it
May not be sufficient property Under
the vid rules, you will find that a
MR may have some property, but
that property will not be considered

1ent as to entitle him to hold a
licence under the old Act We have
remyved that altogether. Non-suffi-
Cienty of property will not be a ground
for refusing a licence,—that is what I
have pointed out is a great departure
that we have originally made, and the
Jont Commuttee, after conmdering all
aspects of the case have agreed that
N word should de retelaed &¥ it i

Bbri Mohan Swarup: The Jont
Committee has recommended that if
& Miyn carries arms, in trunk or in
cloth, then 1t will not be unlawful in
& reserved area Are Government go-
ing {o make certain amendments in
that direction i1n the Bill?

Shri Datar So far as the amend-
ments suggested by the Joint Com-
muttee are concerned, we have accept-
ed them all They have made certain
Suggestions for examination which will
duly be examined

Raja Mahendra Pratap (Mathura):
May I ask one question to the hom
Mmister? You are speaking of anti-
socia] elements. What are you doing
to teach them morality”

Bhei patare We are trying to keep
all &nt)-social elements, 1n whichever
quariers they are, under control But
I Would like to point out to my hon.
friend that if these people are allow-
ed to have or to get into their hands
certinn types of arms, then they are
likely to create a situation which
would be more embarrassing thas
wha; 3t already 1s

Rajs Mahendra Pratap: You begin
at the wrong end You just go om
making laws, Instead of making laves
if YOu teach these children who appeir
to be anti-social, that would be much
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better than just loading the public
with more laws.

Shei Datar: We are not loading at
all. May I point out

Mr, Speaker: It is a suggestion for
action

Shri P, R. Patel (Mehsana) When
the anti-social elements, hke dacoits,
are captured or arrested and you find
them possessing arms, do you find
them with licences or without licences”
If they are holding arms without licen-
ces, how 1s this Act going to check
their movements?

Shri Datar: So far as the anti-social
elements are concerned, may I pont
out that we have got a number of Acts
to deal with them? But the danger
» that if, for example, the arms are
likely to go into their hands, the
situation would become more uncon-
trollable and more embarrassing than
what 1t 1s May I point out to my
hon friend one instance? I had been
moving in one State, I shall not men-
tion that State, nor the area While
going 1n that area along with the
Home Minister of that State, I was
surprised that within a distance of
about 35 miles I received applications
at every village that I passed by that
arms should be given freely Then I
made enquiries and the Home Minis-
ter told me nghtly that these apph-
cations were not bona fide at all and
that if, for example, these people were
given arms without making a proper
enquiry, they were likely to go under-
ground and these arms would be used
for purposes which are nefarious and
dangerous to the society

Shri Achar (Mangalore) Regarding
Coorg, the Minister was kind enough
to give an assurance that it would be
considered very sympathetically My
only request 1s this Cannot Govern-
ment at least give an assurance that
the status quo will continue, because
nothing has been proved against them

usly, they were entitled to hold
arms. My only question is
whether the Minister cannot give an
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assurance that the status quo will be
continued; nothing more than that.
Why merely say that will be
sympathetically considered?

Shri Datar: Why status quo® Let
them have more privileges under the
new Act

Shri Achar: I am only asking for
the existing privileges

Shri Datar: I should like the hon.
Member to take the people of Coorg
to a higher level whereby under the
Act they will be entitled to the use of
not only one type of arms to which
they have been accustomed but others
also All the same 1 would point out
to my hon friend that we are fully
aware that exemptions have been
granted and we shall try our best to
see to i1t that they are maintained ex-
cept when there are overniding con-
siderations That 1s what the hon
Member will have to take into ac-
count I fully sympathise with his
desire and we shall try to do what-
ever 1s possible taking his strong plea
into account

Mr Speaker The question 1s

“That the Bill to consolidate
and amend the law relating to
arms and ammuntion, as reported
by the Joint Commuttee, be taken
into consideration ”

The motion was adopted

Mr. Speaker: We will now take up
the clause-by-clause consideration of
the Bill Clause 2 Government has
got one amendment to it

Shri Datar: There are a number of
amendments 1 should like to know
which of them are being pressed

Mr. Speaker. I am talking of the
Government amendment

Shri Datar: Government's amend-
ment 1s only one

Mr Speaker: Let hum move 1t
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Clause 2 — (Definitiops and wnterpre-
tgtwon).

Shri Datar: Sir, I beg to move
Page 3,—
After hne 27, add—

“(8) Any reference in this Act
to any law which 1s not in force
in any area shall, in relation to
that area, be construed as a Tre-
ference to the corresponding law,
if any, 1n force n that area

(4) Any reference mn this Act
to any officer or authority shall,
1n relation to any ares in which
there 1s no officer or authorty
with the same designation, be
construed as a reference to such
officer or authority as may be
specified by the Central Govern-
ment by notification n the Offi-
c1al Gazette” (12)

This amendment has been moved
by Government only for the purpose
of making the application of the law
effective because m some areas, 1t
the NEFA area for example, there
are different officers who are called
by different designations but they
have the power of a district magis-
trate Then 1n certain States, hke
Jammu & Kashmir, they have got
thetr own laws and the desire 1s to

have this reference as effective as
possible
Pandit Thakur Das Bhargava

1 would hke t0 move amendments No
78, 9.

Mr, Speaker: I will dispose of this
amendment first

The question 1s
Page 8,—
after line 27, add—

“¢{3) Any reference 1n this Act
to any law which is not in force
in any area shall, in relation to
that area, be construed as a re-
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if any, m force in that area.

(4) Any reference in this Act
to any officer or authority shall,
in relation to any area i which
there 18 no officer or authority
with the same designation, be
construed as a reference to such
officer or authority as may be
specified by the Central Govern-
ment by notification in the Off-
cial Gazette” (12)

The motion was adopted

Mr. Speaker: May I know from
hon Members the numbers of the
amendments that they want to move.

Shri P. R. Patel: Nos 61, 62, 63
and 64 to clause 2 Then No 65 to
clause 3

Mr, Speaker No, not to clause 3
at this stage

“Shri U L. Patil (Dhulia) No 1

Shri U. C. Patnalk (Ganjam).
Amendments Nos 14, 15 and 16

Shri Sinhasan Singh (Gorakhpur)-
Amendment No 125

Pandit Thakur Das Bhargava:
Amendments Nos 78 to 82

Mr. Speaker: 78 and 82 or 78 to 82°

Pandit Thakar Das Bhargava: 78
to 82, both inclusive

Mr. Speaker: Amendment No. 81
1s the same as No 63

Shri Radha Raman (Chandm
Chowk) Amendments Nos 119, 120
and 122

Mr, Speaker: Are they to clause 32?
Shri Radha Raman: [ am sorry, Sir.
Mr. Bpeaker: There are nane others.

All these amendments will be trefed
as moved
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Shri P. BR. Patel: Sur, I beg to move:
Page 1, line 13, —

after “firearm” wnsert ‘“except a
muzzle.loading gun” (81)

Page 2, hine 16,—

after “firearms” wnsert “except a
muzzle-loading gun” (62)

Page 2, line 19—

omit “solely” (63)
Page 2, ine 27—

after ‘“‘energy” wsert ‘“except a
murzzle-loading gun” (64)

Shri U. L. Patil: Sir, I beg to move:
Page 2, line 17,—

omit “sharp-edged and other dead-
ly weapons™ (1)

Shri U. C. Patnaik: Sir, I beg move
Page 2,—

omit lines 15 to 21 (14)

Page 2, line 27—

after “other” insert “prescribed”
(15)

Page 2, line 37—
add at the end—

“but shall not include air-rifies,

awr-guns, air-pistols and the
like” (18)

Pandit Thakur Das Bhargava: Sir, I
beg to move:

Page 2, line 16—
omit “or defence” (79)
h’m 2, line 17—

omit “and parts of”. (W)
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Page 2, lines 19 to 21,—

for “or agricultural uses and

weapons incapable of being
used otherwise than as toys

or of being converted into
serviceable weapons” sub.
stitute,—

“or agricultural and
uses”.  (82)

Mr. Speaker: These amendments are
before the House

other

Pandit Thakur Das Bbargava: Sir,
1 moving these amendments my idea
1s that since the Government 1tself has
been pleased to say that it does not
want to use the provisions relating to
the arms as such rather frequently
or In a manne: which may be com-
plained of by the people 1n general,
the nature of these arms may be res.
tricted as also such parts of defini-
tion (c) may be amended so that the
whole thing may become 1nnocuous
My first amendment, No 72, relates
to the omission of lines 15 to 21 so
that 1t may purcly be fircarms Act
and the word ‘arms’ may be taken
away from 1t Even if that 1s not
acceded to, because I agree that to a
certain extent m certain circumstan-
ces 1t mav be necessary for the Gov-
ernment to have recourse to these
provisions, I want that the provisions
may be made as innocuous as possi-
ble Therefore I submit that the
words ‘designed or adapted as wea-
pons for offence or defence’ be taken
away from 1t So far as defence 13
concerned, I do not think it is the
view of the Government that even
there are weapons which can be used
for defence also They should also
be brought within thus defimition
Similarly, I can wunderstand if the
whole arm is objected to, but I csn-
not understand why parts of arms
whach are not 1n themselves arms need
be objected to They cannot be used
as arms as such They are only
parts of the machinery or parts of
the arms and are therefore ineffectual
by themselves Therefore it is not
necessary to bring them within the
definition of arms
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{Pandit Thakur Das Bhargava)l

So far as the question of domestic
or agricultural arms 13 concerned,
which are useful for these purposes,
the hon Mmaster has himself pomnted
out that they are excepted But I
object to the word ‘solely’ used in
this clause There are arms and
arms which can both be used for agri-
cultural purposes as well as for pur-
poses of defence or offence What 15
the difference between the two?
Kulhadae, for imstance, 1s generally
used as a spear etc 18 used They
are used for agricultural purposes
They are used for cutting of wood
for cutting even datuns etc
They are used for both the purposes
It will be very difficult for any person
to prove that a particular weapon is
solely meant for agriculture or s
solely meant for domestic use I
therefore want that the word ‘solely’
may be taken away from it so that
all those exceptions  which 1s
the hon Minister has i mind
may be available to persons who
claim that they are used for domestic
or agricultural purposes There 1s no
such line of demarcation between the
two at present Therefore 1t 1s bette:
to take away the word ‘solely’ After
all what we are concerned with 1s
that they may not be used for the

purpose of offence Those weapons
which are used for agricultural or
domestic purposes mamly, I should

say but not solely may be brought
here Therefore my humble sub.
mission 1s that these amendments may
be accepted so that the purpose of the
hon Minister himself may be effectual-
ly implemented and may <0t remain
& pious wish only If in the present
definition every kind of weapon 1s 1n-
cluded whether it 1s used for agn-
cultural or for domestic purpose, then
what is the use of making these ex-
ceptions” I would therefore beg of
the hon Home Minister kindly to look
at it from the pont of view that I
have suggested

Shri P. R, Patel: In support of my
amendments I only want to submit
one thing In clause 2, sub-clause (¢)
the word ‘solely’ is used for domestic
ahd agricultural uses I am support-
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ing my hon friend in this respect
because my amendment 15 also to that
effect. I do not wunderstand the
words ‘solely for domest:c uses’. A
pick-up can be used for domestic pur-
poses, for cooking At the asame
time, 1t can be used ag a weapon for
striking Take a wooden rod It can
be used for domestic purposes It
can well be used for striking a man
and 1t can fracture the skull The
word ‘solely’ is mis.used. 1 think,
if we drop the word ‘solely’, there
will be no difficulty

So also agnicultural implements A
dhania can be used as a weapon of
defence and attack also JIf such
a notification 1s issued, even all
mmplements used n agriculture may
be restricted and things used in cook-
ing also may be restricted by such a
notification I would humbly submut
that the word ‘solely’ is not properly
used Rather, it 1s absolutely not
necessary What we desire 1s to
exempt domestic and agricultural im-
plements That, we can do by drop-
ping the word ‘solely’ If we read the
original Act, the word ‘solely’ was
not there Our predecessors, the
Britishers, were rather more lberal
than what we are, because they did
not think of these thmmgs I would
rather humbly submit that the word
‘solely’ may be dropped

As regards muzzle-loading gun, also,
my case 18 there I am sure my hon
friend the Mmister will not agree
with me I am rather pained to say
it In these days of democracy, he 13
not prepared to trust the people to
the extent that the former States
trusted their people 1 was a resident
of the Baroda State, before Indepen-
dence There, everybody can keep =
muzzle-loading gun He can possess,
1t, carry 1t and use it and no lLcence
was necessary There were s0 many
Native States in our country which
exempted the muzzle-Joading gun
from the operation of the Arms law.
My friend here says that even in the
Hyderabad State, no licence was re-
quired or was necessary for possessing
or earrying a muzzie.losding gun.
There were 30 many States. My
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. friend Shri Fatehsinh Ghodasar
small Thakur. He is a Member of
, House. He was the Chief of

state of 27 villages There
Arms law Nobody misused
I can say that I have been
on the crimuinal side for so
ears Mis-use of a muzzle-
g gun has been much less than
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by lathis than by the muzzle-loading
guns In these days of sputniks and
atomic weapons, what 1s the good of
restricting muzzle-loading guns? I
would submit that a muzzle-loading
gun, if allowed, would be a source of
defence to the agriculturists on the
fields and for the crop I hope he
will agree But, I think, 1f he does
not agree with me, misfortune 1%
there nothing else 1 can say

Shri U. L. Patil. Sir, my amend-
ment 15 for the deletion of the words
‘sharpedeged and other deadly
weapons’ That was when the word
‘solely’ was there The amendments
that have been put forward by my
two learned friends Pandit Thakur
Das Bhargava and Shn P R Patel
make that point clear These sharp-
edged and deadly weapons can be
used both for domestic and agricul-
tural purposes Therefore, if the word
‘solely’ 1s taken out, as has been pro-
posed by these amendments, I might
not press my amendment

Shri Sinhasan Singh: My amend-
ment 1s for the deletion of the whole
clause as i1t 15 But, I think, that
may not be acceptable to the Govern-
ment As my other.hon friends have
said, about agricultural implements, i1t
15 dufficult to define whether they
will be used solely for that purpose or
they may be used for other purposes
also. The wooden plough that we
have, has got an iron rod That can
be used for other purposes also It
may not be used solely for agncul-
tural purposes. We have got a kind
of thing for digging earth, for domes-
tic purpose That may be used for
other purposes. There are so maay
things It will be well nigh dificult
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t0 define If we pass a law m this
way, it will only be placing a weapon
m the hands of the police to declare
any agncultural implements as things
which can be put to other uses for the
purpose of harassing the people.
What do we find in the old Act whuch
we are gomg to repeal? There, arms
are defined to nclude firearms, etc
We do not find anything of this kind.
That was a much better definition
than what we have here today My
request to the Government 1s, if we
want to retain it, have the old one,
Why mnclude lathy, danda and chads
in weapons of offence and defence®
As my hon friend Shri P R. Patel
said, ;n my experience and also in
Pandit Thakur Das Bhargava's expe-
rience, there are very few cases of
murder committed by firearms Most
of them have been committed by a
spear or lathu It 1g very dufficult to
define a murderous weapon A lath
may be a murderous weapon A fire-
arm may not be murderous There
has hardly been a case

Therefore, my submission 1s, if you
want 1t, retain the old definition where
lathis are exempted You will cover
even lathis and chadis My submis.
sion 15 this If my amendment ;3 20t
accepted, 1t should be modified 1n
such a way that :t may not be possi-
ble anywhere for a danda or latha
being declared as a weapon of offence
or defence Otherwise harassment
will follow By making this law, we
are giving a weapon not to the public,
but to the police to harass the people,
and we are not doing a service to the
country, but a disservice My submis-
sion 1s that 1t should be so amended
as to make 1t possible for the agn-
culturists to use their implements
without any fear from any officer or
police or patwar: at any time ruling
out all possibility of their being dec-
lared as weapons of offence if thewr
hands are not greased

With these remarks, I think that
this clause deserves re-consuderation
and great conmideration before a vote
18 taken and the Government presses
for its being passed as 1t 18
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Shei U, C. Patmaik: My amand-
munts reiate to sub-clauses (c) and
{e). Sub.clause (c) as already
pointed eut hy my hon. friend, 15 more
undesirable and is worse than what
was there in the old Arms Act of
1878. The old Arms Act defined cer.
tain arms in addition to firearms as
coming within its purview. We are
not defining any particular arms. But,
we are referring to all weapons of
offence and defence. Here, I would
request the hon. Mmister as I had re-
quested hum in the Joint Committee,
to give us a lhist of what arms he
wants to bring under this sub-clause
Because, we want to know what arc
the weapons of offence and defence
that the hon Minister wants {0 bring
under this sub-clause Even now, I
challenge and assert that thev have
not got a list of arms which they want
to bring under this sub-clause With
the result, that whenever and wherever
they notify under clause 4 piolub:ting
certain arms other than firearms, the
question will be, how are the people
to know before hand” People have
no idea of what the Government will
think of prohibiting under clause 4
Therefore, at least 1n the Parhiament,
we are entitled to know what are the
arms that the Government would
bring under the definition of this sub-
clause.

1329 hrs.
[MR, DEPUTY-SPEAKER in the Chair]

It is a very important point because,
whenever and wherever the Govern-
ment want to issue a notification
under clause 4, prohibiting the use of
any arms, they are entitled to put
down in that notification any kind of
arms. In such a contingency imagine
the difficulty of a person owning a
kethi, a knife or an axe or some other
wespon which can be converted
into a weapon of offence and defence.
How is he to dispose of that weapon,
or how is he to take a licence for
that wespon? That very difficult
question will come up whenever Gov-
ernment issuep & notification that such
and such arms are not to be pessessed
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or soquired op oarried by any!
a particular locality. It is
point of view that we want
i Government are prepared em
now, if they want this Bill to be
passed in the House, to give us an
1dea of the types of weapons that they
would like to include in sub-clause
(c).

si’
s

Secondly, as »egards sub.clause (e),
I would submit that air guns, alr
rifles and other articles are nowhere
else treated as fire arms. Even
though they pass through a particular
thickness, five cardboards, from a near
range. they are not treated ag fire-
arms, and therefore I would request
the Government to think of allowing
air guns, air rifles, air pistolg and
air revolvers free of lcence. That
will also give our children an oppor-
tunity to learn precision shooting

Shri D. C. Sharma (Gurdaspur)* I
think the whole of this clause needs
to be revised, especially sub-clauses
(¢), (e) and (h) should undergo
drastic revision

1 think the purpose of this clause 18
three-fold In the first place this
clause wants that people should not
inflict grievous hurt upon others and
there should be less of this kind of
thing  between individuals The
sccond purpose may be that people
should not be able to make use of
these arms in a case of riot or some-
thing lLike that The third may be
that people should not be able to
make use of these arms or purchase
these arms in the case of a civil war
of a local kind. These are the three

purposes.

Now I asked myself: are these pur-
poses going to be served by this clause?
1 do not think so. It is because so
far as murder is concerned, you can
make use of domestic or agriculturel
implements or weapens. I am told by
the lawyers who practise on the en-
minal side in the cowrts that it is
mostly these things that are made wee w
of.
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80 far ag the use of arms is con.
cexned, Government cannot prevent it,
for the machinery of Government has
failed so far to prevent the smugghng
of arms The more effort the Govern.
ment 18 making these days, the
greater 1s the smugghing and the ille-
gal use of arms Our country has so
many borders and there 1 infiltration
from so many places In Rajasthan
they get arms, even mn the Amntsar
border they get arms, God knows
where they get them from There-
fore, so far as illegal possession of
arms )s concerned, the Government
has not been able to stop the rot, and
the Government can do nothing

Then, so far as civil commotions are
concerned, 1 think the Government
has not been able to prevent them
For instance, I know of some citics
where civil commotion has been on a
very very great scale

An hon Member Kanpur

Shrn D C Sharma* 1 do not want
to mention names Government has
not been able to prevent that The
whole apparitus of the CID which
our Governmcnt has the wholc
dapparatus of the Police which ow
Government has was not able to kaow
how the people were preparing them
selves for a4 showdown with the Gov-
ernment It 1s a very <sad comme ;-
tary on the Government

Thetefore, I think that the Arms
Act which we are going {0 pass s
not going to be a deterrent for smug
glers, for the rioters, for those who
are going to create civil commotion
It 13 only goimg to be a deterrent for
those honest persons who want arms
in order that they may defend them
selves 1n a time of emergency

This 15 the approach which has been
taken in this whole clause I think
this approach must be modified, and
the only way of modifying this
approach 1s this, that lnes 15 to 21
should go, they should go lock, stock
and barrel, because in the first place
this clause leaves too much discre-
tion to the police, to the magistrate
0 the trying authority, to the licen-
sing authority. It deprives the citiven
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of a weapon, but it gives the magis-
tracy and the police a weapon whuch
they can command at any time There-
fore, 1t will be an unequal distribu-
tion between the authonties on the
one side and the cival population on
the other Therefore, I think ths
clause should go

At the same time, I think 1t 13 niot
possible to tabulate all the weapons
and firearms that are thers Does
the Government of India thimk that
because no new arms are being pro-
duced in this country, no new arms
will be produced in other countries
and does the Government of Iadia
think that those arms will not be
brought to this country? Therefore,
I think that only one thing
should be done Arms means
articles which  are  designed for
or adapted for attack 1 a riot or in
4 cnvil commotion That should be
the onlv dehinittion ginven and all the
otha1 oualifving clauses should be
donc awav with  That 1s because we
want to afeguard as has been said bv
the hon Minster, the public sufs ty
and the pubhe peace of this country
and for that purpose all thesc things
should go The result of this clause
will be that it will lead to endless
wringles in law courts as to whethe
a Wwedpon 15 solelv or mainly or partly
or gencrallv meant for agricultural
or domestic purposes I think all
these qualifying clauses are going to
have an effect which 1s not 1vtended
by the Minister Therefore 1 think
the definition of firearms and prohi-
bited ammunition should be reword
ed, and I believe that the definition
that arms are those conventional
weapons which are used by the Armv
should alone be given, and -othing
else should be given

The hon Mister has talked of
tanks, tarpedoes, this and that as if
he thinks the people of India have
all the varous kinds of weapons In
fact, he has given a hint to them
there are torpedoes, there are sub-
marines, there are all these things
also My feeling 13 that this
whole clause should be reworded
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{Shr: D. C. Sharma)

to indicate that arms are only
those which are used by the
Army in their formations when they
are attacking somebody I thuink this
should be the intention before us so
that the persons who want to have
thepe grms for defence should not
be debarred from the pnivilege of
having them.

Dr. M. § Aney (Nagpur) May 1
ask a question?

Mr Depaty-Speaker: I would be
coming to the hon Member

Dr M. § Aney: Are we discussing
any particular clause or are we carry-
g on with the amendments and only
those who have amendments to move
are allowed to speak?

Mr. Deputy-Speaker: Amendments
as well as clause 2

off worerw fagy  SareAw wEEw,
# ¥ara 3 # qy-yerw () w7 fady
&< & fg &er gur g o s fagraa
fag M 7 Au1 gA¥ famt 7 Y gAAT
g51% & faq wsgs fear @ Iwer
|74 ®TAT E 1

gq 1A qFE ¥ 98 @y 9 @
¥y qur qa1 w9 § fF woerd i
N ATHA RN AN AQOT 9@, IT A
wg 7 gt o Wy @, I fasgw
IqE A8 A1 9T ¥ 1 F wAwAT g f¥
Tt A gf 9x et faae srear
#t ot & cw e A N T gfAw
qHaq T L A §, IA WY wrare
AT T FAT 3973 o1 § W 4g AT
friy &7 & @ &7 97 v N
& og T @ @ ez Fr oAt @ fw
ag® ¥ w17 § AN ofcmr et f
o gay faw sfoarer vaq w3 & af
§ o WA ard wget qfemer 7 fY
ff 3 cud wrfyer e fear aar
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& + a1 fis gut fat & o § f $ael
ddg ¥ afk g qud for & ofomr
aft v § oY Taq wEt A ur areft
YT ayg o A7 et Y wrft | g
wew domdr W qew §, @AM A
W oTdr ¥ we angk WX § Wi W
o arz & AT S oy Al o e w1
gEwT aqT AR Qr, (v 9X fearT
T wrfgy
HT A FT FATY o AT XW far
e gaq v maT ¢ e
“Where any person 1s found
carrying or conveying any_ arms
or ammunition whether covered
by a lcence or not, in such
manner or under such circum-
stances as to afford just grounds
of suspicion that the same are or
18 being carried by him with n-
tent to use them, or that the same
may be used, for any unlawful
purpose, any magistrate, any
police officer or any other public
servant or any person employed
or working upon & ralway, air-
craft »
faar atz & v freen fear
a1 wwar § 1wt Nfad fr ovf Ay
¥ w7 a7 7@ § W fardY qfem e
& o gfirm w7 7 &) fadll Sears
¥ g7 w3w A, a1 qud &zA | ey
W qEAT A A 5 A 7 Tgar §
gt o ¥ & az Tmer fody
AT & A a7 w7 E A 7S WA
ag Jewt faer Az gwx AT, a%E
®7 Q@ &7 qFW N qPw T
arx gnit 1

d qwear § f ghar § g
mawmmmmmm
fFRgmuItm g o o< §
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forg & FaT #Y 78 WA 2 5 o
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& wgr 9gq w Méaw AN wyaen
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AN TR TAN FET WA 7 ghaary
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Wi fwedf fr qwrat feesy 2w

Arms Bill 3%

LR C R LR
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qTEHY ¥ qfaT £ AR a@ AW faar
AT FEAT

w9 o Y § e fegram 7w
oy § o e TN ¥ faR gu
T Aneda A Fredt § wite s awY
& & woar w7 q@X § 1 IAT 12,
Ay W2, TIE Wfx Q¥ oA
i & ag @ fa qgE wefom @
Y §, AvY w77 femy oman §,
gfeE aret ) grar w) f o §
W Ag 9 A WY g FA AT
{1 § A1 qg @@ g 1 wraws
fow awg & g a1y mr #1 wamr
MG § IAET 0w TOFT 1 7w QL
AN AGAA FAT ¥ § Igw A@EDS
T & F fag gfem arer #
fawats & o1 %7 & quY a7 A oA
gedft & W& A7 IAY w ferar amar
1 o ot aaeTar wTgar g fF I
g ¥ 37 fren ] a9 o9eEm &
WX usq 3w F 39 feemt § ogr @
TW 2 F Ffew w9 R, w7 WY
I TEATY F At q@r g1 fF &L
sfeen 3few 7 gfm #t s A
feater & o1 &3¢ &, o1 fs A N
iy g€ @t v o A oaw e F
A fear w9 S s A
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¥ frdcr wear wgar g e oxw
a4 9T gafaarT ) oY w7 & w7 Gy
A fN fre ¥ AN w778 femrg A
R fx arar &t mifaardz g M o=
gz W & wafe ghaar g A o
I ) & e wraT g fw g aft
#grew ga €7 97 | 59 97 gafaa
T 91 dar €Y waw F fe fgegeara
) Ard & |/ e gfew & o 7
*ft 7€ & Wk WA & " ww A
<@ 7% & 1 Tar o A9 fe AN aga
o¥T ga At 7 Y § 517 gw & sqrar
AF AT IF 0L 7 § fywer agaa
& 1 3o Ao FY Frird gHam A AT
gt 2, ALY f730E A ot Y wwAl
i@ AT AT M9 WA & A7
aeq (fezgrr g ofraiq 75 @ 39
& 95T § W Ay |

Dr. M S. Aney: I have only to
make a few observations on the defi-
nition of the word ‘arms’

Mr. Deputy-Speaker: 1 would re-
quest all hon Members now to con-
fine their remarks to as short a time
as possible, because we have to con-
clude the whole thing by threc
a’clock,

Dr. M 8. Aney: [ am very glad that
you have made this suggestion

Mr. Deputy-Speaker: It was not
meant particularly for the hon
Member

Dr. M, 8 Aney; In my opion, 1t
is a very useful suggestion, because
the debate has to be ended at a parti-
cular time, and the work has to be
done also.

1 only want to invite the attention
of the House to the definition of the
word ‘arms’. If we were to have en
Arms Act without a proper definition
of the word ‘arma’ then really it will
thave no meaning at all. As has been
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pointed out rightly by many of my
hon. friends already, the definition a8
it is given here in clause 2(c) is an
extremely wide one. One does not
know exactly whether those who
have framed this clause themselves
have any idea as to what the thing
18 which they call as ‘arms’,

The defimition reads thus:

“‘arms’ means articles of any
description ., ",

And the qualification 1s

adapted as
or de-

“designed  or
weapons for offence
fence »

This 18 the definition of ‘arms’ which
has been given here The defimtion
15 ‘atticles of any deseniption, design-
ed ot adapted as weapons for offence
or defence’ Anything 1n this world
can be used as a weapon of offence or
defenee, 1n accordance with the cir-
cumstances 1n which a man finds hum-
«w!f Even a stone tan bewome a
weapon of offence or defence, a man
can take up a stone and throw 1t at
another man That alvo becomeg a
thung adapted for the time being as a
weapon of offence o1 defence

The point here 1s that the language
which 1s used here does not exactly
convey to us the idea of the weapon
which the framers of the Bill have
in their mind And so long as these
points are not properly cleared, it
would be difficult for us to know
exactly what this word means; or to
extend the power m respect of other
arms, as is proposed in clauses 8, 4
and 5 For instance, 1n clause 3, they
wsnt to confine the grant of licence
only to fire-arms. But when we come
to clause 4, and clause §, we find that
power 1s given to the authorities to
impose a restriction on licences in
respect of other arms also. What
those other arms will be i a matter
for the authorities to select or des-
cribe at that time. So the persoms
ageinst whom this Act is geing te ¥
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ased are always kept in the dark as
to what are the thmngs which can be
kept without Licence and what are the
weapons the possession of which will
be regulated by licence. An Act of
thus kind 1s rather of an indeterminate
nature, while a law which intends to
restrict the use of a thing by means
of a licence must always specify the
scope within which that restriction
has to be :mposed When you extend
the use of a thing, 1t is all right
Anybody can use 1t  But when you
take away a thing, you must exactly
know what 1s the thing that you want
to take away and what 1s the thing
that you are allowing to be retained
with the people From this point of
view, the deflmition clause, clause 3,
requres to be very senously con-
sidered

As for myself, 1 would like to make
a small suggestion. Though I do not
claam 1t to be perfect I have to say
that I have read the Report of the
Joint Committee and have found that
1t does not throw much light or help
us to come to a proper definition of
‘arms’ In the defimition as given in
the Bil), 1t 1s said’

‘“‘arms’ means articles of any
description designed or adapted
as weapons for offence or de-
fence”

My suggestion 1s to put 1t lke this
“‘arms’ means weapons »

—at least the meaning of the word
‘weapons’ should be precisely under-
stood—

“of any description used for
offence or defence or intended to
be used by the police or the
amy ”

This clearly indicates as to what are
the things which Government have 1n
mund in describing weapons when
wegpons are taken gs arms for the
purpose of this Act. If there i1s some
clause like that—a restriction of this
nature—in which the general idea of
the Government about the term ‘arms’
can be easily understood by the
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people, then you shall make the ad-
ministration of this Act an easy one,
and even a salutary one. But m the
absence of that, as has been
pointed out by some of my hon
friends, it can be a source of harass-
ment in the hands of the executive
officials, the police officials In times
of difficulty or emergency, sometimes
even an ordinary stick that I carry in
my hand may be a thing which cannot
be carrmed without a licence It may
come to that even This may ulti-
mately develop into inconvenience
and a source of serious harassment.
So an attempt should be made to
define the word ‘arms’ precisely

I do not know whether this will be
a source of Gelay Perhaps the hon.
Minister might take time to consider
thus particular point and then proceed
with the rest of the amendments
which have been moved thereon

I do not want to take more time
Your suggestion was a valuable one
and I think 1 should act up to 1t. 1
only wanted to make these remarks
with a view to invite the attention of
the Minuster to the ambiguous and
somewhat extra-extensive nature of
the definition of ‘arms’ which forms
the most vital part of this legislation

! T v Iy Wgiey,
oot g7 & 7 w¢ fardt 7 g7 g™
3 & ¥RATA & @7 § o famre
¥4 g 1 7 a7 wggw avar g fw
zg fa= 7 A1 g2 ¥ ° FAO0AT T R,
3% 7 aga A Afea § | fagew &
FATK AT & AT A §G T FT
ot g% & wv fer o agd 9 w9
AT AFAT § | KAT §H & JqWA7T WA
¢ ol 3 & A A fAw A0 A
g 38 w4 & § 9 fv faw & AR "o
) |er w7 Q@ § 1 4 7 WA A9
qEA & qTAA AT Ao (LI SHEA
43 af fawfrn & & s d AR
afey & yriar wew fF 3 @ W
g fa=re &1 qaT F AT N @R
e v i § f ag SO &
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WA | T WY Y e ot 4
W g Wy o ol age ¥ 9
e ghaare & for & faor e wwer
qfewwr § 1| wmr Hfnd fix v B
iy frwer st a1 ¥ she o foew
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s WY AdY F aveey sow B Ay anr
® &y AR § 7 oag aw F wew
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¥ fin femr wr wwwz & |ar QY 9g

Shri Datar: Mr Deputy-Speaker, 1
have heard with great attention the
earnest appeal made by a number of
hon friends (An Hom Member
The whole House) Let the hon
Members wait I am especially referr-
ing to the earnest appeal made by my
elderly friend, Shri1 Aney and my
friend Shri Radha Raman There are
certain conceptions in their minds so
far as the definution as also the pur
port of this particular clause 1s con-
cerned They want to omut sub-
clause (c) altogether Some hon
friends have suggested that at least
the words ‘solely’ or similar other
expressions should be deleted from
this clause

1 may point out to them that the
purpose of the definition of arms 18
of a Limited nature I have already
made it clear that the Arms Act does
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[Shri Datar] .
not deal_generally with the arms, ex-
cept the fire arms. Only in grave
emergencies that cdmes in. Only then
the operation of this Bill would take
that into question. So, let this be
understood clearly. Clause 4 points
out that when there is any emergency
or grave circumstances, naturally
other arms also have to be duly
regulated. It does not mean that a
licence has to be taken by persons
who desire 1o possess arms; it 1s

not applicable for all arms and
for ail times. Normally all the
other arms are exempted. In a parti-

cular emergency or when there are
exceptional circumstances—only then—
arms other than fire arms will be
regulated. 1t Yrus is lully noted by
my hon. friends, all their objections
will surely disappear. All arms are
aot necessarily to be the objects of
licence except under grave circum-
stances,

Shri U. C. Patnatk: What about
clause 27 and clause 29?

Tt reads:
“Whoever is in possession of
arms and ammunitions "

Shri Braj Raj Singh: There 1s no
exception to clause 20.

Shri Datar: Let the hon. Member
read it Shr: Patnaik suggested that
the various categories of arms should
be specified and we agreed to that
suggestion by amending clause 4 by
stating that whenever any action has
to be taken under clause (4), the
particular weapons or arms In res-
pect of which there is going to be a
regulation about its use will be duly
specified in the notification. ‘There-
fore, his purpose will be fully served
by what we have accepted in clause
(4).

Mr. Deputy-Speaker; Perhaps these
doubts have not been dispelled, I
would request the hon Minster to
just make it clear. The hon. Mem-
bers have expressed their doubts
whether clause 27 would be subject to
the ¢ontrol of clause 4.

Shri Braj Raj Singh: Clause 20 also.
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Mr. Deputy-Speaker: We may take
apy one. I am taking only one as it
wias referred by Shri Patnaik.

Shri Hem Raj (Kangra): Clause 5
also.

Mr, Deputy-Speaker: We are taking
this only as an 1llustration Now,
clause 27 1is there. Will this be sub-
ject to the control that 1s to be exer-
cised under clause (4) when there 1s
an emergency” Or 1s clause 27 in-
dependent?

Shri Datar: Clause 27 i1s indepen-
dent of clause 4. I shall explamn 1it,
Sir- Clause 4 15 the most important
QANSe 0. s respent. So. fak as, the
other clauses, including clause 27, are
concerned, 1 should read them to
make the whole position clear

“Whoever has in his possession
any arms or ammunition with in-
tention to use the same for any
unlawful purpose ",

A man is entitled to have arms nor-
mally But if he is going to use it or
hss intention 18 to use 1t for unlawful
purposes, 1t will constitute an offence,
There 1s no dispute about 1t

Mr Deputy-Speaker: In that case
Jsths would also be covered.

Shr{ Datar: I am coming to that
pount. QOrdinarlly this  defimition
comes 1nto operation when clause (4)
has to be used. It is also our desire
tpat arms should not be used for any
unlawful purpose. I have stated that
tpere is no dispute about this.. ..
(Interruptions)

Shri Braj Raj Singh: There is sec-
tion 323 of the IPC.

Shri Datar: Let the hon. Members
weait. After I have finished, if there
is any question, I am prepared to ex-
plain, I have also stated that it is
not necessary 1o enumerate in the
definition of the word ‘arms' all ¢éhe
gifferent categories of arms because



391 Arms Bill

that comes into operation when action
is taken by notification under clause
(4). This definition itself has to be
understood very clearly. Everything
is not necessarily an arm and would
not come even under clause (4) or
the other clauses. For this purpose,
1 shall read it.

“‘arms’ means articles of any
description designed or adapted as
weapons for offence or de-

2

IENCe: v

“Adapted” means that the instru-
ment was in a particular condition
and certain adjustments were made to
use it as a weapon for offence or de-
fence. Therefore, what is most im-
portant in this connection is mnot
actually the use but the instrument
must have been designed or adapted
for the purpose of using it as a
weapon of offence or defence.

Shri P. R. Patel: What about an
axe?

Shri Datar: Take an axe, for
example, used by the agriculturists,
Take, for example, a stick or a sickle.
These are not designed as weapons of
offence or defence, though it is equal-
ly true that under certain circum-
stances they might be wused. Even
though they are capable of being used
so, they are not to be considered as
arms. I would make that point clear.
I referred to a stick or sickle used by
agriculturists. All these are not
designed for the particular purpose
of being used as an instrument of
offence or defence. That is not the
case, for example, with a sword. A
sword is designed to be used as a
weapon for offence or defence. In
certain cases some instruments may
be adapted to be used as weapons for
offence or defence. That is why we
have put in the words “designed or
adapted”. (Interruption).

Mr. Deputy-Speaker: Order, order.
We ought to first make ourselves
¢lear. There ought not to be so much
of impatience,
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Shri Datar: I may point out, Sir,
that in certain cases, in the case of
a stick, for example, a stick can be
so adjusted as to make it a weapon
for offence or defence. I know that
in certain parts of Maharashtra a
particular stick has certain additions
made to it; it is called Gupti in
Marathi. In that case it is not merely
a stick but it is a stick which has
been so adjusted or adapted so as to
make it capable of being used as a
weapon for offence or defence.

Mr. Deputy-Speaker: It would not
be a simple lathi then, it would be a
different thing.

Shri Datar: That is the reason why
the word “adapted” has been put in,
Originally that stick was inoffensive,
it was not meant to be used as a
weapon for offence or defence, but
certain changes were made in the
structure and then it became by adap-
tation a weapon for offence or defence.
I would, therefore, submit that this
House should kindly take into account
the words “designed or adapted”.
“Adapted” means certain changes or
certain adjustments made in the ins-
trument. Therefore, as I said, what
is most important is not the use of all
these things.

Mr. Deputy-Speaker: The other
question that has come up is whether
these words “designed or adapted”
also qualify “other deadly weapons”.

Shri Datar: It is said here ‘“design-
ed or adapted as weapons for offence
or defence, and includes”. Naturally,
when certain things have been includ-
ed it means that they have been
designed or adapted for offence or
defence.

Mr. Deputy-Speaker: I only wanted
to know whether this phrase “design-
ed or adapted” also qualifies “other
deadly weapons”,

Shri Datar: Naturally, Sir; it will
have to. First it has been said
“designed or adapted as weapons of
offence or defence”. Then an inclu-
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sive defimition has been given  That
means they are also arms, fire-arms
as also ordinary arms; thcie is no
dispute about 1t,

Mr. Deputy-Speaker: My impression
was that this would be independent
and the expression “and includes™
has been brought in simply to explain
that these things are not outside the
scope of the Bill and it cannot be sa:d
that they have not been designed or
adapted as weapons fur offence o!
defence

Shri Datar: That 1s your interpre-
tation, Sir, for which I am thankful
to you But I would suggest, alter-
natively, that even in the (ase of
fire-arms, sharpedged and other dead-
ly weapons the point is that thevy
are designed as weapons

Mr. Deputy-Speaker: The gravest
fear that has been expressed here bv
three or four hon Membeis 1s about
the lath1 What would happ:in to the
ordinary lathu that is carrieq bv a
peasant? lle requires 1t at ever)
moment, every occasion, whenever he
goes to his field If the policeman
feels that 1t 1s a deadly weapon and
it can be used as a weapon for offence
or defence, what would be the posi-
tion of that poor peasant?

Shri Datar: The word “lath)” 15 not
there

Mr. Deputy-Speaker: Who would
decide 1t 1s 1t the court or the police
officer? Lathi has been particularly
excluded by some of the States in
their rules. We are now making a
comprehensive law

Shri Datar: Is i1t your suggestion
that “lathi” should be excluded—
lathi in 1its original form, not in the
adjusted form?

Mr. Deputy-Speaker: I am not ask-
ing about the lathi which has been
changed to make it a deadly weapon
for offence. That would not be lath;
that may be Gupts or any other thing
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but that would not be lathi. If sowe-
thing 1s concealed inside—Gupt: means
that some sharp weapon has been
concealed or put over it—it would
become a different weapon altogether,
1t would not be a lath:.

Shri Datar: That would come under
the expression “adapted”.

A Simple harmless instrument like
lath:

Shri R. D Misra (Bulandshahr): It
1« not haimless

Shri Datar: It 1s generally harmless.

Shrl R. D, Misra: You can kill any
man with it

Shri Datar: What 1 was subm.tung
to the House was that there are cer-
tain instiuments that are used for
domestic or agricultural puiposes and
if they are designed solely for dumes-
tic o1 agricultural uses they are eox-
cluded altogether

Pandit Thakur Das Bhargava: May
| ask, Si1, if lath: 1s not designed to
be a weapon? Lathi 1s a weapon.
whether 1t 1s designed so or not.

Shri Datar: Is 1t the desire of the
House that the word “lathi” should
he specifically mentioned?

Mr. Deputy-Speaker: It i1s not the
desire of the House that the word
“lath1” should be specifically men-
tioned, but hon Members have a fear
that even a lath: could be included in
the phraseology that is being used.
What would happen to the poor peas-
ant then”

Shri Datar: For that purpose Sir,
1 would invite your attention to the
fact that the word ‘“designed” has
been used twice. It is said: “designed
solely for domestic or agricultural
use” A lathi is used for domestic’
purposes only The word “solely” is
essential
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Shrl Braj Raj Singh: As a matter
of fact, you are forcing an !nteipieta-
tion of your own on this House

Shri Datar: I am not forcing any
interpretation; I am only placing the
natural interpretation

Mr. Depuly-Speaker; When the hon
Minister 1s speaking he has to gne
his own in erpretation It 1s for the
hon Members to say whether thay in-
terpretation can be accepted o1 not,
but he has to give his interpictation,
not my interprefation o1 any other
hon Member’s interpretation

Shri Datar: Theiefore, S, 1  was
pointing out that whatever mischicf
fear o1 evil wa¢ thought of ha heen
purposely 1emoved by the u.c of the
word “designed” twice It 1y used In
connect.on with domestic o1 agnicul
tural uses I would repeat thit a
lathi or a sickle or any other nctiu
ment which s oidinany  uscd fo
domestic 0. agricultural uses

Mr. Deputy-Speakerr The wad
“solely” 15 only used in the later stage
when something 1s to be excluded and
not in the first instance

Shri Datar: 1 was explaining that
very point Take, for instance, a
knife or a sword So far as knife 1»
concerned a knife has been designed
solely for the purpose of domestic or
agricultural use A sword 1s not so
used, though m certain cases, pcople
say that warriors, with the.r warrior-
hike feeling, may alto use a sword for
domestic purposes for cutting, etc
That 1s the reason why “solely” has
been used The word “solely” has
been purposely used What 15 the sole
object” Of course. incidentally, 1t
may be used for other purposes also
T do not mind 1t, because I know cases
where even lathis were used for mur-

dering people, but that 1s not the ob-
ject

Mr. Deputy-Speaker: I would go so
far as to say that a larger nnmber
of murders are committed by lathis
than by any other weapon
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8hri Datar: I would agree

Mr Deputy-Speaker: Where 3jo0u
exclude this and say “but does not in-
clude articles designed solely fir
domestic  or agricultural use, and
weapons incapable of being used
otheiwise than,” etc 1t would not in-
clude a lath, A lath1 would nv' ne
excluded 1in that also, and fuither,
there 15 a fear, and 1 think it 1 a
genuine  ond 1n the minds of hon
Members

Shri Datar. The wo:d ‘solely’ has
been u-ed purposely Take the word
‘lathi” A lathi 1s to be solely u-ed
for domestic puipo-es There 1. ro
dispute about 1t Incidentally it nmght
h¢ abused Therefore, 1 wich to sub-
mit that 'f the word “.olely” 1, re-
moved 1t will lead to certain undesir-
able results

Then 1 would invite the attenticn of
hon Members to the expression “de-
agned®  What 15 the desigrn hehind
11? ‘That has to be takcn mn’o account
Not merely 1t 1s used but possibly st
1. abu-ed Thercfore 1f the word
designed” 1< fully taken 1into ac-
count then al' the misgivings  that
hon Mumbers have will have been
completelv  removed Therc{or:, I
pointed oud that the word “~olely” nas
been purposely put in be.ause in such
cases a lathi cannot be designed ex-
cept for agricultural and domestic
purposes to be used for other pur-

poses

Shri Muichand Dube
bad? The defimtion 1~

(Farrunha-

“sarms’ means articles of a'\
description designed o, adsp*
ed as weapons” etc

Shri Datar: So there 1< no que {2
of accepting any amendment

Some Hon. Members rose—

Mr. Deputy-Speakerr Hon Mom-
bers have spoken in ther turn s
the hon Minister’s turn now When
it comes to the question of vote, hon
Members may excrase then right
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Shri Braj Raj Singh: Let us be al-
lowed to have a clarification on this
point.

Mr. Deputy-Speaker: Now, a lathi
1s not designed solely for domestic
purposes.

Shri Datar: 1 \ould put it in another
way. While accepting the purport of
what you said, I would say that though
the lathi 1s designed solely for domes-
tic or agricultural purposes oftentimes
1t 1s abused for other purposes. There-
fore, I should say that in a number
of murders and other offences, these
ordinary domestic instruments are
abused There 1s no doubt about it

Mr. Deputy-Speaker: The hand 1s
intended 1o serve but 1t 1s used to
strike others also But you cannot
say that 1t 1s abused

Shri Datar: If, for example, with
the help of a lathi a man 1s killed—
and persons are killed and murdered
in a number of cases—then, naturally,
it 1s an abuse of the lath: The laths
is mcant for domestic or agricultural
use

Mr. Deputy-Speaker: When onc
wants to commt a murder, should he
lay aside the lathi because it is an
abuse of the lathi and use it for some
other purpose?

Shri Datar: That 1« the rcason why
we allow him to use i, but he shouid
take the con.equences

Shri Tyagi (Dehia Dun): When
there 1s a question of any offence or
crime, he should not address the
Chair like that Then you take the
consequences!

Mr. Deputy-Speaker: He was ad-
dressing, at that time, the hon Shri
Tyagi!

Shri Datar: So, in all such cases,
without further repeating the same
point, I may make it clear that the
object or the design for which a
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particular instrument has been pre-
pared has to be taken into account.
The word has been used twice, once
in connection with the complete ex-
emption, because they are for domes-
tic or agricultural purposes, and
again in connection with the ordinary
preparation of ordinary weapons.

Here also, I may point out that my
friend has suggested that the word
“defence” should be omitted. 1 would
point out to him that arms are used
for offence and defence also. Even
a thief or a robber may use them for
defence. It might be for defence but
still 1t would be an arm. Therefore,
the definition of “arms” would be in-
complete unless we say that an arm
is a weapon both of offence and
defence ‘Therefore, I would submit
that 1t 1s not possible to accept either
the complete abolition of sub-clause
(¢) or any other changes that hon.
Members have suggested.

My f.iend Shii Patnaik's objection
has been met by me by pointing out
that we are going to specify the spe-
cific arms which  are likely to be
abused 1n any emergency and in - any
pre.cithed area There, the particu-
Jar arms, not the arms for domestic
or agiicultu:al use but only such other
atms which come under the defimtion
of sub-clause (¢), will be specified and
categori-ed when a notification 1s 1s-
sued That ought to meet his parti-
culat point

Mr. Deputy-Speaker: What about

the air-gun?

Shri Datar: So far as the air-gun
is concerned, I have found that all the
air-guns are not necessarily innocent
or harmless things as was pointed out.
There are some air-rifies which are
not so harmless as was observed.
They have a very long range and ac-
curacy of aim and hence have to be
controlled We are prepared to give
licences. Oftentimes, it was pointed
out,. .

Mr. Deputy-Speaker: Is the hon.
Minister aware of the present law
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about the air-guns? It is exempt in all
States except Delhi When a Central
law 1s made, there should be

Shri Datar: Let us have a uniform
law.

Shri Sinhasan Singh: Only some
States have prohibition in regard to
it  Others have all exempted 1t

Shn Datar: Only air-guns satisfying
certain tests are exempted under the
Indian Arms rules We are now con-
sidering the 1mprovement of these
particular tests Necessary provisions
will be made m this respect under the
rules I am not accepting the gene-
ral categorical statement that all air-
guns are harmless under all conditions
To the exient they are harmless they
would be exempted To the extent
they require some control, licences
will have to be taken

Reference wa, made to other foims
of eneigy New forms of encigy uc
coming into force Some of them are
highly destructive also and therefore
1t would be advisable to have this
general inclusive definition of other
forms of energy I am soryy I can-
not accept the amendments

Shri Braj Ra) Singh- It will affect
the whole fabric of the law

Mr. Deputy-Speaker We have
sufficiently discussed 1t and 1t would
not become more clear now

Shri Braj Raj Singh: The hon
Minister has some misconception, in
his mind I want to make them clea:

Mr. Deputy-Speaker: If he has to
answer all those points, then he mught
utiise some other occasion

Shri Braj Raj Singh: I do got want
to go mnto the whole thing He just
mentioned about the defimtion of arms

and pomted out only the first two
sentences which say-

“‘arms’ means articles of any
description designed or adapt-
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ed as weapons for offence o1
defence, and includes fire
arms,”

But the definiion goes on to say

“sharpedged and other
weapons, " ete

deadly

My submission 15, all these word
are not qualified by either “designed’
or “adapted”

Mr. Deputy-Speaker. The Ministes
has pointed out the position and hold
to his opinion What further clanfica
tion does the hon Member require
I pointed out to the Minister wha
hon Mumbers seem to think Th
Minister has given his own rcaction
What 1 to be done?

Pandit Thakur Das Bhargava: ‘ De
signed” by whom?” Is 1t by the selle

or thc¢ user” This must be mad
cleal
Mr Deputy-Speaker: By whomso

ever has got the opportunity Now

Shri Khushwaqt Rai  About lath:
I want to put one queslion

Mr Deputy-Speaker: I shall have t
put the amcndments to the vote Th
whole House 1s 1n possession of 1t anc
the Housc shall decide No appeal 3
to be made to me I am not goin
to dec'de myself

Shri Sinhasan Singh* If the inter
pietation given by all those who havi
spoken and even by the Chair 1s no
accepted by the Minister, the difficults
comes 1n at the time of voting Is he
going to give us free exercise of vote
so tha* we may have the sense of the
House”

Mr. Deputy-Speaker: Evervbody I8
free to vote, I am not here to inter-
fere with anybody’s fieedom to votc

Shri Tyagi: In cases whe.e the
House 1s practically unanmmous in the
meaning of an amendment the change
of words 15 simply considered to be
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consequential When the hon Minis-

ter agrees with the meaning of the
amendment proposed, then the woids
do not matter (Interruptions).

Mr. Deputy-Speaker: What does the
hon Member want me to do”

Shri Braj Raj Singh: We are all
in your hands There 1s one inter-
pretation put by the Home Minister
and you have got another interpreta-
tion

Mr. Depuly-Speake:: When there
are differences about interpretation,
the House 1s the final master It might
interpret as 1t hkes

Shri Braj Raj Singh: About langu-
age, the House 1s not the master

Mr. Deputy-Speaker: It 1s left to
the House. I cannot give a final deci-
ston Or, the courts will decide So
far as phraseology 1s concerned, I
cannot decide I have put my wiew to
the Minister and to the House Now
I have to put these amendments Any
particular amendment to be put se-
parately?

Shri U. C. Patnaik: No 14
Shri P R. Patel: No 61

Pandit Thakur Das Bhargava: |
want amendment Nos 78 to 82 to be
put separatelv

Shri Sinhasan Singh: No 125

Mr. Deputy-Speaker Nos 125 and
78 are the same as No 14 I will now
put amendment No 14 to the House

Shri Tyagl: Before we proceed with
the voting, may I suggest that the
hon. Minister might at least clarify
the meaming with regard to the lathn
and other things separately”

Pandit Thakur Das Bhargava:
Otherwise, we are 1n a dilemma. We
want deadly weapons to be included
but not the lathi. I would request the
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pon Minister to exclude the lathi at
least

Shri Datar: Out of consideration for
the opmion of a number of hon. Mem-
Pers .

Shri Braj Raj Singh: Why number?
“An”

Shri Datar: I am moving an
amendment like this:

“After the words ‘solely for
domestic and agricultural
uses’ the following shall be
inserted, namely:

‘Such as an ordinary walking
stick or a lath:’”

Shri U. C. Patnaik: Even a knife
Some Hon Members: No

Shri Thirumala Rao (Kakinada):
The difficulty will be in defining “an
otdinary walking stick” It 1s hardly
3/ 1n length, but in villages they are
atcustomed to using a longer stick

Shri Tyag:i: In that case, the walk-
g stick which the Home Minister
u-es 15 not ordinary

Shri Datar: It 1» ordinary to him

Mr. Deputy-Speaker: There 1s a
drfficulty If ‘lathr’ comes after ‘an
otdinary walking stick’, the size of
the lath: is also reduced

Shri Datar: When the word ‘lathy’
his been specifically mentioned, it
means 1t 1s different from a mere
walking stick

The Minister of Law (Shri A. K.
sen): The words ‘an ordinary walking
stick’ are followed by the word ‘or’.

Shri Datar: 1 am making a shght
change I will say, “such as a lathi or
ap ordinary walking stick”,
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Pandit Thakur Das Bhargava: The
previous words are.
“articles of any description design-
ed or adapted as weapons for
offence or defence”

1 submit lathi will come there,
1ath: 1s used 1n most cases for offence,
defence and murder also Lathi will
come under this description Lathi 1s
not solely for domestic use

Shri Tyagl: To beat your wife!

Pandit Thakur Das Bhargava: When
he 1s giving us g concession, let it be
<clear

Mr. Deputy-Speaker: My view 1S
this When certain things are being
exempted and one or two things are
particularly mentioned, though they
may not be covered by the strict dcfi-
mtion of the exemptions, because they
are specially mentioned, they are ex-
empted

Pandit Thakur Das Bhargava: The
mterpretation 1s dubious Why not
say clearly that lathi1 1s exempted?

Shri Tyagi- How can lathi be put
to domestic use?

Mr. Deputy Speaker: The hon
Member himself just now indicated a
domestic use!

Shri U. C. Patnaik. By this new
change 1t makes the position worse
Because, hitherto lathi was not men-
tioned either way for puiposes of
clauses 20 and 27 We were afraid that
lath, knife or whatever pleases the
pohiceman will be brought in there
So, we wanted an assurance as to the
items that you would lLike to bring
under sub-clause (¢) Instead of tell-
ing us and telling the country what
are the items that Governinent would
hke t0 bring under sub-clause (c¢),
?he Minister says that lath1 and walk-
ing stick will not come under sub-
clause (c) That makes the position
worse for others. What about pen

‘hnfe and razor blades®  Suppnse
you are travelling in a train and
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Mr. Deputy-Speaker: Now the
Mimster has considered 1t He wanted
to examine 1t because there were
many apprehensions and doubts |
also diew his attention to the fact that
there was such g feeling on all sides
of the House that at least lathm should
not be there and 1t should not be
left to the pol.cemen to decide There-
fore, m deference to the wishes of the
hon Members, he has done 1t and per-
haps by these words the lathi 1s ex-
cluded and there would be no harass-
ment, so far as that 13 concerned So
far as other arms are concerned, he
does not feel the necessity to change
the difimtion So, on this point of the
amendment of Shr1 Patnaik, the Home
Minister has exempted lath1 from the
provisions of sub-clause (c¢) Now I
will put the amendment of Shr: Pat-
naik to the vote

Shri Sinhasan Singh In view of the
amendment proposed by the Home
Minister, let that amendment be first
put to the House and then the amend-
ment of Shr1 Patnaakk That would be
the proper thing

Mr Deputy-Speaker: All nght Let
that be moved

Shri Datar: T beg to move

Page 2, line 19,—

After “domestic or agricultural
uses” msert “such as a lathi
or an ordiary walking
stick”

An Hon. Member: No ‘ordinarv”
(Interrupfions)

Mr. Deputy-Speaker: Order, orde
Is there any particular advantage :n
deleting “ordinary”®

The Minister of Finance (Shri
Morarfl Desai) Walking stichs are
of various kinds, they are not ordinaty
sticks, guptis for instance.

Shri U, C. Patnatk: I would submit
for your consideration that I had
moved amendment No 14 and that is
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for the deletion of sub-clause (c). Now
the Minister has brought in a counter
proposal, making 1t umpossible to vote
against hum, because we cannot say
that lath1 1s to be included, and this
1s an amendment of which he has not
given notice before He has now come
up with an amendment to counteract
the real amendment that 1s in the
minds of everybody We are all afraid
that under clauses 20 and 27 the
policemen will harass everybody and
in spite of that, he has brought in an
amendment to exclude lathi from the
purview of sub-clause (c), and he has
added something which 1s even wotse
—an ordinary walking stick 13 exclud-
ed from the purview of sub-clause
(c) That 1y a deliberate attempt to
slde-track our decision

Mr. Deputy-Speaker: I have fol-
lowed him, and the House has also
followed him

Shri U. C. Patnaik: 1 would submit
that amendment No 14 should be
put first and then, 1f necessary, the
amendment by the hon Minister

Pandit Thakur Das Bhargava: Let
me make a submussion that will re-
concile both viewpoints Exception
was taken n regard to clauses 20 and
27 because the words “arms or am-
munition” are used there and so the
definition of “arms” will affect those
clauses In fact, the hon Minster
has said that only such arms as come
under clause (c), and not others, are
referred to in those clauses So, we
can say in clauses 20 and 27 “subject
to the prowvisions of sub-clause (c) of
clause 2” Then what the hon Minis-
ter said will be purposive We are
grateful to the hon Minister for mov-
ing this amendment 1 think there
will be very few persons who will
not vote for this amendment. There-
fore, the rest of sub-clause (c) will
g0 away. 1 was the first man who
moved for the deletion of sub-clause
(c). At the same time, I realise that
the Government must arm itself
with powers in this matter.
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Mr. Deputy-Speaker: That is all
nght. I will...

Pandit Thakur Das Bhargava: Now
we have excluded lathis. We can
now say 1n those sections “arms with-
in the meaning of sub-clause (c) of
clause 2", so that both wiewpomnts
may be reconciled, and I am sure
the whole House will accept it

Shri Braj Raj Singh: Let us have
the reaction of the Mimster.

Shri Datar: That 1s a different
matter

Mr. Deputy-Speaker: The question
18

Page 2, line 19,—

After “domestic or agricultural
uses” insert “such as a lathi
or an ordmary walking
stick” (134)

The motion was adopted.

Mr. Deputy-Speaker: I cannot help
Shri1 Patnaik if the Home Minister
has dehberately brought an amend-
ment at the last moment which takes
the wind out of the sail of the amend-
ment of Shri Patnaik

The guestion 1s

Page 2,—
omit lines 15 to 21 (14)
The motion was negatived.

Mr Deputy-Speaker: I shall now
put all the other amendments to vote.

The amendments Nos 61 to 64, 1,
15, 16, 79, 80 and 82 were put and
negatived,

Mr. Deputy-Speaker: The question
18:

“That clause 2, as amended,
stand part of the Bill".
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The motion was adopted

Clause 2, as amended, was added to
the Bill

Clauge 3 —(Licence for acquisition
and possesmon of fire-arms and am-
munition)

Shri P, R. Patel:
1 beg to move.
Page 3,—

after line 38, add—

“Provided further that nothing
contamned mm this section shall
apply to an MP or ex-MP or
MLA or MLC, or president of
a local authority except that he
shall inform the lhicensing autho-
nty of his possession of any fire-
arm or ammunition” (865)

Mr. Deputy-Speaker: He should bhe
very brief

Shri P, R. Patel: The purpose of this
amendment 1s very simple On 28th
Aprl 1950, after independence, the
Government made some amendments
in the rules under the Arms Act and
the exemption granted to Members of
the Legislative Assembly to hold
arms was taken awavy When the
Britishers were ruling and the coun-
try was not free, the foreign Gov-
ernment was good enough to give
exemption, at least to the Members
of the Central Legislative Assembly
and the local assemblies, and the ex-
emption was given under the rules
But this rule was amended on 28th
April 1850 and whatever exemption
was given by the Britishers was taken
away by this Government. I would
submit that Bntishers were wise
enough to give exemption under the
Arms Act at least to the Members
of the Legislative Assembly Now
that exemption has been taken away
So, with this amendment, we want
to give that exémption to the Mem.
bers of this House, Members of the

Assembly and :
Jocal b . the presidents of the
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May I ask the hon  Mumster
whether 1in this country at least the
presidents of the local bodies, mem-
bers of the local legislatures and hon
Members of this august House are
persons who should be frusted or not
to keep arms with them’? If these
people cannot be trusted then I think
the Government has a disease of dis-
trust I think no harm will be done
by accepting this amendment

Shri Sinhasan Singh: Sir, 1 beg to
move

Page 8, line 31,—

after “person” insert—

“excepting those under exemp-
tion”  (126)

As Shri Patel has said and I agree
with his arguments, under the pre-
vious Act there were certain exemp-
tions This Bill, as 1t 15, does not
seek any exemption of any k'nd My
cubmission w1ll be that there should
be some ¢xemption For cxample
under this Act the Rashtrapati 1s not
exempted 1o hold arms and the
Rashtrapat: has to apply to the Dis-
trict Magistrate for having an arm A
munister 1s not exempted The Prime
Minister 1s not exempted The hon
Speaker or the hon Deputy-Speaker
1s not «xempted Nobody 1s exempted
After all there must be somebody
who 1s thought by the Government
to be above susp.cion and they should
be allowed to have arms without a
licence 1f they so choose But under
this Act there 1s nobody who is ex-
empted Even the British Govern-
ment exempted certain persons to
have firearms w:thout hcence

Mr. Deputy-Speaker 1f they have
a hist of persons who are above sus-
picion, it imphedly means that there
are others who are under suspicion

Shri Sinhasan Singh: Under the
last Act they had a certain ex'mpted
list Those persons were evompted
What they had to do wa- that they
had to intimate to the District Magis-
trate or the authority concerned that
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they were having an arm, or a pistol
50 that they may be recorded. They
were not required to go to the magis-
trate to put 1in an application on a
definite form and then seek his per-
mission or sanction to have the arm

Shri Tyagi. What happened 1n case
they did not inform the District
Magistrate?

Shri Sinbasan Singh: They must
inform under the rule Everybody
who was exempted under the last
Act had to inform A register had to
be kept and information was there
with the Police or with the District
Magistrate that So-and-so 1s holding
so many arms without licence The
only thing was that he was not to
apply for a licence

So, my submussion is that Govern-
ment should have some exemption
If we say that everybody i1s equal
before law, 1t 15 only 1n word It 1s
not applicable in practice We must
be practical men and put the thing
as practical After all, law 15 not
law only to say somefhing which 1s
not practised So my submission 1s
that the hon Minister should consi-
der 1t and put those cxemptions
Some provision or rule may be made
Some category may be made Somc
people may be exempted

Shri D. C Sharma: Sir, I rice to
oppose this amendment I  oppose
this amendment because I think that
our purpose 1s to abolish as many
privileges as we can Hcre, on the
floor of this House, since we are in a
position {o pass this Bill, we want to
have these for ourselves 1 do not
think it 1s very equitable At the
same time, we the elected representa-
tives of the people should see to it
that there 1is equality between our
voters and ourselves We should not
have anything which our voters do
not enjoy 1 do not see any reason
why we could not ask for wholesale
exem . But we ask for exemp-
tion ourselves
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Secondly, Shri Patel says that MPs
and ex-MPs ghould be exempted
Now, ex-MPs are not of a peculiar
nature Why MLAs and MLCs only
should be exempted? Why should
not ex-MLAs and ex-MLCs be ex-
empted? Then, presidents of muni-
cipalities are sought to be exempted
Why not members of municipahities
be also exempted” Then, why should
not ex-members of municipalities
should be exempted® Why not ex-
President of municipalities  should
be exemepted” So, I would
submit very respectfully that this
amendment 13 very discriminatory in
its nature and goes against the prin-
ciples of democracy which we re-
present in this House It will create
a kirfd of barrier between us and the
persons who elect us to the Assem-
bly or to the Parhamnt I think this
kind of a barrier should not be lega-
lised 1n this way

Shri Radha Raman:
amendment, No 118

Mr. Deputy-Speaker But that was
not moved when I asked It 3s not to
this clause We are discussing clause
3

I have an

Shri Radha Raman: I am sorry

Shri Datar. My hon friend, Shn
D C Sharma, has already pointed
out the reasons as to why we should
not accept any discrimination special-
Jy 1n our own favour In this
connection, may I point out that
during the British regime they had
a long lList of exemptions for purposes
which need not be discussed at pre-
sent, but immediately after indepen-
dence when the Government took
over they removed all those exemp-
tions It would not be proper or
dignified for us to take all these ex-
emptions for ourselves

My hon friend wants the st to
include also ex-MPs and ex-MLAs
and ex-MLCs That would not be
proper May I point out that in pro-
per cases the Members of Parliament
or the State legislatures will be gatte
ing it whenever they come under the
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other provisions vt this-rule. There-
fore it would not be proper to have
such an exemption.

Then, I may point out %o Shri
Sinhasan Singh that hijs amendment
is not necessary at all. Those who
are exempted under this Act will
naturally not be covered by the other
provisions Therefore 1 would sub-
mit that his amendment is not neces-
sary.

Mr. Deputy-Speaker: 1 will put
both these amendments together to
the vote of the House.

The amendments Nos. 65 and 126
were put and negatived

Mr. Deputy-Speaker: The question
is:

“That clause 3 stand part of
the Bill”,

The motion was adopted
Clause 3 was added to the Bill.

Clanse 4— (Licence for acquisition
and possession of arms of gpecified
description tn certain cases).

Shri Radha Raman: 1 want to move

amendment No 118, I just want . ..’

Mr, Deputy-Speaker: That 1s to
clause 5§ He should wait a little
more.

Pandit Thakur Das Bhargava: Sir.
1 beg to move:

Page 4, line 4,—
after “regulated” wnsert ‘“for
any temporary period”.
(83)
P“e 41 lme 8"'.
after “notification” insert “for
such temporary period”,
(84)

N 8hri U. C. Patnaik:  Sir, I beg to
move:
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Page 4, line 3.—

nmit ‘“acquisition, possession
or” (18)

Page 4, line T.—

omit “acquire. have in his pos-
session or” (19)

Mr. Deputy-Speaker: Is there any
other amendment? None. All these
amendments are now before the
House,

dfex sTET T8 WME S ATET
 fo ¥ 9= 7@ W TIT T
Zz & | v wafaw fafreg qga 7
wafr 2fr ¥y AT IFA g7 w9 ¥ fag
ey #fez far T gowr wfee fogr )
TR sy 6 wfeed 7@ A sz
wrt faar &, W e Hw oA
far @ wifE Toxma gww wfeos
srr g ¥ qAfeww & fyar ow
oFgT & fag #Y agr W w
gy w4 &7 4 | qfwH F R
fafieer wga & N e TR WA
¥ ¥ a7 agH AR § ) UHT g SwAT
t fy 5ft a9 9z % e 30
e ofeqs 7 & fog &= & Mg
AN T oA B @ER A o
¥7 fagr v a7 amAm #% foar fo
strelam fafveze 27 32 ar ge= 3
s A gmAgT g AT E %
T gty B WA ga oft 1 Heemr
AT 7t 7Y § 9 e ad g e
¥ afrm v § | meaw fafeer aizg
7wk AW woAT ARG T ETHIT
¢ fr 5 odt Wit ¥ R €
T TRCTEE gTERE  gW AdT
™ T ¥ Nt &7 e fwat
arem ) Sfed R aEy @ T
fear woimed | A a9 o 9T
werre wopee o (o wd
st § 1 g faar @
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[7 ¢ SmgEme wniw)

*having regard to the circum-
stances prevailing in any ares, it
is necessary or expedient in the
public interest"”.

W T WY T W W Wl
fe fret o o weEw—fes
TR T § I WX wewr
o = ER 1 s Y i et
& oferw e wg fom amn @
WX W § adar @ ar afes
e w8 foar amr @1 TR 9w
orEdr Wit Qadanm  WiwsEr
wd fear srqr & 1 & wwwar g fw o=
wrifaw fafieer wrgr @ am A
iy & fe ot & ar e
gopryerfed 7§ T e $1 g
feqr wg &Y ¥g ¥ wewrw A fa
% Tt avg woi sifae w2 &1 0

15 hrs

Wt 38 W & qmfer fwdr
afir & Afefaiers ardy s feqr s
& aY =g 9w ofiar § R W e
ar RW 1 T $1§ G e
a@Y & fr 5 9 et A € ana
& ag ANfefrree o aqor @ smam
oY 9@ ATTHR wémEe W O
g Nfefeiar gar @1 s s fe
o ofr st fafaeet qrea am@A
§ 1 oY ag 79 § AR gRw AT @
ug ¢ v 37 ol o1 qEwEe
woprge iy & foar v9 awg W Afe-
fobgw ard wf fowr o wifeg
ik @ g & dewm 7 s
wifgr 1| N fafirex e & wr
¢ w e g wfge v w oag W
nfefede 2 ifee & fog
@ wrd frr o e §o o aw
o W vl § o R A
w¢ oUW W | 3wd qF faw of
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FYTRT TR AT AT WA ey T v
W I F ws 7 FH § AN TAdie
& Wor § g o ww W s
&R T wwt f g Y R | i
% e ¥ wd WO wngr g fe veq
D T ;W wfge 1 geE ow @
7g fw w0 aw@ * Nfefamr ot
¥ &G ffwe & fag @ @ W
W w9 ¥ yra gy Nfefed-
o ot we Y 9 ) oW qw WM 4
A v W qw wm qE W
fo vt wwe ag @ fe v oW
o W fggem ¥ fog o fedt
sriaw & foq s qvg w0 ANfefrim
wrdr & fagr mar @Y ag ghar & fag
&Y st 1 w7 uferw & wrd TEd
% Uxz i ¥ fog wer 1 amW
wufag oy aw w1s AT wTfgq

it g <o 3 are fmy & Y
fx aga ez ¢ 1 S¥d fan gwn
¢

“No person shall acquire, have
in his possession, or carry any
firearm or ammunition unless he
holds . . . .. "

xwwl waww wr § 7 we et
some fe g W 2 fggena & g%
wrzeht ) sferr ¥ § fin oy fear
FRT W & Wi wn W awar §
Ay fop gor 3 F Y w1 Sy awr
¥ 7 78 o wrw wdy ¥ ok § o oW
o A e Neri T A A A
T 30 W 9 § e g § g ot
W CF F oy § 1 X g i oy
ars Y v wifgy  fE vy wem
fad st WY qg Ywer ook el
wom |
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ot e . wT y F A g fear
wyr § fw

“Shall manufacture, sell, arms
and ammunition...... "

gg g A @%@ arfr wfge
T wret fopma wgr srqaT o

dfew ST ww wniw : X TH ¥
FOXANT QWL | AT T Y F R
#agwg U § 1 N & 7w w7 TRy
a1 & woifes fafeer gga wr
a7z w8 & 3 aw & a9
qraedy wré G 1} 77 AHA A
a7 g o ® feprfa & ouw
N aEEr TR F 1 W TTE fowe
Ay WA Wy § ) Afwa §
o €T WA g fae 5@ 7w W
ug @ fw 9 gHw MY OF ga @
27§ @ A A F A AN WO
qe HE 1 &% (qaima & wg v famra
gz T 1 3T F a9 7 folr A7,
gAY Sz @1 A I or § Afew oww
a4 7 91 w& gt faeft § @@ oo
97 #1 § | T ug FEAT ATgar g %
& Ro ¥ €70 o 3 fw v wry
g T ¥ fag @ wa @
A § 1 & QA AT g F A g o
§ WK A 97 4T s § 0 A a8 $R
&g A1 AHAT (B @ ATEN YR
& &3 & ar www wow ¥ fAg @
qr § 9A< SHEY WNT A9 q 97 @
g A ag SR yviy & frT & 71 5
qg #Y CHRT AT WFAT § 7 THE HAAAT
qg ¥ fw wiw gfem & AFwd w
ey o faa@ & fas g =t
e % &7 fasd gy ardy feaxe
2y gaw Y ;A

v X ey gurd el € wr A
Ay qaw § I § 1| TR ATE YT
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g # afeeared A § 5 g7 gfqare
o, faad egT wd ¥ ok gadt
E o wglt § fe for Y qm W
T A o g, T qw e Wy Y
arehed, A gferr AT 7y wg W fn
7§ wAATER 709 ¥ fag ¢, afr
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®1E Ay ofeorw iz ag wg AT § )
WT G our &Y dAT aer & o
mafew fafamrr wea 7 far g,
Wl ARz 7 At Afez fr
g 3w fagr & AleR @@ 39 #
LR F A, A 77 A, 75 0L 4
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dfga srEx Tw wniw  § wwar
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T q| & ST aA § fw owre &t
e & ¢\ 7 7 38 4§ v v oA
qz & e @Y dra foar § 1§ e
g (& oY Qa1 wg wdT f§ TR 4
w17/t i forar 1 st fafiee
#gT 7 A 7g vy § fe oDT ek
TEH WA &, T9 T IHA 610§
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nd § 1% aw W oTT9E Al v g
w7 Qv g ¥ AT AR g T A
axrdme At A rnfew ¢ v z@
M § &Y W B ¥ F TH T A}
W AR e yaf e g f®
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[Go BT gra wwia]
far ¥ fog oy &1 9l &), w7
wid qarfeas § &, ged & yaforw
wfi

Shri U. C. Patnaik: Mr Deputy-
Speaker, this 1s another very retro-
grade step in the present Arms Bill
Here, the Govirnment wants to say
that whenever the local authorities
feel the necessity of declaning a cer-
tain area a> a disturbed arcs. they
can prohibit certain types of instru-
ments or articles in that area from
being acquired, possessed or carried.
Of course, as regards carrying, there
is somt sense 1a it, because Govern-
ment do not want people to carry
weapons which thcy consider to be
dangerous As regaids other arms
which a person either acquire, or has
in his possession as soon as theie is
the official Gazette notification, he
must get a licence for it You will
please appreciate how difficult 1t
will be for them Even now, after
so much of discussion, the hon Mints>-
ter was pleased not to say that
knife has to be excluded from the
arms Every house has got a vege-
table cutting knife, has got knives for
cutting mutton and other things Eveu
that knifc wil! now come under that
notification The difficulty 1s, unless
the owner gets a licence, he is liable
to be punished What ;s the sentence?
Three years imprisonment for posses-
sion, acquisition or carrying The
same punishment that 15 meant for
possession of prohibited weapons,
machine guns etc or a dacoit’s wes-
pon is prescribad also for possessing
a small knife, if once the local autho-
rities deem it fit to include 1t in that
list. My submisslon s this The
Government can prohibit the carrying
of all kinds of arms But, if arms
which were not declared as arms ull
now, which are in the possession of
households and agriculturist families
throughout a particular area, are
suddeénly declared as arms for that
prohibited area, no one can ever pos-
sess or acquire them. Of course, 1
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have no objection to any law regulat-
ing the going out with these arms.
That 1s with & view to prevent some-
body coming into clash or using that
in an affray. To say that a man
should not possess cven a knife in
his house—a vegetable cutting knife—
if 1t comes in that list, is not only to
make the whole country &efenceless,
but helpless My submission is that
We should also take practical difficul-
ties 1nto consideration, because if you
declaic a knife as an objectionable
weapon here in Delhi, everybody will
have to rush to the magistrate or who-
socver 1t may be for getting a licence,
and vou know the difficulty of getting
2 Jience That point had taken up so
much time of the Select Committec.
To say that thousands and thousands
of pcople, on the declaration of an
emergency should rush to the licens-
ing authorities for lLicences for knives
and other thing, that thcy have un
theu possession s really highly un-
dcsirable and a retrograde a step

1 appeal to the M.nister to recon-
sider this clause and to delete acqui
sition and possession, he may, if he
likes, retan gomng out with any of
these instruments

Pandit Thakur Das Bharagava: In
clause 27 the only question 1s of pos-
session  There 15 no question of the
carrying of arms

Shri U. C. Patnaik: Yes, that 1s
why it makes 1t all the more serious.
Of course, he says possession for ul-
terior purposes, Anyway, we are not
on clause 27 now We are now on
clause 4, and 1 would appeal to the
Minister to agree to delete the pos-
session part of it. Let people have
knives or any other weapons in their
houses

;
8Shri Datar: Two points have been
raised by hon Members,
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My hon, friend Pandit Thakur Das
Bhargava has suggested not a time
limit but an expression which is per-
fectly vague. What he wants is that
the expression ‘“for a temporary
period” should be used. Now, the
word “temporary” itself is extremely
vague. It may mean anything.
Therefore, I would lke to assure my
hon. friend that there is no desire on
the part of Government to keep the
powers of regulation under clause 4
for all time to come, but only so loug
as the emergency 1s there, and the
question of emcrgency has been re-
referred to very clearly, though 1
what may be called very tactful lan-
guage—"“having regard to the circum-
stances prevailing in any arca”™ The
circumstances would not be normal
circumstances, the circumstances are
bound to be abnormal or bound to
be grave. because recourse i1s going
to be had to the regulation of arms.
Therefore. 1 submit to my hon. friend
that the Government have power
under the General Clauses Act to
withdraw any action that they take
under clause 4 There 1s no difficulty
of taking it back, but there might be
certain areas, thc hon Member will
kmdly understand, where it may be
necessary to kcep the use of clause
4 for a longer period It may not
necessarily be a temporary period.
There might be cerfatn plague spots
where some more time would be
necessary than implied by the expres-
sion “temporary period”. Therefore,
I assure the hon Member that there
is no desire to keep the use of clause
4 for all time to come. and the mo-
ment it Is found that things are re-
turning to normal, naturally the
powers would be withdrawn under
the General Clauses Act.

Then, my hon fricnd Shri Patnak
stated that possession should not be
controlled, but may 1 point out that

session or storing might be more
angerous than even actual use In
such cases what happens is that arms
and ammunitions wre stored in a

KARTIKA 26, 1881 (§AKA)

Armz Bill 420

PArticular house and then they are
freely, though illegitimately, used n
the locality Therefore, the act of
Possession, the act of storing, 1s
€qually dangerous, perhaps more
dangerous. Let him take that circum-
stance into account Therefore it 1s
that only under exceptional circum-~
Stances, when 1t 1s found that tuc
PQsseswion itself 1s not of an ordinary
t¥pe, not of a legitimate type, that it
15 Likely to Jecad to dangerous consc-
duences, that action will be takcn.
That 15 the reason why wull the-
things have to be taken together

Pandit Thakur Das Bhargava: Po -
SOron O uniaw fuf purposes—it dces
not «peak of stockpiling or storing ur
aNything of that sort These words
Myy be used against an individual for
4 qngle weapon also The difficuity
15 there I quite agree stockp:ling 1s
Vory objectionable, but at the samo
tiime c¢ven keeping a single weapon
by a «ngle individual would come
ufiger this

Mr. Deputy-Speaker: Nowadays
stackpiling can only be of nuclear
Weapons:

Shri U. C. Patnaik: In our country
stockpiling applies even to kmives.
Ouy Government does not trust the

Pivple
Mr. Deputy-Speaker: 1 shall now

put the amendments to the vote of
the House

The amendments Nos 83, 84, 18 and
19 were put and negatived.

Mr. Deputy-Speaker: The quest.on
1s.

“That clause 4 stand part of
the Bill.”

The motion was adopted

Clyuse 4 was added to the Bill.
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Mr. Deputy-Speaker: We had fixed
the time up to 3 o'clock Can I put
all the clauses now together?

Shri Braj Raj Singh: We shall have
to go up to 5 o'clock

An Hon. Member: It may be
extended

Mr. Deputy-Speaker: At that time
the House thought 1t would be able
to finish by 3 o'clock

Shri Braj Raj Singh: May 1 say
the hon Minister was unnecessarily
taking time”

Mr. Deputy-Speaker: He has the
same complaint against the hon
Members

Pandit Thaknr Das Bhargava: In
view of ths fact that the hon Minus-
ter has put in an amendment which
1s acceptable to the House, the time
has been utilised well, and theieforc
it should b extended

Mr. Deputy-Speaker: At least wc
should be conscious of the fact that
1t has been extcnded twice, and now
we should go at a speediecr pacc

Shri Warior (Trichui) At least the
clause pertaining to appiul against
the refusal of a licence 1s sery impor-
tant, as important as the definition «f
arms

Mr. Deputy-Speaker: If the Houe
feels that the other clauses can be put
together and this clause alone may bLe
put separately, then I am prepared

An Hon. Member: All separately
Mr. Deputy-Speaker: I will go on

mnow unless I am stopped by an hon
Member

Shrli Hem Raj rose—

Mr. Deputy-Speaker: From un-
expected quarters!
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st dwow: IS W,
wir wred it IR 9T Tl e
gt SE T sy Ruw feg
T g-feanre Wit difew 1 ¥R
avery &t ok frelt ar | §e o R
gy g
“No person shall—

(a) manufacture, sell, transfer,
convert, repair, test or prove,
or

(b) expose or offer for sale cr
transfer or have in his posses-
sion for sale, transfer, con-
versiton, repair, test or proof,

any firearm or any othcr arms of such
clasy or description as may be, pres-
cribed o1 any ammunition, "

& I At § FEviEvew v 8
% 7z qAar wyear 3 & e mw el
oF W ar FoAoww s Ay
TArar * Ay qm 3AE fRa AgAs A
FETE Ny 1 T aF W A
AT ¥ ar o Ay warn 3 frAd
mTq ATPT AN FAT E, A AZ AT Y
¥ % oge 3 nf AT 7y §. 4T A
F fan A7I9 A7 FY ASTT T35 A
g’

oft Tray O WareRdT WERET,
& qA TAGT 1 AT A L 7 A
oYt &5z & a7 & N gevaa fear @, W
S RO o T O O
F 7y a1 ¥ AOgAW-HeAC g, AN
a5 ghaare wod Arq Ty g W
Htaa 5 vz § o e ag gfaart
Wt a7 g1 FaTe W, Wdk W,
& w1 I9F  fag fedt w97 ST
£ yera Qv ?  F gunar g fe W
g & O WY & ey e At
$) siwmaddqrd i fe AN
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wga ¥ TURY FY ¢, TOEw grewd
§, e & ol aewa & gelar o
e qr o, N 39 & fag §3% adw
N yEw W wA & gafer @f
qr ol | W wg ad, A ag gty
s W g i AT
QA O FawT § R ag il w®
TEFTE WEWywc g fw
®TEA 33 ¥ TZ 78 proviso & fxay IHA-

“Provided further that an
individual holding a vald firearms
licence shall not be required to
have a separate licence for repair-
ing or testing the weapon.”

¥4 @ 7 W W F AEeq,
wr Tg GA &7 S femommray
q% AR U FRACHT WY
fA st QT qv A, @ I N
oRF T DN I oW WE
aEw Y I®W qEA, A fE &
awga g, dxtew die dafa ¢
il g s @ s w
e ey I, ar A0 whHewE w
wer foar ad

Shri Datar: May 1 point out that
here the word ‘repair’ has been pur-
posely put in? ‘Repair’ means repair
in respect of substantial matters. If,
for example, a nut has to be put m
or something of that kind, that would
be a matter of minor detail But there
might be repairs which it might be
open to him to do, but subject to
certain risks; it i1s not very proper
and it is not advisable to go on repair-
ing even such instruments oneself.
That is the reason why the word
‘repair’ has been purposely put in.
Whenever substantial repairs wure
required, then, naturally, he ought to
take a licence for repair, or even for
test itself.

Mr. Deputy-Speaker: Need I put in
any of the amendments to the vote
#2 the House? I take it that they are
not pressed.

249 (Ai) LSD-.

KARTIXA 26, 1681 (gARA)

Arms Bill 424
‘The question is:

“That clause 5 stand part of the
BilL.”

The motion was adopted.
Clause 5 was added to the Bill.
Cluuse 6 to 8, were added to the BilL

Clause 9— Prohibition of acquisi-
tion or possession by, or of sale or
transfer to young persons and
certain other persons of firearme
etc.

Pandit Thakur Das Bhargava: 1
beg to move:

Page § and 6—

omit lines27 to 38 and 1 to 11

respectively (85).

Mr. Deputy-Speaker: The amend-
mént 15 now before the House.

qfen ST TR ANTE . XE W
& qafas, ot ew te o ¥ W Iw
W iRy 7T ¥ sur Ty
frely 4R e & faw @1 7€ @, B
s artw effeqz m awdw N gy
Frar &, o o7 & W7 Lov, P05,
Rot WX 290 ¥ Wragw are gwRiwgE
T T Y, A% Ak 7w feav war
¥ v 3 i 3 & sfaw w @ § W
a7 € St wENTE ATgS 1, T At
W g g A A rasr R T h
wmandt Y o fawfad & wo gaar
i w7 g o g aw W A ¥ AR
WA g, g s wmaw N
g # &< fear s, WO a9 F
], WaTgs 39 § weg, AEAT 7 IR
§, T fa & dfew < a9 W saw
Ygh  Eman ey dfeTd
yre a1 ot ghere @ I W o=
¥ TR T wra fafaT
wi:«:ﬁiﬁﬁvﬂﬂaﬂﬁum
W &1 &, o fis qwr 3 § AT 3
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[dfea st 2 wria)
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&m? o e e § WA A
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qT qFH ¥ [T QA W T {,
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N fF RN A Y
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o wr T ar § fr | o< gwen
1 v ¥ fag goere A g
T &, 37 N @ NIwA ¥ AgEw <
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o §, 0 R axfawms sl v

o § 1 @ fat qeiwe W
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€8 a W et § B & W ok A
w1 ol g ¥ Tw Lot Wik
TWT Qo 1 TH Lok ¥W (2)(T)
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§247% A T 1 WIT TW L F g
qq 1w wrE qET A, A I
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ud &€ ff 37 dae @ A A
i war § @y &) fe af)
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grar T 1 e9 fom gw ®Y faarer
gmrxfem

Shri C. K. Bhattacharya (West
Dinajpur) May I say a few words on
this amendment? In this clause, the
minimum age for acquiring or posses
sing firearms has been reduced from
eighteen to sixteen In the pr¢vious
Act, 1t was eighteen But in the pre-
sent Bill, the Joint Committee have
reduc.d 1t to sixteen years I believe
the previous Act did 1t better by pres-
cribing the age of eighteen for a
person being permitted to acquue or
possess or cairy fircarms That was
done for onu particular 1cason When
a boy 15 cighteen, he 1s at least recog-
nised as a major under the law
Therefore, we¢ should wait for a boy
to attain at least majority before he
could be allowed to carry or acquic
or possess fireaims

Shri Tyag:1 Or let him get married

Shri C K Bhattacharya Otherwise,
1t would be something hke giving fire-
arms 1n the hands of a minor

Of coulse 1n our legislation, diffe
rent ages have been prescribed for
young mcn 1n different Acts, some-
where 1t 15 twenty somewhere, 1t 18
twenty one and somewhere, 1t 1s
eighteen but nowhere has the age
been brought down below eighteen
This 1s the first time I belicve, when
the age 1s being brought down below
eighteen And that 1s a very serious
matter, because 1t involves permission
to use or carry firearms Therefore,
I submit that it ought to be restored
to what 1t was m the previous Act,
that 1s, eighteen

Mr. Deputy-Speaker: We have been
raising 1t only for marriage purposes,
but we have brought 1t down for this
purpose

Shri C. K. Bhattacharya: If you
could have permitted me some more
time, I could have gone over various
legislations to point out how different
ages have been preacribed in different
Acts
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Mr. Deputy-Speaker: But I have
pointed out that we have been rasing
it only for marriage purposes, that 1s,
for having the pleasure of marricd
hfe, but here we want to reduce .t

Shri C K. Bhattacharya: We should
consider this matter, because posses-
sion of firearms 15 not a less serious
affair than going into marriage

Shri D C. Sharma: I think the mamn
purpose of this Arms Bill s very
restrictive I think every clause
through which we go makes that
restiictiveness more and more pro-
nounced Therefore I think after we
have fimshed with all the clauses,
there will be very httle left of this
Arms Bill as 1t may affect the people
of this country

I do not see any reason why the
age limit should not have been lower
ed furthar  If 1t had been lowered to
sixteen I do not understand why 1t
could not be lowered to fourteen

Shri C K Bhattacharya: Why not
ten?

Shri D C Sharma: There was some
sanctity so far as the age of eighteen
was concerned because that 1s called
the age of majority But when you
have come below eighteen, I think 1t
should have been reduced to fourteen,
so that those persons who want to
qualify themselves for the Army or
who want to qualify themselves for
martial professions would be able to
make use of this

Again, 1t has been said that those
persons who have been convicted for
a term of at least six months imprison-
ment should not be given a licence,
the convictions relating to violence or
thoral turpitude Now, I do not know
how moral turpitude can deprive a
person of the use of arms Moral
turpitude may be due only to the fact
that he or she was not able to defend
himself or herself properly There-
fore, sometimes this moral turpitude
may be given the go-by only by the
possession of some weapon of defence,
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{Shri1 D C Sharma)

Then again, take violence If you
want to exclude violence, I think no
one can get any licence for arms,
because violence 1s such a vague,
general and omnibus word that any-
thing can come under that expression

Further, the provision that you
should not be able to give this thing
for repair, c.z ersion etc will make
the scope of t . Bul very very restric-
tive I believe that these restrictions
will not prove to the good of our
country or to the advantage of our
population

Tnerefore, I think that the whole
of this clause from sub-clause (a)(u)
onwards should be deleted and we
should have instead of 16, the age of
14 1n sub clause (a)(1)

Shri C. K. Bhattacharya: May I
point out that what Shra D C Sharma
wanted 18 really provided for in the
proviso to sub-clause (2) which reads

“Provided that different age-
limits may be prescribed in rela-
tion to different types of
firearms”’

So if the authority allowing the fire-
arms were inclined that way, it could
put the age down to 14 or 10 or 12
or 6, whatever 1t likes

Shn Datar: I was a bit surprised
at the amendment moved by my hon
friend, Pandit Thakur Das Bhargava
You will find that similar prohibi-
tions exist both in the USA and
UK Acts Certain persons have to
be prohibited from possessing these
arms I agree with Shri € K
Bhattacharya that the age ought to
have been 18 years because 18 1s the
age of majority But there was con-
siderable desire in the House that it
ougbt to be reduced to 16 for posses-
sing or acquiring arms 16 i1s the age
of puberty, if I can put 1t to my hon
friend, though 1t may not techmically
be the age of mujority That is the
reason why we have accepted the age
of 18 for tius purpose.
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Shri Tyagl: Puberty is for girls,

Shri Datar: Even for man puberty
15 there

Shri Tyagi: Is it in your State?

Shri Datar: If my hon friend wants
something more, in Manusmrity they

have said' arey sreYegad

That means, til! 18 a man is &
minor, after 16, a man becomes a
major This is by the way

Pandit Thakur Das Bhargava: 1Ia
our Army and Navy, the age of
recru:itment 1s 15

Shri Datar: Whatever it "s, the
ages are different in d:fferent places
As you have rightly pointed out,
whereas the age for certain purposes
like marriage 1s raised, 1t has been
brought down to 16 for the purpose
of possessing weapons

Then conviction 1s a matter which
has to be taken into account It is a
great disqualfication It is not con-
viction and imprisonment of 6 months
for a mere technical offence, 1t 1s
conviciion involving violence and
moral turpitude These are words of
constant use Unfortunately, my hon
friend, the Professor, has not appre-
ciated these words But they are
used m a number of enactments

Shri D C Sharma: That 1s why
our enactments are so poor and 1n-
effective Here, words are wused
without understanding their meaning

Sbri Datar: In regard to the pro-
priety of our enactments, I would
rather actept the opinion of lawyers
and expeits than of a Professor of
Enghish

Regarding the execution of a bond
under Chapter VIII of the Code of
Criminal Procedure and the prohibi.
tion enforced during the period of the
bond, you will see that the use that
has to be made consists of the acquisi-
tion, sale, transfer, conversion, repiir
etc These are the things which ought
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pot to be allowed to be made by a
person who has come under this pro-
hibition. ‘That is the reason why this
prohibition clause has been put in. It
would be dangerous to take away the
clause altogether. Thereby the
weapon would not be properly used
and there would be danger to the
person of the user himself.

I would invite your attention to
sub-clause (2) under which for the
purpose of training 1t would be open
to prescribe certain conditions 1n the
course of training in the use of fire-
arms. There also, 1t would be open
to the authorities to prescribe diffe-
rent age-limits 1n relation to different
types of fire-arms

This 1s the reason this 1s a very
important clause and 1ts complete
deletion will lead to dangerous conse-
quences

Shrl Tyagi: May I seek a clarifica-
tion? This clause governs the posses-
sion of fire-arms as well Now 1n
cases where training 1s givein to NCC
cadets in a regulated manner, 1f those
boys are below this age, can they
possess these firearms for half a
minute”

Shri Datar: That 1s what I have
saild. 1 would read sub-clause (2)

“Notwithstanding anything in
sub-clause (1) of clause (a) of
sub-section (1), a person who has
attained the prescribed age-limit
may use under prescribed condi-
tions such firearms as may be
prescribed m the course of his
training m the use of such fire-
arms.”

Shri Tyagi: But this pertains to
persons who have attained the pres-
cribed age I submit that in the
N.CC. and AC.C boys of younger
age are ulso sometimes taught.

* Shri Datar: I would invite the hon.

Member's attention to clause 45 where J
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all such things have been exempted.
There 1t is said:

“by a member of the National
Cadet Corps raised and main-
tained under the National Cadet
Corps Act, 1948, or by any officer
or enrolled person of the Terri-
torial Army Act, 1948 . »

Shri Tyagi: That 1s right

Mr. Deputy-Speaker: 1 shall now
put amendment No. 85 to vote Ques-
tion js:

Pages 5 and 6,—

Omat lines 27 to 38 and 1 to 11
respectively

The motion was negatwed.

Mr, Deputy-Speaker: The question
18

“That clause 9 stand part of
the Bill”

The motion was adopted.
Clause 9 was added to the Bill.

Clauses 10 to 12 were added to the
Bill

Shri U. L. Patil
move*

(Dhulia): 1 beg to

Page 8, line 1,—after “application”
msert—“within 30 days” (2)

Page 8, line 7,—after *‘gun” insert—
“including breech-loader”. (3)

Pandit Thakur Das Bhargava: I
beg to move.

Page 8, line 3,—after “Chapter”
msert “without unnecessary delay”.
(86)

Shri Warlor: I beg to move:

Page 8, line 19,—Add at the end—
“or by individuals where there are
no rifie-clubs or such other associa-
tions”. (27)
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Shri U, C. Patnaik: I beg to move.

Page 8, line 16,—for “point 22 bore
rfle or an air rifle” gubstitute—“point
22 small bore rifie using rim fire
cartridges” (24)

Shri P. R. Patel: I beg to move

Page 8, lne 2—after ‘“inquiry”
msert “within two months” (66)

Page 8, Lne 4—
(1) omit “erther”,

(1) for “or refuse to grant the
same” substilute “unless he
comes to the conclusion that
the applicant 15 a robber,
thug, thief or anti-social or
anti-national” (67)

Page 8, lines 9 and 10,—for “in res-
pect of a muzzle-loading gun to be
used for bona fide crop protection”
substtute “for protection of agricul-

ture or agricultural implements or
cattle” (68)

Shri Muichand Dube:
move

I beg to

Page 8,—after line 4 add—"Pro-
vided that if an applicant files an
affidavit to the effect that he does not
suffer from any of the disabilities
specified 1n section 9, the enquiry re-
ferred to in this sub-section shall be
dispensed with and the licences ap-
plied for granted forthwith” (106)

Shri Hem Raj. I beg to move

Page 8, lmne 10,—ajfter “loading"
insers “or bore” (35)

Page 8-—omit lines 11 to 15 (36)

Mr. Depaty-Speaker: Both the
clause and the amendments moved
are before the House

Shri P, R. Patel: Sir, when an rn-
quiry has to be made, two months are
quite sufficient to satisfy oneself after
an enquiry whether a man should be
gZiven a heence or not That is one
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amendment My another amendment
18 that the licence should not be re-
fused unless the officer comes to the
conclusion that the applicant is &
robber, thug, thief or anti-social or
anti-national If he 1s such a person,
the licence may be refused. For any
other reason, the lLicence should not
be refused Suppose a man goes for
a2 licence Then the consideration is
political, his political affihation 18 the
consideration 1 know In my consti-
tuency very good persons ask Zaor
Iicences but they were refused But
third-rate persons working under the
Congress flag have been given licences
for revolvers So, the discrimination
18 there and at the district lev®l it is
too much If the officer comes to the
conclusion that a person is a robber,
etc then alone the licence should be
refused

Shri Tyagi How does he say that
under the Congress Flag there are
anti-national and  anti-social ele-
ments? {Interruptions )

Shri P. R. Patel* 1 did not say so
The person under the Congress flag
gets a licence and I tell you ao I
know cases but I do not want to nar-
rate them here There 1s another
amendment He has been pleased to
say that the muzzle loading guns may
be used for crop protection But if a
farmer wants it for the protection of
agricultural implements, cattle, etc
then also, a licence should be given
There are cases where farmers stay
on a farm and they keep their imple-
ments and cattle there Suppose, rob-
bers come at the night time to take
away their cattle, a gun cannot be
used 1f 1t 1s given for crop protection

Mr. Deputy-Speaker: That crop
protection is protection from animals
and birds Implements would not
require that protection

Shri P. R. Patel: I think these words
should also be included and I hope
he will agree to my amendment,

Shri Warfor: I have moved an
amendment, No 27, to clause 13. Ia
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respect of point 22 bore rifle, I want
that licence shall be granted to the
rifle clubs or rifle associations licensed
or recognised by the Central Govern-
ment. But in places where there are
no rifie clubs, individuals also may
be given. Rifle clubs are few and far
between in our country. If licences
are given like this, jt will encourage
the formation of rifie clubs where
there are none now. That is my sug-
gestion,

dfem sge T ety ST
fodt et argq, <7 #T9 I A XD
AN T AT =% §, 99 If a7
g § aigar g fs gdw ‘fagurae
aRAgd fest’ ave fag omf |

qrad fafres age & aoft
ey § saamar w1 f difags @
T4 ¥ g8 AT AERa g ¢ aga
¥ 3w oF AT ¥ weae a7 QY
AAC XK | W QT H gE A A
I garfomae (1§ 3dY anik
A1 f5 9 gdfge N gANday
QXM ITHr AT TF TAT F & F%
fage gt w30 | Afpr N &E F
#§ T4 g3d Y faq & w=z Tww
ST 3FT M| 37 gAY F g F
FigaT § 6 &7 187 A v far wmg
347 gF 7EH § faar otrg ar ) 7Y
7 dfpq i1 968 fod gy it arfie
=0T X qATAE Y Wi §7 F a8 XA
udlq r aemt AR $g A | gA
rad grofsie ¥ a F sgar )
Shri U, L. Patil: I have two amend-
ments to clause 13. By my amend-
ment No, 2 I want to put certain
specific limits for the disposal of ap-
plications for licences. Our experi~
ence is that these applications are
pending with the District Magistrates
for months. Even for some years,
they are kept pending. I will give
you an instance where even for the
cancelation of a licence, it was left

KARTIKA 286, 1831 (SAKA)

= e ——————————

. Arms Bill 436

over for one year. One licensee was
called upon to show cause why his
licence should not be cancelled aa
there was a dispute between him and
his eldest son and there was a possi-
bility of breach of public peace, After
having submutted his reasons for not
cancelling the licence, after the lapse
of one year practically, his licence
was cancelled. The District” Magis-
trates do not apply their minds and
that is why there ghould be a limita~
tion on the time. Our Minister has
been good enough to say that the ap-
plications will be disposéd of expedi-
tiously. But that has not been the
case and 1 submit that my amend-
ment may be accepted and the words
‘within 30 days’ may be inserted. My
second amendment is to the effech
that the farmers should be given a
licence for muzzle-loaders, includ-
ing breech-loaders.

Munanfeg . T WERT,
T FIE & TG F F 4 T g
a1ga g f5 wgl a% ade 3 o e
¢, 9% A §F wT ¢87 a9 qrige
fe StesraEe s @ e
TR F TH §vgr AT T § Fn
TG T & BT 9T, §F NHC &
gt faar fedft gamae & Y &
W@ F AT 3T AR I e
far foet @9 swrae & ¥ fed o
| o qmar g s A A& W gg
v fr ofemr a7 R |wlr et
W foie’ w1 a7 7 ferlt ) fead
qgy wraeY | SFTEIr & T F waemar
«TE g % ¥y 93 F qaAwTE A
7y faar gar & —

“On receipt of an application,
the licensing authority, after
making such inquiry, if any, as
it may consider necessary, shall .”

&1 7z Wfed a1 % 59 T&1<
& gfrardy & at & wr R wew
aeRwa 1§ WR @ W W
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[ wareiw Targ)
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&Y gfee ww e & 98 WA 1 fRawa
& AT AT AHAT |

] WTOH FAWTAT AT g 6 ww
a% #1 Aqal @ ug g @ 0w A §
qfa® & IR A4 AT AT F(AT §, I
I TR Iregied I A6 2 AT QY
TTE®T I AT EIAT § AG TAV H
T AT A g A T v afr ¥
fogte faFer qeit 1 &0 § &7 gAA7
wew ¥ are W qg A wF qATg fx
agroT gfad & 39 % w9 3 A At
§ ¥ uy 3o f A rar @ 9 o faar
fosgs & T <@ WiAT# TRy Ao wm
q foe &t ardY & = fawr oy
& oy &) w€y grar & 1 faar freaq
faq qfem—featy Y ady amdt 81 &
[ge g & w7 gAY wgRT A 97
fazamm &1 74 ¢ A 3% TR W9
AT FT T F |

WY ¥ W4T TE @ A 8
wow ¥ frrdt qud g1 ww
Ty w3 wwd § v ooay ot gfew e
waefy § 7 gard forevar s w1 § wile
g e fag d 1 e o o
wry o 3w w3 1 WG &
w A ¥ wd forwd 5w g W
arY W geATd W g a1e )

g% wwel & qgi 9T WgEten
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NOVEMBSER 17, 1950 Arms Bill 58

Funr § T shfey wifime o wff &,
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apiy ® mudr ¥ oy fos o,
Fawt (A Wi UMl § §TT ¥

Shri Mulchand Dube: I have mov-
ed an amendment No. 106, to clause
13 What happens 18 that when an
application for licence is made, 1t 1s
sent first to the Sub-Divisional Offi-
cer and then to Tehsildar, to the
Kanungo and then to the Patwarl
There 1S a second lhine where 1t 13
sent 10 the Superintendent of Police,
and then to his Deputy, then to the
Circle Inspector and then to the Sub-
Inspector of Police and so on
This takes a lot of time; gomefimes
1t takes six to eight months, After all
this 18 done the licensing authority
somegimes, whimsically, without any
reason, arbitrarily says thst the
grounds are not genuine and refuses
the application. The conditions are
set forth in clause 8. If a man flles
an afidavit that he does not suffer
from the disabilities mentioned in
clause 9, there is no reason for the
licensing authority to refusa the
licence because if he submits a false
affidavit he can be prosecuted. There
is also power given to the licensing
authority to cancel the licence if on
a subsequent daté he comes to- the
conclusions that the man concerned
has submitted a false afidavit and
that be is not a fit person for grant
of a licence, Clawse 14 also seerus o



of the licensing authority. It is
stated there that the fact that a
has or has not any pToperty
not be taken into consideration
refusing a licence. Therelore, if
question of property does not
¢ in and the man concerned files
afidavit that he does not suffer
from any disqualification specified in
clause 9, I do not see any reason why

SIS

My submisgion to the hon.
Minister, therefore, is that he may
kindly think over this and accept this
amendmen{ which appears to me as
perfectly harmless It does not harm
anybody in any way; on the contrary,
it promotes the object for which the
present Bill ha¥ Been introduced

Wt gw T U wEed
) T 03 | ¥ QY G of) o
£ 1 3% awry ¥ waAAE 3 &7 Y
T § SuAY WTEH o W ¥ AR W
% waw e 7 & arg e ol
e & W e ug w7 famr g
atr oy wifewt € gé @ Sefd aEw v
@l s swe fedfe e @ar

T TATHET FY 3T §T H97 99
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Q% & TH AT € g Wed & fip ag surar
wERT 2T W ST YT A SIRT AGAR
w afiw gad o gy 9 uT famamy
oA & fag dare A & g TuN
@Yo e & & fog Ay dare @
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Shyi U. C. Patnaik: Mr  Deputv
Speaker, Sir, I do not press the
amendment, but I would bring to the
notice of the hon Minister that there
should be a lhine of distinction  bet-
ween the two classes of 22 bore nifies
just as he has already agreed to re-
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cognise the difference between the
two varieties of air-rifles. I hope he
will draw a line of distinction bet-
ween the rim-fire and the centre-
fire, the second one being double the
first one in velocity and range. This
-should be kept in mind while making
concessions in favour of the rifle
<clubs, and it is for that purpose that
I have brought in the amendment,

Shri Datar: Sir, the hon. Members
who have moved amendments have
made out three points. One point is
that a time limit should be laid down
for the purpose of disposal of appli-
cations for licences. The second
point is that the persons who should
not get licences should be specified,
as suggested by my hon. friend Shri
‘Patel. The third point is—it was
pointed out by my hon. friend Shri
Mulchand Dube—that the licensing
.authority should act on the basis of
an affidavit. May I point out, Sir, that
it is very difficult to accept these
suggestions. It is our desire that
even two months should not elapse
.after an application has been filed.
As early as possible the matter
should be enquired into, whatever
information is necessary should be
collected and either the application
should be accepted or refused, An
hon, friend sugested that the alterna-
tive of refusal should be thrown out
-altogether. It would not be proper to
do so. There are a number of cases
where such applications are made
.either on frivolous grounds or with a
particular design to make a wrong
use of such licences, That is the
reason why there ought to be an en-
-quiry by the licensing authority
-through the usual channel, and it
‘wouid not be proper to lay down any
particular period.

So far as Shri Patel’s objection is
-concerned, he has used certain ex-
pressions which are not exactly of
any accepted legal import. What he
.says is: “.... to the conclusion that
the applicant is a robber, thug, thief,
-anti-social or anti-national”. These
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expressions have not become 1:gal
expressions and unless they connote
a particular legal import it is very
dificult to accept these expressions.
If they are used, perhaps they are
likely to lead to harship and injustice
might flow from the orders passed by
the licensing authority. Under these
circumstances, let us leave the matter
to the licensing authority himself, In
clause 14 all the circumstances under
which a licence can be refused have
been specifically mentioned. There-~
fore, it would not be proper to specify
the classes of persons who should not
get a licence, especially by the use of
such vague expressions. .
My hon. friend over there suggeated
that an affidavit ought to be a suffici-
ent compliance with the requirements
for the grant of a licencee May 1
point out to him that an affidavit is an
admission in one's own favour, and
even persons having undesirable
activities or persons like robbers and
others will certainly file afidavits and
try to add one more term of impri-
sonment to their numerous terms of
imprisonment for making a false affi-
davit. That would not be a sufficient
guarantee.  Therefore, it is neces-
sary that some sort of an independens
enquiry should be made, independent
of the admissions in his own favour
by the person concerned. That is the
reason why it is of great importance
that eéome enquiry should be made.
Then, as I have pointed out already,
you will have ordinarily to give rea-
sons and these reasons can be scruti-
nised by the appellate authority.

16 hrs,

Shri Hem Raj: What about licences
in the hilly areas?

Shri Datar: So far as the hilly areas
are concerned, we have made i
clear that licences should be granted
by an authority even subordinate to
the district magistrate. That is the
first thing. Secondly, in clause 18(3)
(a) we have specially provided a
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proviso where, it muzzle loading guns
sre not sufficient, the licensing au-
thority may grant a licence in respect
of any other smooth bore guns for
protection.

Shri Hem Raj: In that proviso, ins-
tead of muzzle-loading gun, the other
types must be specified

Shri Datar: We have put them in
already. It 18 a matter of course.

Mr. Deputy-Speaker: [ shall now
put all ¢he amendments under clause
13 to the vote of the House.

The amendments Nos 2, 3, 886, 217, 24,
86 to 68, 108, 35 and 36 were negatived.

Mr. Deputy-Speaker: The question
is*

“That clause 18 stand part of the
B,

The motion was adopted,

Clause 13 was added to the Bill.

Mr Deputy-Speaker: It was by a
resolution of this House that the time
for this Bill was extended up to 3
o'clock After that I exercised my
discretion and went on up to 4 o'clock
Now, my authority 1s also fimshed. I
shall put all the clauses to the vote
of the House We must fimish it now,
1 suppose. The question is:

“That clauses 14 to 46 stand part
of the Bil”

The motion was adopted

Clauses 14 to 48 were added to the
Bill,

“That clause 1, the Enacting for-
mula and the long Title stand part of
the Bill".

. The motion was adopted

Clause 1, the Enacting Formula and
the long Title were added to the Bill,
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Shri U. C. Patnatk: Sir, I have
only one point to make. It is true that
we have all agreed that all the re-
maining clauses may be put together.
But we may be permitted to place our
amendments because we have been
tabling the amendments clause-by-
clause and the amendments may go
into the record

M::. Deputy-Speaker: There 13 no
provision under which 1t can be done,
1 believe

Shri U. C. Patnalk: The Speaker
was then in the Chair and he allowed
us to move the amendments, under
each clause, as 1t comes up. We pray
that we may be allowed to move all
the amendments. It is just to short-

en time, and place them on the re-
cord

Mr. Deputy-Speaker: How is 1t pos-
sible to allow those amendments to
be moved now?

Shri P. R Patel: They ma;
taken to have been moved v e

Mr. Deputy-Speaker: All the claus-
es have been accepted by the House.
If this thing had been brought to my
notice earlier, perhaps I might have
been in a position to accede to the
suggestion that hon. Members now
make Now, 1t 1s too late. 1 am
sorry

Shri Datar: I beg to move:

“That the Bill, as amended, be
passed”.

) Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.

The motion was adopted,
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MISCELLANEOUS PERSONAL
LAWS (EXTENSION) BILL

Mr. Deputy-Speaker: Let us take up
the next item on the agenda. The hon.
Law Minister....Not here. Perhaps
he could not anticipate that the Arms
Bill would be finished soon!

Shri P. R. Patel (Mahsana): As he
is not here, the Bill lapses,

Mr. Deputy-Speaker: The Law
Minister and the Deputy Minister
were here just now. In fact, from
the morning they have been waiting.
Perhaps they thought that we had
reached only up to 13 clauses of the
Arms Bill and that it might take time
to finish. They have been here.

Some Hon. Members: The Deputy
Minister of Law is coming, Sir.

Mr. Deputy-Speaker: Yes.

The Deputy Minister of Law (Shri
Hajarnavis): Mr. Deputy-Speaker, Sir,
I beg to move:

“That the Bill to provide for the
extension of certain personal laws
to parts of India in which they
are not now in force, as passed
by Rajya Sabha, be taken into
consideration”.

The Bill is extremely simple. Those
provisions which are intended to be
extended are given in Schedule T
They are the Converts’ Marriage Dis-
solution Act, the Anand Marriage Act,
the Hindu Disposition of Property Act,
The Hindu Inheritance (Removal of
Disabilities) Act, the Hindu Gains of
Learning Act, the Muslim Personal
Law (Shariat) Application Act and
The Dissolution of Muslim Marriages

Act.

When certain Indian laws were ex-
tended to Part B States in 1951 by the
Part B States (Extension of Laws)
Act, the personal laws were exchang-
ed, because firstly we thought we
ought to wait till we finished the
codification of the Hindu law. We
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had also’ nat asceritainved then what
exactly were the provisions of person-
al laws in the various Part B States.
Now that the laws have been ascer-
tained, we have brought & compre-
hensive measure. In extending these
laws, we have to displace certain other
Acts already in force there. For in-
stance, the Hindu Transfers and Be-
quests (City ot Madras) Act, 1921 and
the Madras Hindu Transfers and Be-
quests Act, 1914 had the same con-
tent as the Hindu Disposition of Pro-
perty Act, 1916, Certain other Acts
which are now extended are already
applied to various portions 6f Part B
States, such as the Hindu Gains of
Learning Act, 1930 which was extend-
ed to Andhra Pradesh by the Andhra
Pradesh (Extension of Laws) Act.
Now we seek to bring about unifor-
mity so far as personal laws are con-
cerned. By passing the Act, we also
ensure that the source of law iz the
same, viz,, central legislation.

A word of explanation is necessary
so far as the Hindu Transfers and
Bequests (C.ty of Madras) Act, 1921
and the Madras Hindu Transfers and
bequest Act. 1914 are concerned. It
has been represented to us that though
as [ said, the provisions of both these
Acts arc the same as the provisions
of the Hindu Disposition of Property
Act, 1916, it does not contain the de-
finition of the word “Hindu”, which
is found in the Madras Act. In the
Madras Act, this is done in an Ex-
planation. We have taken the view
that that particular explanation ig not
necessary now, especially after we
have codified the Hindu law. The
Explanation said:

“Hindus governed by the Maru-
makkattayam and the Aliya-
santana laws shall be deemed to
be the persons governed by the
Hindu law for the purposes of
thig Act.”

Now we have given an aimost all-
inclusive definition of the word
“Hindu” in the codification of Hindu
laws. So, we have thought it is not
necessary to adopt that definition here.

As regards the extension of the
Muslim Personal Ilaw (Shariat)
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Application Act, 1987, 1t has been re.
presented to us that we ought to
amend the Act by including within
its scope question relating to agricul-
tural property, etc The House 18
aware that when the Government of
India Act came into force 1n 1937, the
Central Legislature did not have juris-
diction to pass any law with respect
to sgricultural property So, when-
ever provision had to be made about
succession to agricultural property it
had to be undertaken by Provincial
legislatures When the Mushm Per-
sonal Law (Shanat) Application Act
was passed here 1t naturally confined
itself to non-agricultural property
because the Central Legislature did
not have authoritv to pass a law in
respect of agricultural property Now
1in Madras the Madras Legislature pas-
sed a similar law with respect to
agricultural property So as far as
Madras is concerned, the Shariat law
18 In operation both in respect of non
agricultural and agricultural property
Now as I said a representation was
made to us that our own law should
embrace all kinds of property whe-
ther agricultural or non-agncultural
Having given great consideration to
this kind of representation, we have
come to the conclusion that this could
not be done because the law relating
to agricultura! property in  various
States are different It 1s also not
quite clear that <o far as agricultural
propertv 1 concerned the States
themselves require anv  umiformity
to be attained Therefore, what we
have done 1s this We have left agn-
cultural property to be dealt with bv
the State Legislatures themselves 1f
there is any State law applicable to
the Muslime which governs the suc
cession to agricultural property of the
Mushms, that law shall hold the field
So far as Madras 1s concerned we do
not think we are making any change
in law, because the law that we are
gomng to apply relates to non-agricul-
tural property We do not want to
disturb the law relating to agricul-
tural propertv in that State This is
the scove of the Bill, and 1 commend
it to the acceptarice of the House

‘Mr. Deputy-Spesker: Motion moved

(Extensmon) Bsll

“That the Bill to provide for the
extension of certain personal laws
to parts of India in which they
are not now in force as passed
by Rajya Sabha, be taken into con-
sideration ”

Shri P. 8 Dauita (Jhajjar) There
is not much controversy over the sub-
ject matter of this Bill But T want
to know from the Law Mmister the
legal position of Kashmir As a
matter of fact, every enactment that
comes before this House has this legal
formula that 1t will have force through
out India except the State of Jammu
and Kashmir 1 cannot unedrstand
this thing I know that the excuse
will be the articles of the Constitu-
tion—article 370 etc But one day this
practice may prove dangerous if the
law of Kashmur 1s different from
Malerkotla Amritsar or Pepsu It
may create other difficulties also At
least for mine months of the year
Kashmir Mushms remain 1n the plains
and 1if one law applies in Kashmir and
another law applies in Amrifsar or
Malerkotla 1t 1s not desirable  The
law should be the same whether it
1s Malerkotla Amritsar or Srinagar
This business of one law in one place
and another law In another place in
India should now cease

This 15 a social legislation not a
political one this relates to inheritance
and other things So the Law Mims-
try should not make us feel that the
Kashmins are different from the rest
of Indians We are told by our Gov-
ernment and no less a person than
the Prime Minister, that Kashmr 1s
a part and parcel of India and that
Kashmiris are the kith and kin of
Indians 1f that 1s so why should
there be different laws If article 370
does not empower this Parbament to
do that how can the Members of
Kashmir come to thic Parhament?
Thi« 1s & strange position This Parlia-
ment has Members from Kashmir but,
at the same time it has no power to
legislate on matters relatng to
Kashmir

This can be done m another way
also ‘The Kashmir Governmeni can
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be requested to enact the same laws.
Otherwise, we will go on passing laws
n our own way and there will be
conflicts between their legislation and
our legislation and a strange situation
may be created. So, that will prove
very dangerous in the future I know
that we will be told that the Law
Ministry has nothing to do with the
amendment of the Constitution. But
we take the Government as one organic
whole, jointly responsible to the
House So, Law Ministry can raise
this point at the appropriate time
When other articles of the Constitu-
tion are being amended, article 370
ean also be amended

The second point that I want to
raise is customary law versus personal
law. From the Schedule what I find
is that some personal laws are to be
substituted by some other personal
laws. 1 know in erstwhile States
where there were no customary laws
what is their position It 1s true and
we have just now heard the hon
Minister say that about the succession
of agricultural affairs they do not want
to legislate. They may or they may
not; I do not know The Hindu Suc-
cession Act, section 14, has upset the
entire economy of the Punjabis Yes
We were governed 1n respect of our
succession by the customary law
Agricultural people, Jats, Rajputs,
Gujars, Ahirs of the Punjab, whether
they were Hindus or Muslims or Sikhs,
were governed by the same law of
succession. But now everbody knows
that those customary laws prepared
by the Britishers and by their Settle-
ment Officers have been set at nought,
this Hindu Succession Act applies and
that customary succession goes.

80, 1 want to know what the posi-
tion in those States is. Was there any
customary law applicahle in respect of
successions or not? 1 know that in
Kashmir a thing like the Hindu- In-
herftance (Removal of Disabilities)
Act was there. Is shariat law not
there? Perhaps there may be some
eustomary law in Kaghmir regulating
succession of Gujars and other agri-
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cultural communities there. So, the
second point that I want to be made
clear by the law Minister i1s whether
assessment of the customary law pre-
vailing before these enactments has
been made by the Government.

The third point 1s about repealing
and extending these laws. One thing
has been presumed that laws of the
old British India weie certamnly
superior than the laws of all the
States  There werg some progressive
States, hke Travancore-Cochin ‘These
progressive States must be having
betier legislation than British India
Has there been an attempt to see that
a good law of tho.e States has’ been
extended to British India or 1s 1t that
only the old laws of British India are
bemng extended to those States”

Except for asking these claiifications,
Mr Deputy-Speaker, I find nothing
more to say

Shri C. K Bhattacharya (West
Dinajpur) I want to draw the hon.
Minister's atiention to one thing only
In the Converts Marnage Dissolution
Act that 15 being changed by this new
provision not only Jammu and
Kashmir but alvo Manipur has been
brought in  In all the other legisla-
tions 1t was only Jammu and Kashmir
Why Manipur has been brought in in
this particular legislation and not in
others? What 1s the necessity of
bringing m Manipur at all i this
business? That is my guestion

So far as reference to Jammu and
Kashmir 1s concerned, which the hon
Member has just now mentioned, it is
becoming something hike a stereotyped
halut with the Government of India
to except Jammu and Kashmir in
every legislation that is brought before
this House It would be more proper
it before bringing in this legislation
they arranged with the Government of
Jammu and Kashmir by having a talk
with them and persuading them to
agree to these legislations so that
legislations can be made by the
Parliament for India as a whole and
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mot with a particular State always
excepted, whatever be the legislation,
social or political or anything That
1# my only submission

Shri Hajarnavis: Mr Deputy-Speak-
er, Sir, the hon. Member 1s not right
in saying that when we except Jammu
and Kashmur from the extension of
thus Bill we set it up as an excuse or
we refer to the provisions of the Con-
stitution as our defence Submission
to the Constitution is a duty since we
have sworn to abide by the Constitu-
tion Surely, the House does not ex-
pect the Government to bring 1n a Bill
which 1s beyond the competence of this
House He himself has quoted the
relevant article of the Constitution
The House 1s aware that so far as this
subject 15 concerned, we have no legis-
lative competence Even if we omtted
these words, the courts, as a rule of
mterpretation. will confine 1t only to
that portion of India which excludes
Jammu and Kashmir Therefore, until
the Constitution 1s changed,—that of
sourse, means not merely a change n
the words of the Constitution, but also
a change in the political set up 1s,—
T do not think we can embark upon
legislation which  will embrace
Kashmir This 18 an answer
which has been given a number
of times I really do not know
why 1t should have to be repeated
time and again

Mr. Deputy-Speaker: The hon
Member desires that the Law Mimistry
should take some steps to have that
article 1n the Constitution amended
That 1s what he means

Shri Hajarnavis: As I said, 1t 13 not
merely a change of words Jt 1s a
shange of the whole political set-up
It 18 a consummation which is very
#uch devoutly to be wished for
Beyond that, I do not think I am in a
position to make any other statement

. As regardg the Question which w
#aised by my hon, friend Shn C. !?
mtachlryu about the Converts’
M a{,e Dissolution Act not applying
e Unfon Territory of Manipur, this
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particular Act was not extended to the
Union Territory of Manmipur. Since
it was not applied to the Umon Terri-
tory of Manipur, there 18 no need to
apply 1t to a Territory to which 1t was
not extended That 1s how that terr-
tory finds a place in item 1 in the
First Schedule.

As regards the other pomts which
have been raised, my observations
were confined to the Muslim Personal
Law (Shariat) Apphcation Act, 1937
The hon Member, I behieve, 13 an
eminent lawyer He 18 aware that,
although the Mushm Personal Law
(Shariat) Application Act says that
where the parties are Mushms, they
will be governed by their own per-
sonal law, what the personal law 1s
will have to be found by the courts.
1f there 1s no difference between the
personal law applicable to the Muslims
in Kashmir and the personal law
applicable to the Muslims in the
Punjab

Shri C. K. Bhattacharya: May 1
mtervene for a moment? It 15 not
always the case that where the parties
are Muslims, they are governed by
the Muslim law I have seen cases 1n
the Calcutta High Court where both
the parties, though Mushms, claimed
that they have been customarily
governed by the Hindu Law I have
seen such cases being disposed of mn
the Calcutta High Court

Shri Hajarnavis: The hon Member
§s anticipating me. I was stating the
general position The hon Member
has rightly said that customs govern
all including a statute It 1s a well
known proposition of law that custom
may govern a locality, custom may
govern a community or it may govern
a family Tn that case, the parties
have an onous placed upon them to
prove that they are not governed by
the ordinary law, and that there 1s a
particular custom or a set of rules
apart from the statute law which
governs their transactions and therr
property. That position remains un.
lesg it has been displaced by statute
To a large extent, the hon Member
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{Shri Hajarnavis]
8ir] C. K. Bhattacharya hus answered
the qubstion which was ruised by the
hori. Memhber ofiposite. Of eourse,
4ether any statute saves customary
sw will Have to be read from the
Words of the statute itself.

Dr. M, 8. Apey (Nagpur): Per-
Sonal law means codified law for the
Hindus, Mohammedans and so on.

omary law means uncodified law
‘recognised by the courts. Is it pro-
posed that the customary law shall
remain even though the codified law
in the name of personal law for a
particular community is made or ex-
tended unless that saving is specifi-
~cally mentioned in that laiw?

Shrl Hajarnavis: There is no con-
tradiction between codified law and
onal law. There is distinction
tween codified law and un-codifled
Jaw, what in Enpland is called the
~Common Law. The courts ascertain
what the law is which a community
ficcepts without the command of the
State. That law is not codified law
Codified law iz where a statute sets out
fo contain all the law on a particular
subject. That iz regarded as a code.
“Therefore to ask a question whether
it iz the personal law or the codified
faw is. 1 submit, mixing up the two
- categories. The two categories are
- entirely different.

As far as personal law is concerned,
I understand and I am giving my own
individual opinion, it is a law relating
to succession, marriage, divorce etc.
These are the matters which are gen-
erally included in personal law. Per-
sonal law may be entirely contained
in a code. For instance, a large por-
tion of the personal law of the Hindus
is now codified, but a certain portion
still remains uncodified and is outside
- the code.

As 1 said, the general rule is that
governs all. If there is a cus-
which is proved by the Court as
upon the parties, then the
will give effeet to that custom,

{4
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unless, as the hon. Member has said,
the statule in that case says that
custom is displaced and the statute
will prevail custom notwithstanding.
Therefore, as the hon. Member himself
has said, we will have to go to the
words of the statute itsef. Beyond
that I have nothing to add.

I am grateful to the House for they
have appreciated the effort which the
Government have made in order to see
that the laws are unified throughout
the country.

. Mr. Deputy-Speaker: The question

-

“That the Bill to provide for the
extension of certain personal laws
to parts of India in which they are
not now in force, as passed by the
Rajya Sabha, be taken into con-
sideration

The motion was adopted.

Mr. Deputy.Speaker: As there are
no amendments, we take all the
clauses together.

The question 1s:

“Clauses 1 to 4, Schedules I and

II, the Enacting Formula and the

Long Title stand part of the Bill.”

The motion was adopted.

Clauses 1 to 4, Schedules I to I, the
Enacting Formula and the Long
Title were added to the Bill.

Shri Hajarnavis: 1 beg to move:

“That the Bill be passed.”

Mr. Deputy-Speaker: The guestion
is:

“That the Bill be passed.”
The motion was adopted.
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SECURITIES CONTRACTS (REGU-
LATION) AMENDMENT BILL

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): I beg
to move.

“That the Bill to amend the
Securities Contracts (Regulation)
Act, 1856, be taken mto considera-
ton”

It 13 a very short Bill, and I do not
think there 138 any elaborate explana-
tion required to analyse 1it3 clauses

The Securities Contracts (Regula-
tion) Act was passed 1n 1956 with
a view to prevent undesirablc transac-
tions n gecurit es by regulating the
bus ness of dealing therem, by pro-
hibiting options and by providing for
certain other connected matters That
Act came into effect on the 20th
February, 1957 and recogniton has
since been accorded, under section 4
of the Act, to seven stock exchanges
in the country The Act has been in
operation for nearly three years, and
certa n lacunae in 1its provisions have
been discovered Of these, one which
requires early action relates to voting
r ghts of members of the recognised
stock exchange; registeredq under the
Companies Act of 1956

In some of these stock exchanges
there are some members who hold
more than one share and who, though
not directly imterested 1n the opera-
tions of the stock exchanges, manage
to control the Board and the affairs
of the stock exchanges through their
voting rights or their voting strength,
It 1s now proposed to amend this Act
to enable an; recognised stock
exchange to make rules to ensure that
an ndividual memoar shall have the
right of exercisuyg one vote only
rrespective of the number of shares
that he mght be holding in that

‘pu-twulu stock exchange. The voting
rights of the members will be hmated
m that manner.

249 (Al) LSD—8

Amendment Bill

We also propose to 1mit the rnight
of proxies or the right to appoint
proxies by the Members The con-
centration of power in the hands of
a few members may lead to the affamrs
of the stock exchanges betng managed
to th.n advantage and that would be
Inghly prejud cia] to the interests of
members activaly interested :n the
trading on these stock exchanges or
the general community

The amendments proposed here are
with a view to remedy these defects
We have brought forward these
amendments 10 ensure fa.r dealing
and n order to give protection to the
investors as contemplated by the
original Act

I may remnd the House in this
connection that similar amendments
were made in 1957 m the Forward
Contracts Regulation Act, 1952 Now,
our attent on has also been drawn to
certain provisions in the Securities
Contracts (Regulation) Act, wh.ch
could be interpreted in a way likely
to hamper the investment of foreign
financial corporations in enterprises in
th s country

One of the common methods of
raising funds 1in the capital-exporting
countries 1s the issue of convertible
bonds or of bonds with share warrants
attached thereto It 1s usual for
financial corporations to make an
ordinary loan to a company and also
obtain by separate contract an option
(not from the company 1itself but from
the principal shareholder or share-
holders), to buy shares of the com-
pany at a price agreed upon when the
contract 1s orginally made It 1s felt
that section 20 of this Act which
makes all kinds of options illegal may
apply to these contracts also unless
they are spec fically excluded there-
from Similarly, sect on 13 of the Act,
which makes contracts in securities 1n
a notified area  otherwise than
between members of a recognised
stock exchange m such area or
through or with such member, illegal,
may, .f strctly interpreted, prohibit
the making of an investment contract
or a contract supplementary thereto,



437 Securities Contracts NOVEMBER 17, 1980 (Ruepuletion) 498
Amendment

{Shrimat! Tarkeshwari Sinha}

directly, between the investor and the
company in wh.ch the investment is
to be made. It was not the intention
to apply such restrictions to the trans-
actions of financ al corporat ons who
help to raise capital for investment in
this country. That is wby sect on 28
of the Securities Contracts (Regula-
tion) Act specifically excludes cor-
porations set up under a spec al law
fram the prov.sions of that Act. As
this exclusion does not extend to
financial corporations establ shed in
foreign countries, it is necessary to
amend the Act for purposes of secur-
ing ths exclusion. The Bill before
the House seeks to empower Govern-
ment to notfy these corporations in
that particular manner.

Since the introduction of the Bill,
Goevernment have given some further
thought to this matter, as clause 3 of
the Bill in 1ts present form m ght give
the misleading 1mpression that we are
selecting international financ al cor-
poratians or other foreign financial
institutions for special treatment, but
that is not a fact. Therefore, .t has
been decided to redraft the provis.on
to remove the techmcal difficulties
only, without providing for specific
exemption for such inst tut ons from
all or any of the provis.ons of the
Act. It 1s proposed, therefore, to
amend clause 3 of the Bull switably, to
provide that the provisions of the
Securities Contracts (Regulation) Act.
1856, shall not apply to any convertible
bond or share warrant or any option
or right in relation thereto, in so far
as it entitles the person in whose
favour such security has been issued,
. to obtain at his option from the com-
pany or other body corporate 1ssu ng
the same or from any of the share-
holders or duly apponted agents
shares of the company or other body
corporate whether by conversion of the
bond or warrant or otherw se, on the
baxis of the price agreed upon when
the same was issued.

Power i also being taken here to
exempt from the provisions of the
Act any class of contracts by means

Bill
o>

of a Notificatien in the Offical
Gazette :f Governmeat are setisfled
that in the interest of the trade and
commerce or the egonomic develop-
mant of the country it is necessary or
expadient so to do. Necessary formal
amendments will be moved at the
appropriate stage.

With these remarks, I commend the
Motion to the House for cons.deration

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill to amend the
Securit es Contracts (Regulation)
Act, 1856, be taken into consydera-
tion".

Shxi Prabhat Kar (Hooghly): The
hon. Deputy Minister, while moving
the motion for cons deration, has saud
that the provisions that have been put
1n the amending Bill are those neces-
s.tated by the experience gamned
during the last three yearg that the
Secunities Contracts (Regulation) Act
was 1n force. So far as the amend-
ment to section 7 of the parent Act
regard ng voting rights 18 concerned,
the number of votes 15 Iim ted to one
irrespective of the number of shares
a person may hold. I welcome thrms
provision. But I wou.d ke to ask the
hon, Minister whether all the cases
of mischief observed in the working
of the Stock Exchanges after the
passage of the Secur.tes Contragts
(Regulation) Act of 1956 are supposed
to have been remedied and such cases
are non-ex stent today. The basie
object ve of Stock Exchange reform
was to regulate speculative activities
so that they will not degenerate into
gambling. This was stated by the
then Fimnance Mnster, Shri C. D.
Deshmukh.

Even during this period, we have
seen how the Stock Exchanges work
and what m schief can be played. The
episode of Mundhra is very fresh
before us. It was through the help
of the Stock Exchanges that he
managed to create a situstion where
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he stands with all his guilts
emposed, creat ng an adverse effect in
the whole economy of the country
Banks and our national inshtution,
the LIC, have been put into difficulties
All this has been done with the hep
of the Stock Exchanges m spite of the
operat on of the Securities Contracts
(Regulation) Act for the last three
yeirs

I would have ! ked the hon Minister
to come bofore the House with a com-
prehens ve amendment based on the
experience of the operation of the
Act during these three years, b cause
in spite of these regulations the old
mischievous game 1n the Stock
Exchanges cont nue

There have been inquines for a
long t me There were at least three
Committees which went into the work-
mng of Stock Exchanges In 1023, we
had the Attlee Commission, 1n 1839
there was the Morrison Commission
and m 19851, we had the Gorwalla
‘Comm ttee, the Report of which was
the basis for the Act of 1856 I want
to know why when an amendment 18
being brought before the House m
1969, all that has happened during this
period, particularly the one instance at
least which we have come across here
in Parliament, 1s not taken into consi-
derat on and a comprehensive amend-
ment brought forward It would have
been much better if all the other
lacunae that exist were removed by
suitable amendments That 1s so far
as section 7(A) 1s concerned

It has also been stated in the State-
ment of Objects and Reasons that
there 1s a possibility that <ections 13
and 20 may apply in cases of certamn
transactions which are not speculative
It has been said that in the interest of
capita] outlay 1t 1s necessary to relax
the operation of section 20 Now,
clause 2 says that if the Central Gov-
ernment makes an announcement by a
notification, this or any other provi-

4 son wil] not apply, This was pre-
wviously apolicable only in relation to
international fnancial nstitutions.

Amendment Bill

Now it 1s sought to be made applicable
in the case of any st tution The
Central Government will have the
right to exempt by notificat on During
these three years, have there been
any cases which necessitated the
amendment of these sections? Or is
it just somethng which we are
mmagining but never happened”? Have
there been any instances where the
promoter has found 1} difficult” I do
not know whether we can expect new
promoters to come .n if the relaxation
1s made In that case, 1t 15 not because
of the past experience that we are
doing this but mn order to bring .n
new promoters I want to know the
exact position 1 also want to know
why instead of having comprehensive
amendment, only this part cular
section relating to the restriction of
voting rights 18 being amended
In spite of the Act being in force for
the last three years, all the mischiev-
ous games of the stock exchange
monopoly are continuing and the
nationa: institutions had been a prey
to them Today the LIC invests daily
about Rs 10 lakhs and a major part of
1t 18 nvested through the stock
exchange It 1s public money,
Naturally, we would like more con-
trolling powers because the ups and
downs 1in the stock exchange may
cause calamity m our national insti-
tution’s money When such a huge
amount 1s nve.téd through the stock
exchange, 1t 1s all the more necessary
to regularise the working of the stock
exchanges As things have been con-
tinuing in the same old way in spite
of the Act, 1t s imperative that Gov-
ernment should amend this Act so
that we may not face difficulties as we
are facing today I otherwise accept
the provisions and with these words,
I cenclude my remarks

Shri Naushir Bbarucha (East
Khandesh) Mr Deputy-Speaker, Sir,
I do not agree with the conclusions
drawn by the hon Member who spoke
Just now I thunk 1t 18 obvious, if you
examine the provisions of the various
sections, particularly sections 18 and
20, that certain types of contracts and
securiieg and certain types of eption
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to purchase securties would come
within the mischief of aections 13 and
20 of the Act. The object of the Bill
is to exclude these types of contracts
between foreign financial corporations
and certain financial companies from
the mischief of sect'on. Options to
purchase securities are sim:larly pro-
posed to be excluded,

Therefore, it is necessary, if we
believe in that policy that foreign
capital should be encouraged to invest
in the concerns of this country, that
these things will have to be regularis-
ed.

I also notice that there is an amend.
ment which is sought to be moved by
the Government. It is a proper type
of amendment in so far as it goes,
because the Bill as it stood did not
retrospectively safeguard those con-
tracts and options for purchase of
secur.ties wh ch were made bufore the
passing of the Bill. Therefore, the
amendment which is proposed by the
Government is also in the correct
direction.

My objection to the Bill lies in the
fact that it ig also one of the objects
of the Bill to exclude stock exchanges
from the purv'ew of the Companies
Act. My submission is this. As the
House knows, there is already a Joint
Committee examining the various pro-
visions of the Companies Act. The
Joint Committee :s in session, and yet
decisions after decisions are being
taken in complete disregard of that
Joint Committee whose task it is
really to examine what categories of
companies or commercial bodies
should be exempted from the purview
of that Act.

8ir, we are examining various pro-
visions under the Companies Act; for
instance, whether investing companies
are to be exempted or not. Any
decision that the Joint Committee
takes may be placed before the House
and may come up in due course. But,
what the Government does by this
Bill is to side-track the Joint Com-
mittee on companies Act and say that
we are exclud.ng stock exchanges from
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the purview of the Companies Act. The
decision may be right or wrong, I am
not concerned with that at the
moment. It is conceiveable that
numerous provisions of the Companies
Act may not be properly applied to
the stock exchanges. But I ask the
Government to have greater regard
for select committee wh.ch they
appoint.

The other day, Sir, when you were
not here, the Government also
announced, unilaterally and in com-
plete disregard of the Joint Com-
mittee which was on its work, that
the managerial remunerations under
the Companies Act would be accord-
.ng to a part cular prescribed scale.
That question was already before the
Joint Committee. I would like to ask
the Governm:nt, if the deliberations
of the Joint Committee are going to
be so side-tracked and if the Govern-
ment anticipates dec s ons like that
in complete disregard of the Com-
mittee, whether it is worth our while
wasting our time and energy on Joint
Committecs. It is a very serious ques-
t on, a quest on of propriety and pro-
cedure.

Here, again, Government comes and
says that here is a Bill by which we
exclude from the purview of the Com.
panies Act stock exchanges for reasons
of our own. Why could not Govern-
ment have waited a few weeks longer
for the report of the Joint Committee
and examined the arguments as to
whether it stood for exemption of
stock exchanges or not? The dec sion
may be right or wrong, I am not con-
cerned with that at the moment; I am
concerned w.th the propr.tey of the
Government's action. I hope in fur-
ther Government will take note
of the fact that whenever Members
waste their time and energy in
the deliberations at the Joint Com-
in the deliberations at the Joint Com-
mittee level if this is the way in wh ch
decisions of the Committee are to be
anticipated or flouted and complete
disregard is to be shown, very few,
1 am afraid, will be enthusiast ¢ about
serving on such select committees, I

-
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hope Government will bear this in
mind,

Shrimati Tarkeshwari Sinha: I am
grateful to the House for giving
general support to the prov sions of
this Bill Two Members have spoken
and though they have supported this
Bill, they have expressed certamn
doubts about certain matters So far
as Shr1 Prabhat Kar i1s concerned, he
has expressed apprehensions about the
working of the stock exchanges I
would like to inform him that we
have taken enough precautions and we
have tightened the belts 8]l round We
have formulated the margin system
He 1s perhaps aware of that In most
of the stock exchanges a daily margin
system 1s 1n operation and in Bombay
Stock Exchange, at present, daily
returns of outstanding business are
obtamned from all the act ve brokers
m respect of seven leading shares and
margins are taken on the settlements
outstand ng, regularly Even after
that, a strict watch 1s kept over them
We have our own directors and we
have establ shed a division consisting
of some officers for the stock exchange,
1t 1s called the stock exchange division
They keep a strict watch over the
activities of the stock exchanges
including the returns They attend
meetings and scrutinise the agenda
and they also see to 1t that noth ng
wrong happens 1n respect of the day-
to-day activit es

Just recently, the Government
decided to establish a stock exchange
directorate under the Department of
Economic Affars Though the head-
quarters of that directorate will be
located 1n Bombay, its other umts will
be 1n Calcutta and Delh: In Bombay,
we have already appo nted a director
in change, and very soon one 1s going
to be apponted 1n Calcutta In this
way we are trymng to control the
activities of the stock exchanges very
minutely.

When we accept the returns
Aregarding the delivery of shares by
the clearing houses, we also scrutinise
the making of prices—the pricing—
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and we also take statements —of
marginal deposits regularly from
them These are the methods by
which we have tightened the belt,
and we want to control the specula-
tive activities of the stock exchanges.
But I cannot assure the House that no
specific case will arise or all the pro-
blems have been solved; only we
have to see that by experience all
these precautions are taken against
those probabilities.

We have brought this amendment
because we felt that there were
certain Jacune m regard to the voting
rights and as regards voting by proxy.
We realised that certamn forces were
being exercised—not very healthy
force—and might be exerciced on the
stock-exchanges on the strength of
the shares a particular person may
have without any particu’ar interest
in the activities of the stock exchange
or the welfare of the stock exchange.
Therefore, when we discovered that
lacuna we came before thus House
with this amendment

The second point that has been
raised 1s about the bonds issued by
international agencies Of course,
there 1s no specific instance of that,
but cer.ain very important financial
lending institutions were of this view,
and they had discussions with us. So
far as purely investment contracts are
concerned, they are lLikely to attract
section 13 or section 20 Therefore,

clause 3 of the Bill spectfically
exempts debenture bonds. There are
investment contracts with third

pariies which require to be excluded
by a special notification I may pomnt
out that one of the very important
1nvesting agencies, the International
Finance Corporation, were apprehen-
ding that this matter would affect
adversely some of the foreign invest-
ment or the loans taken by Indians
also from the various international
vesting agencies. They felt that the
Act was not specifically clear about
the position of such issues like con-
vertible bonds, share bonds, invest-
ment contracts, etc So, they speifi-
cally wanted provision to be made for
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axempting these issues and contraets
from the operation of the Becurities
Contracts (Regulatien) Act. We also
+hink that it might be misinterpreted
it we generalse this thing and do not
define a partivular context in which
this Act would be affective. Bo. we
thought it proper to make specific
provision to exclude those 1ssues,
sather than provide for some vague
provisions of exemptwons to be notified
by the Government later on

Shn Bherucha has raised the pount
why this exclusion 8 being given to
thas particular sort of forward con-
tracts, when the whole thing 1s being
considered by the Select Commi.tee
on the Compames (Amendment) Bill
The set-up of the stock exchanges 1s
very different from the normal opera-
tion of companies or firms governed
by the Companies Act The nature of
the agisk exchanges varies from place
to place and from exchange to
exchange Then, there are certan
rules and regulations which can arise
at any time  You cannot foresee
cerinin emergencies arising out of
certamn developments that might take
place 1 particular stock exchange It
18 very difficult to cover all the stock
exchanges on the basis of the rules
and regulations of the company law,
because by their wnherent nature, the
working of the stock exchanges is
different from the working of com-
panies or firms

Shri Naushir Bharucha: My pont
was not that My point was, when
fhe Select Commutice 13 seized of &
certain  matter, 1t is wrong and
improper on the part of Government
to anticipate and prejudge the 1issues
and say, “We shall see that the Com-
pamies Act does not apply to stock
exchanges” What are we doing there
sitiing in the Select Committee on

sot & guestion of foreseemg in the
sense that we take powers over the
powers of the Select Commiitee. This
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berause we think the very working &
the stock exchanges is different from
the operation of the compenies or
finns  So, we have not prejudged
anything That is our view. Shri
Bharucha may not agree, but that s
his view Government feels that the
opération of the stock exchanges is
different from the working of the
particular compames or firms which
cone normally under the Companies
Act So, Government have taken
these powers to exclude the stock
exchanges from the working of the
Companies Act It is not that we
want to over-power the working of
the Select Committee Our-view is
the nature of the working of the stock
exchange 15 different, He may not
agrec with that view, but I cannot
help &

W1 h these words, I move that the
Byl be taken into cons:deration.

Mr. Deputy-Speaker. The question
i

“That the Bill to amend the
gecurities Contracts (Regulation)
Act, 1956, be taken into consi-
deration”

The motion was adopted

Clause 2 (Insertion of new section
7A)

17 hrs,

pir. Deputy-Speaker: The question
15

‘““That clause 2 stand part of the
pur

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 —(Amendment of section
28)

Amendment made:

Page 2—
for clause 8, swbotitutom
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5. Subetisusion of new section
for section 28 —For section 28 of
the principa]l Act, the following
section shall be substituted,
namely: —

“28. Act not to apply n certein
cases~—(1) The provisions of this
Act shall not apply to—

(a) the Government, the Reserve
Bank of India, any local
authority or any corporation
set up by a special law or any
person who has effected any
transaction with or through
the agency of any such
authority as 1s referred to in
this clause;

(b) any convertible bond or share
warrant or any option or
night in relation thereto, 1n
so far as it entitles the person
in whose favour any of the
foregoing has been issued to
obtain at his option from the
company or other body cor-
porate issuing the same or
from any of its shareholders
or duly appointed agents,
shares of the company or
other body corporate, whether
by conversion of the bond or
warrant or otherwise, on the
basis of the price agreed upon
when the same was 1ssued.

(2) Without prejudice to the
provisions contained 1n sub-sec-
tion (1), if the Central Govern-
ment 1s satisfied that mn  the
mterests of trade and commerce
or the economic development of
the country it 13 necessary or
expedient so to do, it may, by
notification 1in the Official Gazette,
specify any class of contracts as
contracts to which this Act or any
provision contained therein shall
not apply, and also the conditions,
limitations or restrictions, it any,
subject to which it shall not so
Jply.” 3)

[Shrimati Tarkeshwars Swhal

Amendment Bill
Me. Deputy-Speaker: The question

“That clause 3, as amended,
stand part of the Bill”

The motion was adopted.

Clause 3, as amended, was added to
the Bull

Clause 1 — (Short title)
Amendment made

Page 1, line 4,—

for “1958” substitute “1958” (2)
[Shrimat: Tarkeshwar:i Sinha)

Mr Deputy-Speaker: The question
18

“That clause 1, as amend
stand part of the Bill”

The motion was adopted

Clause 1, as amended, was added to
the Bull

Enacting Formula
Amendment made

Page 1, lme 1—

for “Ninth Year” substitute
“Tenth Year” 1)

[Shrimat: Tarkeshwan Sinhal

Mr. Deputy-Speaker: The question
15

“That the Enacting Formula, as
amended, and the Long Title
stand part of the Bull”

The motion was adopted

The Enacting Formula, as amended,
and the Long Title were added to the
Bull.
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o
Amendment Bill 47
Shrimatt Tarkeshwarl Sinha: 1 The motion was adopted.
move:
“That the Bill, as amended, be 17°038 hrs
plssed."
Mr. Deputy-Speaker: The question The Lok Sabha then adjourned till
is: eleven of the Clock on Wednesday,
“That the Bill, as amended, be November 18, 1959 /Kartika 27, 1881

passed”. (Saka).
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PAPERS LAID ON THE TABLE 34346 MOTION RE: INCREASE IN
ALLOCATION OF TIME

(x) A copy of statement on the TO BILL N 348-49

control  programme

and the flood situation m the
country.

(2) A copy of Notification No.
G. S. R, 968 dated the 22nd
August, 1959, under sub-
section glg) of Section 7 of the
Indian Telepraph Act, 18R,
making certain  further
amendments to the Indwan
Telegraph Rules, 1951,

(3)_A copy of Notification No,
G. S. R. 991 dated the 29th
August, 1959, under sub-
section ’(xg) of Section 7 uf the
Indian Telegraph Act, 1885,
making certain further
amendments ta the Indran
Telegraph Rules, 1951.

(4) A copy of each of Notifi-
cauon Nos G. 7. R. 108¢
and G S. R. 1086 dated the
26th September, 1959, under
sub-section (6) of Scctuion 3
of the Essenuial Commodi-
ties Act, 1955

(5) A copy of the Annual
Report of the Kulu Valley
Transport Company Limited
along with the Audit Report
for the year 1956-57 under
sub-section (1) of Secton
639 of the Companies Act,
1956

(6) A copy of the Rmlway Pro-
tection Force Rules, 1959
published i Notification No.
G. S. R. 1051 dated the 1cth
September, 1959, under sub-
section (3) of Scction 21 of
the Railwav Protection Force
Act, 19§~

CALLING ATTFNTION TO
MATTER O URGENT
PUBLIC IMPORTANCE

Shn Vaipayce called the atten-
tion of the Minister of
Labour and Fmployment to
the proclamation of a state
of emergency 1n Calcutta
Port

The Deputv Minister of Labour
(Shn Atid Al) made a
statement 1n regard thereto.

The Minister of State in the
Minstry of Home Affairs
(Shrt Datar) moved that the
time for considerauon and
passing of the Arms Bill,
1958, a3 reported by Joimnt
Commuittee be extended from
5 to 7 hours. The motion
was adopted

BILLS PASSED

(1) Further discussion on the
motion to consider the Arms
Bi'l, 1958, as reported by
Joinr Commurtee concluded.
The mouon was adopted,
After clause-by-clause con-
sideration the Bill, as amend-
ed, was passed.

(3¥ The Deputy Mimster of
Law (Shn Hajarnavis) moved
that the Miscellaneous Per-
sonal Laws (En;mbion)kfill,
1949, as passe jya
Sagg- be aken m:%' eanza-
deration. The motion was
adopted. After clause-by-
clause considerstion the Bili
was passed.

(usi) The Deputy Minister of
Finance (Shrimats Tarkesh-
wari Sinha) moved that the
Secunines Contracts (Regu-
lation) Amendment Bill, 1958
be taken into consideration.
The mouon was adopted,
After clause-by-clause con-
sideration the Bill, as amend-
ed, was passed

AGENDA FOR WEDNESDAY,

NOVEMBER 18, 1959/KAR-
TIKA 27, 1881 (Saka)—

Consideration and passing of
(1) the Andhra Pradesh and
Madras (Alteration of Boun-
daries) Bill (zf) the Indian
Penal Code (Amendment)
Biul and (m) the Hg
Commuttee Bill.
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